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LEGISLATIVE ASSEMBLY.
Tuy;dqy; 12th. March, 1929.

ot

'l‘he Assembly met in the Aesembly Chamber of the Councul Rouse at’
Eleven of the Clozk, Mr. Presudem in the Chau-

RTINS

" QUESTIONS AND ANSWERS.

COMPLAINTS AGAINST ORDERS OF THE Stmnmmmnnmms or Post OFFICES
IN THE RANGPUR AND FARIDPUR Drvistons.

1015. *Mr. 8. O. Mitra: (a) Has the attention of the Government been
drawn to the correspondence.published on’pages 258 and 259 of the L.abour
of September 1927, under the heads ‘‘Rangpur Division", ‘‘Bolt from the
BLlue” and ‘‘Faridpuar Division''?

(b) What action do Government propose to take in regard to the orders
of the Superintendents which are complained of ?

Mr. H. A. Sams: () Yes.
(b) Government do not consider that any action is called for

REPORTED GRIEVANCES OF THE STAFF OF THE PosST OFFICE AT
’ MuoxsmGuUNag.

1016. *Mr. 8. 0. Mitra: (a) Has the attention of the Government been
drawn {o the article published on page 800 of the Labour of October, 1927,
under the head ‘‘The Sweated staff of the Munshigunj Post Office’’?

(b) Will Government please state what action was taken thereon, or
what action they propose to take in the matter?
Mr. H. A. 8ams: (1) Yes.

(b) The matter was referred to the Postmaster-General, on receipt of
whose reply any necessary action will be taken, and the result will be com-
municated to the Honourable Member.

Arrdmfmnm OF VAN PEoNs IN ALL MaIL Vans.,
1017. *Mr, 8. O. Mitra: (a) Is it a fact that van peons have not been
sanctioned in all the mail vans in the Railway Mail Service sections?

(b) Is it a fact thdt the sorters of some =zaections have to do menial

work, such as sweeping of vans, closing of mail bags, etc., in addition to
their duties?

(c¢) Will Government please state if it is a part of the duty of a sorter
to do menial work as well?

(d) It not, do (Government propose to issue orders for the appoint-
ment of van peons in all the mail vans?

( 1757 ) A
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Mr. H. A, Sams: (a) Yes.
(b) and (c). Sorters are not required to sweep vans. The work expect-
ed of sorters 18 not menial work.

No. In some sections the work is mot onerous enough to require
the assistance of van peoms.’

TRANSFER TO CONTRACTORS OF THE TREASURY WoORK or Post Orroces.

1018, *Mr. 8. O. Mitra: (2) Has the attention of the Government been
drawn to the notification pub’ished in the newspapers, over the signature
of the Postmaster General, Bengal and Assam OCircle, calling for tenders
from contractors for transacting the treasury business of some important
post offices in Bengal and Assam?

(b) If the reply to part (a) be in the affirmative, will Government please
state the reason for which it is thought expedlent to transfer the treasury
-vork of post offices to contractors?

(c) Did the Postmaster General obtain sanction from Government for
publishing the notification ?

(d) Have Government received tenders from any contractor? If so,
will Government please furnish a statement showing the rates demanded .
by contractors and the actual costs incurred on Govemment treasury work
transacted under the old system?

(¢) Are the existing treasurers and treasurers’ accountsnts permanent
Government employees? If so, how will they be provided for after transter
of the treasury work to contractors?

The Honourable Sir Bhupendra Nath Mitra: (a) Government are
aware of the invitation to tender for the performance of treasury work
at important post: offices in the Bengal and Assam Circle on contract
which has been published by the Postmaster-General- The call has been
issued in pursusnce of the policy of the Department, which hes the ap-
proval of Government.

(b) The contract system confers greater securitv . to Government
against loss than -is possible from the employment of departmental tresa-
surers, and is, generally speaking, less costly. I would, in this connec-
tion, invite the attention of the Honourable Member to paragraph 4 of the
Proceedings of the second meeting of the Public Accounts Committee on
the 6th August 1927.

(c) The Postmaster-General acted by the express direction of the
Director General.

(@) No tenders have vet reached the Director General. The state-
ment asked for in the second part of the question cannot therefore be
rupplied;.

(¢) The answer to the first part of the question is in the affirmative.
The reply to the latter part is that all pensionable officials emploved as
treasurcrs, or treasurers’ assistants, who are fit for other departmental
work, will he absorbed into the various departments nf the Post Office.
Officials, who cannot be so abrorbed, and nre eligible for pension or
gratuity, will be retired, and compensatorv pensions or gratuities will be
granted to them under the ordinary rules.
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CosT oF CONVEYANOE OF MAILS oF THE CALOUTTA GENERAL Post OFFIOE
' AND -Towx SuB-OFrFioEs.

1019, *Mr. 8. O. Mitra: (a) What are tho terms of the agreement
entered into between the Government and Messrs. Garage and Co. for
conveyance of mails of the Caloutta General Post Office and the Town Sub-
Oftices? . '

(b) Will Government please furnish a statement, showing the amounts
paid to Messrs. Garage and Coy., for conveyance of mails during the year
1927-28, and the expenditure incurred for the same work during one year
previous to the transfer of mail conveyance to Messrs. Garage and Coy.?

(c) Is it a fact that the expenditure incurred for mail conveyance has
considerably increased since the transfer of the work to Messrs. Garage and
Coy.?

(@) If the reply to part (c) be in the affirmative, do Government con-
template to revert to the old system of mail conveyance on expiry of the
term of agreement with the contractors? Tf not, why not?

Mr. H. A Bams: (a) A copy of the contract will be supplied to the
Honourable Member. i

(b) The payments made to Messra. Garage Limited, during 1927-28
amounted to Re. 2,06,840. The cost of the service for n year before the
conclusion of the contract: was -Rs. 2,84,466.

(c) No. On the contrary it has decreased, as already stated.

. (d) Government have no cause to . believe that,. when the contract

expires, n reversion to a departmental service will be in any way advan-
tageous.

RECOVERY OF ARREAR PAY PAID TO CLERKS OF THE CALOUTTA (GENBRAL
Post OrricE.

1020. *Mr. 8. 0. Mitra: (a) Are Government aware of the Postimaster-
General, Bengal and Assam’s letter No. A.-18, dated the 24th December,
1928, issued to the Presidency Postmaster, Calcutta, regarding recovery
of arrears pay, paid to graduates and under-graduates of the Caleutia -
General Post Office?

(b) Will Government please state if bills in Calcutta are pre-audited
before payment? If so, will Gevernment please state why no objeec-
tion was rnised immediately before payment?

(c) Will Government please state on what basis the bills were prepared ?

- (d) Are the connected papers still available both in the Caloutta General

Post Office and in the Office of the Deputy Acoountant General, Posts and
Telegraphs, Calcutta?

(e) Are Government prepared to order suspension of recovery pending
final decision by Government?

(/) Do Government propose to consider the hardship of the clerks, and
waive recovery from the gtaff concerned and refund the amount recovered ?

(9) Will Government please state on what order the arrears were drawn
and disbursed ?

Mr. H. A. Sams: Tnformation is being collected and will be supplied
to the Honourable Membher.
A2
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DEATH ON BoARD THE S.8. “ Suries ' oF CERTAIN INDIANS RETURNING
To INDIA FROM BRITISH GUIANA.

1021, *Mr. Ram Narayan Singh: (a) Will Government be pleased ta
state whether it is a fact that, in the month-of September lsst, 37 repatriat-
ed Indians on board the 8.8. ‘“Sutlej’’, returning to India from FEritisk
Guiana, died during the voyage before reaching the Indian shores?

(b) Is it a fact that, at the request of the Seeretary of ‘‘The Imperial
Indian Citizenship Association, Bombay’’, the Government of India asked
the Government of Bengal to investigate into the circumstances under-
" which this unfortunate tragedy occurred, and that the matter was inquired
into by Major W. O, Walker, I.M.8., the DProtector of Emigrants,
Calcutta, and Mr. E. H. Blandy, 1.C.S., the Collector of the 24.Par-
ganas?

(c) Will Government be pleased to lay om the table a copy of the
report submitted by the said officers?

(d) Has the attention of Government been drawn to.an article pub-
lished in the Young India of the 7th February, 1929, and written by
Mahatma Gendhi, who describes the present system of Government as
wicked, and calls this inquiry only a whitewash?

(¢) Is it a fact that such tragedies ocour every year?

(f) Do Government propose to institute nn impartial inquiry, as suggest-
ed by Mahatma Gahdhi, to inquire into the whole subject in connection
with such unfortunate occurrences?

Mr. G. 8. Bajpai: (a) Yes.

(b) The Government of India instructed the Government of Bengal
to hold the inquiry as soon as they saw the report in the press that an
abnormal number of deaths had ocourred among Indians returning to this
country by the ‘‘Sutlej’’

The inquiry was held by the officers referred to by the Honourable
Member.

(d) Government have seen the articlee They consider that the report
attempts n careful analysis of the causes which led up to the deaths, and
contains valuable suggestions as to how their recurrence should be
avoided.

(¢) No, B8ir.

(c) and (f). Government regret that they are unable to publish the
report at this stage. This is not due to any desire to suppress the re-
port, but to give the Colonial Government concerned am opportunity of
expressing its views on the commentes and suggestions contained in that
report. 1 can, however, assure the Honourable Member that the ques-
tion of preventing the recurrence of such regrettable incidents in future
is being pursued energetically by the Government of India, and that they
will endeavour to make a full announcement on the subject as soon as
possible. When such sn sannouncement _is made. my Honourable friend
will probably agree that no fresh investigation is necessary.

Mr. A. Rangaswami Iyengar: Will Government be pleased, when they
make the announcement, to publish .all the information obtained as a
result of the investigations pursued with the Fiji Government?
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Mr, G. 8. Bajpal: The Government concerned is not the Govorqmeilt

of Fiji, but the Government of Britigh Guiana. My Honourable friend’s
suggestion will be considered.

INSTITUTION OF RULES AND BYE-LAWS FOR THE CONDUCT OF THE AFFAIRS
oF THE LADY HARDINGE MEDICAL COLLEGE AND Hosprran, DELuI.

1022. *Sardar Gulab 8ingh: (a) Is it a faoct that there is no manual of
rules and regulations or bye-laws governing the affairs of the Lady Hardinge
Medical College and Hoepital, Delhi? If so, do Government propose to
direct ite governing body to prepare one? If the reply be in the affirmative,
will Government be pleased to place a copy of it on the table of this
House?

(b) Is it a faot that this institution is8 run mainly on the lines of a
Government institution? If so, do Government propose to direct the
governing body to replace its present private audit by the Government
Local Tund Auditors, who generally audit semi-Government concerns
like this free of charge?

(c) Is it a fact that the Bursar gets several benefits of boarding and
lodging, ete., in addition to her sa'ary of Ra. 700 per mensem, and enjoys &
distinctive rate of provident fund at 2 annas per rupee, while the majority
of the college and hospital staff get 1 anna per rupee? 1If so, do Govern-
meont propose to direet the governing body to serutinise the concessions
given to the Bursar, and give juatification for the grant of a distinetive
rate of provident fund ? - : o

Mr, G. 8. Bajpal: (a) A printed copy of the Memorandum and Rules
and Regulations ©f the Association for the contrel. and management of
the Lady Hardinge Medical College and Hospital has been placed in the
Library of the House. If, after perusal of this literature, the Honourable
Member will kindly tell me what other information regarding the regu-
lation of the administration of the College he requires, I shall endeavour
to get it for him. ‘

(b) The Honourable Member is referred to the reply given by Mr.
Bhore to Lala Duni Chand's starred question No. 882 on the 19th Feb-
ruary 1926,

(c) The Bursar is in receipt of a salmr; of Rs. 700 per mensem, with
free lodging. The latter concession is allowed to all members of the
staff who are required to reside in the College precinets. She is not
allowed free boarding, nor is she given any special concession in respect
of provident fund. Like the majority of the staff, she subscribes ten per
-cent. of her salary towards the provident fund, and an equal amount is
oredited by the Governing Body under the rules to her sseount. Govern-
ment understand, however, that some of the lower paid employees of the
College are allowed to contribute a smaller percentage of their salary to
the Provident Fund as a concession. Government propose to suggest to
the Governing Body that, in this matter, uniformity is desirable.

NUMBER OF PERSONS RROENTLY EVACUATED FROM ARGHANISTAN BY THE
Rovar A Force.

1023. *Mr. Gaya Prasad S8ingh: Will Government be pleased to state
how many persons in all have been evacuated from Afghanistan by the
Roval Air Force since the trouble started there up to date?
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Str Denys Bray: The number is 686,

Mr. Gaya Prasad Singh: I should like to know whether there are
any Indians or Europeang left over to be evacuated {rom Afghunigtan
now. '

. 8ir Denys Bray: I am sorry I have not got my papers with me.
There is & certain number of Europeans—chiefly Germans—still in Kabul.
And there ig a certain number of Indians, who were given an opportunity
to be evacuated by aeroplane beifore the British Minister left, but who
‘did not accept it. If my memory is accurate, the number is something

‘like 50 or 60.

REOOMNDATIONS SENT TO THE SIU“‘I‘ABY OF S’TATI REGARDING THE
Inpiax Hige Coumts BiLL.

1024, *Mr. Gaya Prasad Singh: (a) Will Government be pleased to state
what recommendations, if any, they have sent to the Secretary of State
for India regarding the Indian High Courts Bill, now pending in the House
of Commons, which seeks to throw open the office of Chief Justice to mem-
bers of the Indian Civil Bervice?

(b) Is there a strong feeling of resentment against the proposal in this
country? Have Government communicated any such feeling to the Secre-
tary of State? )

The Honourable Mr. J. Orerar: The Honourable Member is referred
to the answer given by me yesterday to question No. 987.

Diwan Ohaman Lall: May I ask the Honourable Member if he has
revised his opinion sinece yesterday? (Laughter.)
(No reply was given.)

PARTICULABS OF TRAINING GIVEN TO INDIAN Boys oF THE UNIVERSITY
TrRAINING CoRPS.
1025.*Dr. B. 8. Moonje: (a) Are Government aware that the training
of the Officers Training Corps and the Cadets in England comprise the
following : .
I. For the officers, courses of instructions are of two kinds:
(1) obligatory, compriging,
(i) initia]l (including instruetion in minor tactics).
(ii) musketry.

(2) voluntary, comprising Lewis Gun, refresher course in musketry
and Lewis Gun; physical training; signalling; attachment
to a regular unit.

I1. For the Cadets:

(1) Drill, comprising squad and armg drill, platoon drill, company
drill, extended order drill, battle formations.

(2) Musketry.

(8) Field training and tactics.

(4) Map »eading and use of compass.

(6) Physical training.
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(b) What portions of this training are given to Indian boys of the
University Training Corps?

Mr. G. M. Young: (a) Yes:

(b) Officers have so far only been trained in the unit itself. In
future, they will be required to complete a 6 months’ course of attach-
ment to a regular unit before they are confirmed in their rank.

The syllabus of training for other ranks of the University Training
Corps includes all the subjects mentioned in part {a) (ii) of the question,
except map reading and the use of the compass.

FeEs IN GREAT INDIAN PENINSULA RATILWAY SCHOOLS POR CHILDREN
oF NoN-Rarnway EMPLOYEES.

1026.*Dr. B. 8. Moonje: (a) Will Government please state if it is &
fact that, in the schools started by the Great Indian Peninsula Railway for
children of the Railway employees, fees three times as high are charged for
the chi'dren of those people who cannot be strictly called ruilway employees,
but who serve the Railway none-the-less such as the managers of, and other
men serving in, the Railway refreshment rooms?

(b) If so, what Government propose to do to remove this hardship?

Mr. P. R, Rau: (g) The rates of fees for railway and for non-railway
children in schools maintained by the Great Indian Peninsula Railway
will be found on page 76 of the Report on the Expenditure of Railways
on the education of the children of employees in 1925-26, a copy of which
is in the Library. Managers of refreshment rooms and other men em-
ployed by refreshment room contractors, are not railway employees and
their children, therefore, are not eligible for admission on the scale of
fees fixed for railway children.

(b) Government do not propose to take any action in the matter.

FBES OHARGED IN THE RATLWAY SCHOOL AT ITARSI FOR CHILDREN OF
EMPLOYEES IN THE RATLWAY REFRESEMENT RoOM.

1027. *Dr. B. 8. Moonfe: Will Government please state:

‘() if it is a fact that the manager of, and other men serving in,
the Railway refreshment room at Itarsi have to pay fees
for their children attending the Railway schools there three
times as high as what other Railway men are required to pay:

(b) if so, what Government propose to do to remove the hardship?

(c) if the Government make any contribution towards the mainten-
ance of the school, and if so, what amount do they pay and
what proportion do they bear to the total yearly expenditure
of the school?

Mr. P. R. Rau: The reply I have just given answers parts (a) and
(b) of this question. '

(¢) The information available to Government in regard to the recur-
ring expenditure on railway schools on the Great Indian Peninsula Rail-
way, and the sources from which it is met, will be found in Appendix
VIII to the Report on the Expenditure of Railways on the education of
the children of employees in 1925-26, of which a copy is in the Library.
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ProvISION OF ONE OR MORE LARGE-FACED CLOOKS IN PROMINENT
Posrrioxs 1y Naw Dara1.

1028, *Bir Darcy Lindsay: (a) Will Government state how many public
clocks (external) there are in New Delhi and where they are placed?

(b) Have Government considered the desirability of providing New
Delhi with one or mure large-faced olocks placed in a prominent position
such as either of the Secretariat towers?

. (¢) Are Government aware that, owing to its somewhat obscure position,
it is difficult to read the clock on the extcrnal wak of the new post office
building in Lothian Road, Delhi?

(d) Do Government propose that instructions be issued so to alter the

position and face of the clock as to make the hour readily discernable, both
by day and night? o

The Honourable Sir Bhupendra Nath Mitra: (a) Two. One is placed
on the Telegraph Office on Queensway, and the othér is on the Band
Institute in the Viceregal Estate.

(b) The reply is in the negative.

(¢) The situation of the building does not permit of the present elock
being given greater prominence.

(d) The matter will be considered.

Mr. B. Das: Will the Honourable Member please see his way to put
an electric light over the clock in the Central Telegraph building?

The Honourable Sir Bhupendra Nath Mitra: I will consider that sug-
gestion.

Mr, Gaya Prasad 8ingh: With reference to the answer to part (¢),
may I know who is responsible for the design. of the building which
makes the clock so obscure?

The Honourable Sir Bhupendras Nath Mitra: I cannot answer that
question offhand.

DEVELOPMENT OF NATURAL CURATIVE SPRINGS IN INDIA.

1029, *8ir Darcy Lindsay: (a) With reference to my question No. 406

of 21t March, 1928, will Government be pleased to state the result of their

woroes ant the decision, if any, thet has been arrived at with a view

to developing one or more of the available springs the waters of which

have curative qualities likely to be beneficial to persons suffering from
maladies amenable to such treatment?

(b) Will Government be pleased to state what natural springs there are
in India and Burmn. giving gaseous or still waters with health-giving
qualities, such as are held to be contained in imported waters like Vichy,
Evian Vals, Perrier and Appolinaris?

Mr. G, 8. Bajpai: (o) and (b). Copies of the replies received from
T.ocal Governments to the circular letter addressed to them, in pursuance
of the promise made to the Honourable Member, were placed in the Library
of the Legislative Assembly on the 4th September, 1928. I am, however,
having copies supplied to the Honourable Member direct separately now.
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Medical Administration, being a transferred provincial subject, the develop-
ment of springs in provinces is a matter primarily for Local Governments
-concerned. In the centrally-administered areas, the possibility of develop-
ment appears to be limited. Should the Honourable Member care to
make suggestions for the development of such springs as exist, whether
in the provinces or in the centrally-administered sreas, Government will
gladly consider such suggestions themselves, or pass them on to the Local

‘Governments coneerned.

ProvisioN oF LoOAL ApviSorRy COMMITTEES AT IMPORTANT STATIONS
I¥ THE CroTA NaGgrur Division.

1030, *Mr, Ram Narayan 8ingh: (a) Will Government be pleased to
-statc whether there is any Local Advisorv Committee for Railways at
Gomoh Juncfion, Hazaribagh Road Station, Kodarma, Dhanbad, Adra,
‘Chakradharpore, Jamshedpore, Purulia, Ranchi, Bermo, = Barkakana,
Daltonganj and other important railway centres in the Chhotan Nagpur
Division? ' _

(b) If the answer to part (z) be in the negative, will Government be
pleased to state whether they propose to have Local Advisorv Com-
mittees for Railways in all or some of the places mentioned in part (a) in
the near future, and if so, where and within what period of time?

Mr. P. R. Ran: (a¢) and (b). There nre no local Committees at the
places mentioned, nor is there any proposal to that effect at present under
consideration. The Rules regarding the consgitution of Local Railway
Advisory Committees provide that a scparate main Committee is to be
constituted for each Railway Administration and that, when considered
-desirable by Agents, separate branch local Committees will be formed at
large centres. T

- Mr. B. Das: Is the Honourable Member aware that, on the Bihar and
Orissa Local Advisory Committee for the Bengal Nagpur Railway, there is
0o Indian Member at present from the Ranchi Division, and only the Euro-
pean representative of Assam Labour?

Mr. P. R. Ran: T am not aware of that.
Mr. B. Das: Will the Honourable Member kindly look into the matter?

Mr. P. R. Rau: Certainly.

Names or CoMPANY-MANAGED RAILWAYS IN INDIA AND NATURE or
CONTROL EXERCISED OVEBR THEM BY GO\’ERNM’ENT,

1031.*Mr. Ram Narayan Bingh: (2) Will Government be pleased to
name the various company-managed railways in India and Burma, with the
respective dates of their establishment?

(b) Will Government be pleased to lay on the table copies of agree-
ments originally entered into between Government and the various railway
companies ?

(¢) Will Government be pleased to state the mature of control they
have all along been exercising over each of the various railway companies?

(d) What are the various ways in which the satisfactory administration
of the company-managed railways is assured ?
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Mr. P. R. Rau: (a) I luy on the table o stutement containing the infor-
mation asked for. ne Hhe Tlor

(b) A copy of each of the main line contracts is in the Library.

. (c) and (d). The Indian Railways Act, and the contracts that the
Companies have entered into with the Secretary of State, give the Govern-
ment of India large powers of control, the nature of which is fully explained
in Appendix B to Vol. I of the Report by the Railway Board on Indian
Railways for 1027.28. Copies of this Report are in the Library.

Statement showing the nomes of the principal Company-monaged Raslways and the dates
of registration of the Companies.

Railway. When Company was registered..
1. Assam Bengal . .. .o .. 1802
2. Bengal and North-Western . 1882
3. Bengal Nagpur .. - . . 1887
4. Bombay, Baroda and Central India .. .. Originally in 1855. Re-
constituted in 19086,
5. Madras and Southern Mahratta . . .. lgos

(Formed on the amal.
amation of the old
adras Railway with

the Southern Mahratta.
Railway.)
6. Rohilkund and Kumaon . .. .. l8s2
7. Bouth Indian .. - .e .. 1890

Mr. K. 0. Neogy: Are Government considering the question of revising
the Indian Railways Act, as recommended by the Acworth Committee?

The Honourable Sir George Rainy: I do not think there is any specific
proposal under consideration at the moment apart from the question of
giving effect to the Washington and Geneva conventions, which might
involve an umendment of the Indian Railways Act.

Mr. K. 0. Neogy: ls it not & fact thut the Acworth Committee expected
that a general revision should be undertaken as early as possible, and
that it should fortn one of the earliest duties to be performed by the
President of the Railway Rates Advisory Committee?

The Honourable Bir George Rainy: Yes, Sir. I have been considering
the question of referring the matter to him, but I am speaking from re-
collection, und I should prefer not to make any definite statement at the
moment as to how exactly the matter stands.

Mr, K. 0. Neogy: How long does the Honourable Member expect to
take in coming to a fina) decision in the matter?

The Honourable Sir George Rainy: Probably by the middle of April.

Mr. M. 8. Aney: Since how long has the Rates Advisory Committee
come into existence?

The Honourable 8ir George Rainy: I must ask for notice of the ques-
tion.
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Mr. B. Das: Are Government considering the suggestion that was made
‘on the floor of the House during the railway budget discussion that Govern-
ment should consult their legal advisers as to how best to control company-
managed railways? C '

The Honourable 8ir George Rainy: I am not sure to what statement
my Honourable friend refers.

Mr. B. Das: Is the Honourable Member aware that according to the
construction of the contracts entered into by company-managed railways,
such as the Bengal Nagpur Railway, they have.no control over such rail-
ways? Are Government considering the suggestions that were made at
the time of the railway budget discussion on the floor of this House,
namely, that the Government should consult their legal advisers as to how
best to exercise their control over company-managed railways?

The Honourable S8ir George Rainy: If the Honourable Member is refer-
ring to a suggestion made during the discussion of the railway budget this
vear, 1 can say at once that since then, I have not had leisure to consider
anything. (Laughter.)

Mr. Ram Narayan Singh: May I know the actual procedure in regard
to the control and supervision of the Bengal Nagpur Railway?

The Honourable Sir George Rainy: I am afraid I could not catch the
Honourable Member’s question. ’

Mr. Ram Narayan 8ingh:] want to know the actual method and pro-
cedure by which the management of the Bengal Nagpur Railway is con-
trolled and supervised?

Mr. K. Ahmed: That is not a supplementary question.

The Honourable Sir George Rainy: I cannot answer that in reply to a.
supplementary question. '

REPORTED SHORTAGE OF WAGONS FOR THE SUPPLY OF CoAL TO CALOUTTA.

1032, *Mr. Ram Narayan Singh: (a) Has the attention of Government
been drawn to the editorial article of the Stateaman of Caloutta of the
26th February, 1929?

(b) Wil' Government explain the shortage of wagons referred to in
the said article?

(c) What steps do Government propose to take to remove the likelihood
of a coal famine in Calcutta?

(d) What is the general policy of Government with regard to the supply
of sufficient wagons to all industrial areas in the country ?

Mr. P. R. Rau: (4) Yes.

(b), (¢) and (d). The Honourable Member's attention is invited to the
statements made on this subject by the Honourable Member for Railways
in the Assembly during the last fortnight.

RECRUITMENT OF STAFF FOR THE RAILWAY CLEARING ACCOUNTS OFFICE,
DeLnI.
1083. ‘Mr.. 8. 0. Mitra: (a) With reference to the reply given to m.v
storred question No. 667 of the 19th February, 1929, will Government be
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. "
pleased to state whether it is fact that, after the transfer of the number of
men mentioned in the reply, some further recruitment has keen made by
Rai Bahadur Faquir Chand and his superiors in the Railway Clearing
Accounts Office? If so, will Government be pleased to state what is the
number of this further recruitment up to date in the Railway Clearing
Accounts Office? '

(b) Will Government be pleased to state the total number of men,

igclud;ng temporary hands, now working in the Railway Clearing Accounts
Office

Mr. P. R. Bau: (a) The total number of clerks recruited by the Director
of the Clearing Accounts Office, since the establishment of the Clearing
Accounts Office in December, 1926, is 221.

(b) 1,825.

OFFICE HOoURS IN THE RAILWAY CLEARING AOCOUNTS OFFIOB.

1084. *Mr. 8. 0. Mitra: With reference to the reply given to my starred
questions Nos. 668 and 669 of the 19th February, 1898, are Government
aware that an office order has been issued only. on the 20th February, 1929,
in the Railway Clearing Accounts Office asking cach sub-head to increase
office hours, if necessary, to compel each clerk to finish his spportioned
«duties ? i

Mr. P. R. Rau: I have been able, through the courtesy of the Honour-
able Member, to obtain an extract of the office order he is refeming to. I
understand that it was not issued by the Director, but that it formed part
of certain instructions issued by an officer, in charge of one of the sections
of that office, to a superintendent. regarding steps to be taken to check a
tendency on the part of certain clerks to delay work. As these instructions
included a suggestion that office hours might be inoreased in oertain cir-
cumstances, the Director has been instructed to have that part of it
withdrawn.

Al

NAME ANXD PARTIOULARS OF WORK DONB BY THE OFPFIOER PLACED ON
Spromar, Doty ™™ THE RATLWAY CLEARING AccounTts OFFICE,

1035, *Mr. 8. 0. Mitra: (a) With reference to the reply given to my
starred questions Nos. 668 and 660 of the 19th February, 1929, will Gov-
ernment be pleased to state the name of the officer placed on speoial
duty to fix & standard of work for each class of the establishment, the date
on which he was p'aced on such duty, and the work dnne by him up till
mow ¢

(b) Te it a fact that the said officer on special duty has not done any-
thing since his appointment as such for the last three months?

(¢) Will Government be pleased to state the reasons whv extra re-
mureration will not be paid to the clerks of the office in question for
attending office on holidays and for putting in extra hours of duty until a
standard of work is finallv settled by the said officer?

(d) Will Government be pleased to state the period that will be taken
by the officer to finish the work for which he has been put on special
duty?
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Mr. P. B, Rau: (¢) Mr. Ghulam Mohammad was placed on special duty
for this.and other work from the 1st November, 1928. He has already
made inquiries into a portion of the work of the office and bas submitted
preliminary reports.

(b) The fact is not as stated.

(c) As at present advised Government do not consider that the sanc-
tioned strength of the establishment is below what is required for the
efficient performance of the work in the office.

(d) It is hoped that the work will be finished by the end of October.

REPOET OF THE DIRECTOR OF THE CLEARING ACCOUNTS OFFICE REGARDING
ALLEGED ILL-TREATMENT OF THE STAFF oF THAT OFFICE.

1036, *Mr. S. 0. Mitra: Wibth reference to the reply to question No..
A70 of the 19th February, 1929, do Government propose 10 place a copy of
the report of the Director on the table of the House? -

Mr. P, R. Rau: I understand the report was made verbally by the
Director to the Controller of Railway Aceounts.

ALLEGED IRREGULAR RECRUITMENT OF EMPLOYERS IN THE RAILWAY
CLEARING AOCOUNTS OFFICE.

1037. *Mr. 8. 0. Mitra: (a) With reference to the reply to my
starred question No. 872 of the 18th February, 1929, will Government be
pleased to state whether the following cases noted below are facts?

(1) A matriculate named Kishori Lall, who is the brother of ome
Hansraj, a Superintendent, now an officer of the Clearing
Accounts Office, was appointed on Rs, 40, and within three
years' service has been appointed as a sub-head by nomina-
tion of the officers of the Department and is being paid:
Rs. 180;

(2) One non-matriculate, Kamal Kishore, was directly recruited
on Rs. 80, whereas the minimum pay of the lowest post

m the Office is Re. 26;

(8) One matriculate, Jagadish, has been directly recruited on Rs 80,
whereas the lowest pay is Rs. 40;

(4) One R. K. Swami has been directly recruited on Rs. 125,
whereas the lowest pay of the post for a graduate is Rs. 607

(b)Y If so, will Government be pleased to state the reasons for their
making a statement in reply to the question noted sbowe, that no such
appointments or direct recruitment on higher pay have been made by the
officers of the Railway Clearing Accounts office?

(¢) Do Government now propose to make aa inquiry as to the reasons
for such direct recruitment, and do they propose to put a stop to such
cases?



1770 LEGISLATIVE ASSEMBLY. [12rE Mar. 19290.

Mr. P. B. Rau: (a) I have obtained a report from the Director of the
Clearing Accounts Office, and I understand the facts are as follows:
(1) Mr. Kishori Lall was appointed in the lowest grade, but has
risen by his merits.
(2) Mr. Kanwar Kishore, to whom I understand the Honourable
Member is referring, was not directly recruited by the
Clearing Accounts Office, but transferred from another post
the pay of which was Rs. 80.
(8) Mr. Jagadish was the holder of a temporary post on Rs. 80 per
mensem before he was appointed to the Clearing Accounts
Office, on the 18th December, 1926, when that office was
established, and his pay was fixed under the ordinary rules.
(4) Mr, Swami was transferred from another Government Depart-
ment, and his initial pay was fixed with reference to his
qualifications.
(b) So far as I can see, the statement referred to wase correct.
(¢} In view of the facts stated, Government do not consider an inquiry’

necessary.

MEMORIAYL TO THE VIOEROY FROM EMPLOYEES OF TRE RATLWAY CLEARING
AocounTs OFFIOE.

1038. *Mr. 8. 0, Mitra: (¢) With reference to the reply to my question
No 678, of the 19th Yebruary, 1929, are Government aware that, as many
as 212 clerks signed the memorial to be submitted to His Excellency the
Viceroy, and not, as stated by the Honourable Member, g ‘small number
of clerks? '

(b) Are Government aware that the revision asked for by the oilicers of
the Railway Clearing Accounts Office was the Jeletion of paragraphs Nos.
4 to 7 and 18 of the memorial (copies already supplied) dealing with the
grievances of the staff regarding direct recruitment on higher salary of the
relatives of the officers above the old hands, and the compulsory working
for extra hours without remuneration?

(¢) If not, will they be pleased to inquire about the truth of the above
allegation? If not, why not?

Mr. P. R. Rau: The memorial which was referred to in Mr. Parsons’
reply to the Honourable Member's question No. 673 on the 19th Fekru-
arv, 1929, was, I understand, signed by about 40 clerks of the Clearing
Accounts Office. From the present question, I gather that the Honourable
Member is probably referring to some other memorial. I have asked the

Director, Clearing Accounts Office, to investigate the matter and submit
a full report, on receipt of which T shall communicate further with the

Honourable Member. .

CONSTRUCTION OF QUARTERS FOR EMPLOYEES OF THE RATLWAY CLEARING
Accotrxrs OFFIOE.
1039, *Mr. 8. 0. Mitra: With reference to the reply to my starred
question No. 874, of the 19th February, 1929, will Government be pleased
to state the date by which the quarters will be constructed?

Mr. P. R. Rau: As Mr. Parsons stated in the House on the 19th Febru-
ary, it is hoped that the quarters will be completed some time next winter.
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METHOD OF RECRUITMENT OF THE STAFF OF THE RAILWAY CLEARING
AccouNTs OFFICE.

1040. *Mr. 8. 0. Mitra: With reference to the reply to my starred
question No, 671 of the 19th February, 1929, will Government be pleased
to place on the table a copy of the Appendix D to the Honourable Mem-
ber's memorandum and will they be pleased to state if the Railway Clear-
ing Accounts Office have been acting according to that?

Mr, P. R. Bau: The memorandum is contained in the proceedings of
the Standing Finance Committee for . Railways, Volume V, No. 8, page
80, copies of which are in the Library of the House. The new rules will
be brought completely into force when the system of separation of accounts
from audit is introduced permanently.

FruigeT oN Rice ExPorTED FROM BURMA.

1041, *U. Tok Kyl: (a) With reference to the answers given to my starred
question No. 635 on the 18th September, 1928, will Government be pleased
to state what action they propose to take in regard to the export duty on
rice?

*(b) Is it not a fact that the steamer freight for rice from Saigon to
Bombay is only 9s. or Rs. 6 per ton, whereas that from Rangoon to
Bombay is Rs, 14 and to Malabar ports Rs. 157

The Honourable Sir George Schuster: (a) References have been made
to the Indian Trade Commissioner in London and the Government of
Burma asking for ‘information, and for their views on a number of points
relating to thia question, and their replies are awaited before any decision
a8 to action can be taken. '

(b) The freight for rice from Saigon to Bombay depends on the demand
and the mvailable tonnage. If cargo is guaranteed, it would be Rs. 14
per ton at present, but no business is being transacted. The freight from
Rangoon to Bombav and Malabar ports is Rs. 12 per ton at present.

CREATION OF A NEW PROVINCE TO BE CALLED THE NORTH EASTERN

' FroXTIER PROVINCE.

1042, *U. Tok Kyi: (a) Is it the intention of Government to create
a new provirce, to bLe called the North Iiastern Trontier Provine» in the
north of Burma?

(b) Is it also the intention of Government to separate Burma from

India and amalgamate it with the proposed North Eastern Frontier Pro-
vince and the Straits Bettlements where the Singapore base is being huilt?

The Honourable Mr. J. Orerar: Government have no such intention as
is suggested in either part of the question. The matter must await the
regult of the inquiry of the Indian Btatutory Commission.

FXPRNDITURE TNCTURRED FOR THE ARMY AND MrLrrArY Porror rv Burma.

1043, *U. Tok Kyi: (a) What is the amount of the Army expenditure
that is incurred in Burma?

(b) Do Government contribute anything towards the expenditure of

military police in Burma? Tf not, do  Government propose to pay
a certain percentage? '
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Mr. G. M. Young: («) About Rs. 98 lakhs a year.
(b) The Central Government maukes an annusal eontribution, provisionally
fixed at ls. 45'74 lakhs, towuards the cost of maintenance of the Bumm

Mlhtary Police.
' FINANCIAL CONTROL OVER MiLrTARY EXPENDITURBE.

1044. *Mr. Gaya Prasad Bingh: (a) Has the attention of Government
beendrawn to an article under the head ‘'Army Expenditure and Ext.mva.-
gance’’ published in the Leader of the 8th February, 19297

(b) If so, will Government be pleased to make a full statement On;
the present financial control over military expenditure?

(¢} Will Government be pleased to say what epecial steps have been
taken by them to have an effective control -over this huge non-votable

expenditure ? N
‘The Honourable Sir George Schuster: (a) Yes. o
(b) and (c). I lay .om the table s statement, which deseribes in brief .

outline, the existing system of financial control over military expenditure.

If my Honoura.ble friend desires to have fuller mformam@n on the subject,

I would refer him to Chapter XXIIT of the book ‘‘the Army in India-

and its Evolution ’, a copy of which will be found in the Library of this.

House. I am also sending the Honourable Member, separately, an extract

from the relevant Office Manual of Procedure, which describes the pro-

ceases. of control in still greater detail. I should, however, like to take
the present opportunity of explaining to the Homnourable Member that the-
avatem of financial control over military expenditure was grestly strengthen-
ed after the Great War, as the result of recommendations made to
the Esher Committee by experienced finaneial officers of the Government
of India and adopted by that Committee. Technically, the system is &
strong one, and it would be difficult to devise a system which would, in
form, give greater control te the Finance Depsrtment of the Govermment
of India. If my Honourable friend will study the report of the Esher

Comimittee, he will see that one member of the Committee, in & minute of

dissent, recommended that the Financial Adviser to the Commander-

in-Chief should, as in the case of the gorresponding appointment in the

United Kingdom, be subordinate to the Military Department and not to

the Finance Member of the Government of India, but that recommendation:

wos not accepted.

Statement describing in bﬂef outline the Existing System of Financial Contrel over
Military Ezxpenditure,

The arrsngements at present in force bad their origin in rec ommendations made by
Lord Kitchener, which have since heen considerablv expaunded and strencthened, as
a result of the proposals of the Esher Committee. They are based on a close associn-
tion of the financial and administrative authorities. and. so far ns the interior disposi-
tions of the financial organisation is oconcerned, on & close union of the financial and

accounting machinery.

2. Phe Financial Adviser, Military Finance. an officer of the Finance Department,
who has usnally had considerable experience of the aystem of financial administration
on the civil side, is located at Armv Headnunrtera He has the statuz of a Joint
Secretary to the 'Government of Tndia. anc has the right of personal access. hoth to
the Commander-in-Chief and the Fihance Member. He is a member of the Military
Clouncil, and attends all meetings of the Principal Btaff Officers which deal - with
queations which have a financial hearing. Under the Financial Adviser are six Deputy,
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-

-

jand five Assistant, Financial Advisers who, with the exception of the B‘?dﬁ‘t Officer,
ure attached to and work in the main Branches of Army Headguarters, including the
"Royal Air Force. The duties of this orzenisation are to scrutinise, with reference to
financial principles and in the interests of public economy, all proposals involving
expenditure, and also to prevent irragularities, to ensure that financial principles are
.duly observed, and to assist in the promotion of economy. All proposals invylving
wexpenditure not covered by regulations, or by standing orders of compelent authority,
have to be submitted for the scrutiny of the Military Finance Branch. The Finance
Member is kept in touch with the work of the Branch by means of weekly summaries
of cases dealt with in the Branch. Further, this Branch assists in the preparation of
the budget, and other estimates, which are eventually scrutinised and compiled in the
Rudget Bection. A close scrutiny is also kept upon the progress of expenditure
sthroughout the year.

3. In addition, during the current year, an Additional Financial Adviser has been
-on special duty for six months in connection with the .economy campaign, and in
particular with expenditure on stores and the provision and storage of ordnance equip-
ment.

4, The Financial Adviser also tours frequently, in order to inspect the working of
the Military Accounts Department, and to keep in touch with the military organisa-
+ion and developments throughout India,

5. In addition to his duties in connection with financial control, the Financial
Adviser is Chief Accounting Officer of the Army and, with the assistance of the
Military Accounts Department, which is under his control, is responsible for the
Ppr and accurate accounting of the expenditure on the military services, which
includes an internal check of the expenditure, He is also responsible for the pre-
paration of the annual appropriation accounts, which are subsequently examined by
.a_special Committee, whose report is dealt with by the Public Accounts Committea,
The Director of Army Audit, an officer of the Auditor General's staff, conducts a test
-audit of the accounts and expenditure, and prepares the annual audit report.

IMposrTION ON THE RovaL INDIAN MARINE OF THE DUTY OF HELPING
IN ACCIDENTS AT SEA.

1045. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state if any specific official duty is imposed on the Royal Indian Marino
to send out a vessel either for help or for search in connection with such
accidents at sea as the loss of the 8.8. ‘“Sant Tukaram’' and the S.8.
“‘Javanti’’ near Bombay in 19277

(b) 1f the answer to part (a) be in the aflirmative, will Government
be pleased to state the nature and extent of such official duty imposed
©on the Royal Indian Marine?

(c) If the answer to part (a) be in the negative, will Government be
pleased to state whether theyv propose to take any steps to impose such
«fficial duty on the Royal Indian Marine?

Mr. G. M. Young: (a) The answer is in the negative.
(b) Does not arise.

(¢) Tt is a normal and recognised duty of all ships, whether of the
TRoyal Indian Marine or not, to proceed to the relief of distressed or
wrecked vessels whenever called upon to do so: and it is unnecessary to
issue any specific orders to the Royal Indian Marine. In the cases cited
by the Honourahle Member, no distress signal or request for help was
sent to the Royal Indian Marine who were consequently unaware of what
had happened. -

B



1774 LEGISLATIVE ASSEMBLY. [12rn Mar. 1929.

Mr. Jamnadas M. Mehta: Is there any way by which the Roynl Indian
Marine could be acquainted, even when there is no signal from the ship
in distress? Is there any watch kept on the shore in times of storm?

Mr. G. M. Young: I am afraid 1 am unable to answer the question
offhand, Sir.

Coxpuor OF CAPTAIN HEADLAM BEFORE THE COURT APPOINTED TO
INQUIRE INTO THE Loss oF THE 8.8, “ SaANT Tuxkaram "’ AND SS.
“ JAYANTL”

1046, *Mr. Jamnadas M. Mehta: (a) Are Government aware that the
following strictures were passed against Captain Headlam by the Marine
Court of Inquiry appointed to conduet an inquiry into the circumstances
attending the loss of the S.8. ‘‘Sant Tukaram’'' and the 8.8. ‘‘Jayanti’'?

‘“We regret ths attitude taken up by Captain Headlam One should have expected
that & man in his position, in the interests of the service to which he belongs, and as
n Government official, would have voluntarily assisted and co-operated with tgm Marine
Court of Inquiry coustituted by the Government of Bombay, under the Merchant
g_l:iip.!:ing Act 21 of 1023, rather than have wasted its time by taking up the attitude he

1a.

“We deplore the fact that instead of co-operating with the Court, Captain Headlam
should have, in the first instance, disobeyed the process of the Court, and obstructed
the inquiry in the manner he did.”

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to stute what steps they have taken, or propose to take, tu see
that such attitude and conduct by officers connected with the Royal
Indian Marine are not repeated in the future? '

Mr. G. M. Young: (a) Government have not seen the proceedings of
the Court of Inquiry, but they were informed by the late Director that
he had been somewhat severely criticised by the Court.

(b) The faets, as reported to the. (Government of India, are, briefly,
that Capta'n Sir Edward Headlam received, on the 16th of January, a
summons to appear before the Court of Inquiry the same day, and give
evidence about the officinl position of the Royal Indian Marine in regard
to vessels in distress. Sir Edward Headlam was in some doubt whether
he, or any of his officers, could properly do this without the permission of
the Government of Indin. He accordinglv asked for the instruetions of
the Government of Ind'a bv express telegram, and informed the Chief
Presidency Magistrate that he had done so. He further informed the
Chief Presidency Magistrate, on the same dayv, that the Royal Indian
Marine had invariably rendered, and would always render, anv assistance
possible to vessels in distress: that in this case no distress signal or request
was received, and that he was unaware of the fact that any vessel was in
distress, or he would have immediately despatched one or more vessels to
its assistance. On the following morning, the Chief Presidency Magistrate
sent a further summons to Sir Edward Headlam, and threatened to issue
n warrant for his arrest if he did not comply. Accordingly Captaim
Headlam attended the Court, and gave evidence that afternoon. The
Government of India are satisfied that Captain Bir Edward Headlam acted
in perfect good faith, and had no intention whatever of obstructing the
Court of Tnquiry. Tf the incident discloses any lack of courtesy, it was
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certainly not on the part of this very distinguished officer, who bas now
retired, and whose sympathetic attitude towards Indian shipping wds a
matter of common knowledge. (Applause.)

i . -
OBLIGATION OF THE BoMBAY PorT TRUST TO ASSIST IN THE EVENT OF
DiSASTERS AT SEA,

1047, *Mr. Jamnadas M, Mehta: (a) Will Government be pleased to
state whether any specific obligation is laid under the Act on the Port
Trust to send out a vessel either for help or for search in case of such
disasters as happened near Bombay in 1927 by the loss of the 8.8, *'Sant
Tukaram'' and the 8.8. ‘‘Jayanti’’?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state the nature and the extent of the obligation imposed
upon the Port Trust in such matters?

(c) If the answer to part (a) be in the negative, what steps have they
taken or do they prupose to take in making it obligatory on the Port
Trust authorities tc render all the necessary help both to missing
vessels and survivory in case of such disasters as are referred {o abaove?

The Honourable S8ir George Ralny: I presume that the Honowrable
Member's question has reference to the position of the Bombay Port
Trust. There is no- specific obligation laid on the Board of Trustees of
the Port of Bombay by the Bombay Port Trust Act. In actual practice,
if requested by the ewners or agents, the Port Trust sends out a tug to
the assistance of a vessel in distress. Further, if an 8. 0. 8. is received
and if a eraft is available, the Trust sends out a tug to help within & radius
of 200 miles. It is also understood that the Bombay Government have
requested the Board of Trustees to authorise the Port Officer, Bombay, to
take such action as he may consider necessary, in anticipation of the sanc-
tion of the Chairman, with a view to render assistance to vessels in dis-
tress, or in the case of shipwreck. Government do not consider any further
nction in the matter necessary.

TerMS8 OoF CONTRAOTS FOR CARRIAGE OF Mams oN CERTAIN Rovures.

1048. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state the name or names of the shipping company or companies with which
contracts have been made for the carriage of mails on the undermentioned
routes, together with full particulars as regards the conditions of contraet. -
including the period tor which the contract is made, and the annual subsidv
which Government give to that company or companies for that purpose?

(i) between India and England;
(ii) between Bombay and Karachi;
® (iii) between Madras and Rangoon;
(iv) between Calcutta and Rangoon;
(v) between Madras and the Straite; and
(vi) between Calcutta and the Straita?
(b) Will Government be pleased to lay on the table a true copy of the
contract or contracts which Government may have made for the carriage

of mails referred to in part (a) above?
B2
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(¢) Will Government be pleased to state if there is any obligation om
the company or companies with which they have made contracts for the
carriage of mails to carry Indian apprentices on board the steamers and
to give preference in employing officers on board the ships to Indians
holding the Board of Trade certificates of competency?

(d) If the answer to part (¢) be in the negative, will Government be
pleased to state whether they propose to take any steps for the training
of apprentices and for the employment of Indians as officers on steamers
of -tll;e company to which contracts have been given for the carriage of
mails ?

The Honourable 8'r Bhupendra Nath Mitra: Sir, with your permission,
1 shall take questions Nos. 1048 and 1049 together. The information
desired is being collected and will be supplied to the Honourable Member
as soon as possible.

ProHYBITION OF THE USE OF THE DEFERRED REBATEY BYSTEM BY
SurppiNg COMPANTES CARRYING MAILS.

11049.*Mr. Jamnadag M. Mehta: (¢) Are Government awsre that one
of the conditions attached by the Umiem Government in Bouth Afriea for
the carriagce of mail3 is that the company to which the contract is giveu
ghall not make the deferred rebate system a rondition on the ratea of
‘freight they quote for the earriage of goods by their steamers?

(b) Will Government be pleased to state wheth®r the condition as to
the deferred rebate referred to in part (a) is one of the conditions of the
contract which they have entered into with the shipping companies for the
carriage of mails?
~ (c) If the answer to part (b) be in the negative, will Government be
pleased to state what. steps they propose to take for embodying such a
condition, namely, making it obligatory for the company carrying vhe mails
not to make the deferred rebate system part and parcel of the rates of
freight that they charge for the carriage of goods by their steamers?

CARBIAGE OF COAL BY SEA FOR STATE-MANAGED RAILWAYS BY INDIAN
Barprrva COMPANTIES,

1050. *Mr. Jamnadag M. Mehta: (a) Will Government be pleased to
state the quantity of coal carried by soa on account of railways managed
by the Btate during the last five years?

(b) Will Government be pleased to state if tenders were invited for the
carriage of such conl by sea on account of the State-mannged railways,
and if so, whether any chance was given to Indian shipping ecompanies to
tender for the carriage of coal, in pursuance of the Resolution of th
Honourable Sir (then Mr.) Lalubhai Samaldas in the Counecil of State i
1022 and accepted by the Government?

(c) As the Burma Railways are nmow managed by the State, will Gov-
ernment be pleased to state if they propose to call for tenders for the
carriage of coal by sen for the Burma Railwavs from Caleuttn to Pangoon.
ardd whether this 'matter will be decided in pursuanece of the Resolution
‘aocspted by them and referred to above in part (b)?

+ For answer to this question. see answer to question No. 1048,
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Mr. P. R. Rau: (a) The only occasion, during the last five yeers, was
in March, 1927, when, as an emergency measure, 7,500 tons of coal wers

sent bo Karachi by sea.

(b) No. The matter was urgent, and the Chief Mining Engincer made
the best arrangements possible at the time.

(c) T understand that the Burma Railway Company hed entered into:
a contract in 1922, or thereabouts, with the British India Steam Naviga-
tion Company to curry coal for them from Calcutta to Rangoon for & period
of 10 years. The matter is being investigated.

CARRIAGE OF CARGO FOR STATE-MANAGED RAILWAYS BY INDIAN SRIPPING
COMPANIES.

1051. *Mr. Jamnadas M. Mehta: Will Government be pleased to state-
the total quantity of cargo carried on account of the Government and ob-
cecount of the Btate-managed railways in India by sea in the coasting
trade during the last three years, and will Government be pleased to state:
if Indian shipping companies were given an opportunity for quoting for
the carriage of that cargo, and if so, the quantity of cargo carried by Indian
shipping companies and the quantity of cargo carried by non-Indian shipping
companies ?

The Honourable Sir Gleorge Rainy: I would invite the attention of the
Honourable Member to my reply to a similar question by Mr. Haji on
the 2nd September, 1927, No information is available regarding the
cargo curried on Government account and on, account of the Railways
cosstwise. Inquiry is, however, being made if Indian Bhipping Companies
are given an opportunity of quoting for the carriage of such cargo, and
information will be supplied to the Honourable Member in due course.

MEMORIAL SUBMITTED BY MAUNG Ba OBN, LATE INSPEOTOR OF INCOMBE-
TAX, Bazaar CIRCLE, RANGOON.

1052. *U. Tok Kyi: With reference to the answer given to my starred
question No. 733 on the 20th September, 1828, will Government be pleased
to state what action they propose to take on the memorial submitted by
Maung Ba Obn, late Inspector of Income-tax, Bazaar Circle, Rangoon?

The Honourable Sir George Bchuster: The petition in question was
withheld by the Central Board of Revenue, because it was presented more
than six months after the communication of the Board's order rejecting
the petitioner’s appeal against the order for his removal, and no satisfactory
explanation was given of the delay. 1 may add, for the informatiom of
the Honourable Member, that in May, 1927, the petitioner’'s case came to
the notice of the Government of India, who considered the order of the
Commissioner of Income-tax, Burma, removing the petitioner from his
office, to have been correct.

REVERSION TO HI8 FORMER AFPPOINTMENT OF MR. B. C. Dk, o WinELRSS
OPERATOR. ;

1053. *U. Tok Kyl: (a) With reference to my starred question No. 608
on the 18th September last, is it not a fact that Wireless Operator B. 0.
De's reversion took place, not while he was under training, but after he
had been examined and had passed the tests, while he was working os &
qualified operator? '
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(b) Will Government be pleased to state on what grounds he was found
unsuitable and how and by whom the unsuitability was judged?

(o) Is it a fact that there was no report of such unsuitability from the
officer in charge by whom he was trained and under whom he was working?

Mr. H. A. Bams: (a) No.

(b) The Deputy Assistant Engineer, Wireless, in charge of the Section
in which Mr. De was under training at the time, reported ‘that the latter
displayed a very poor standard of intelligence and lack of capacity in
handling complicated appuaratus. This report was confirmed by the Divi-
sional Engineer, Wireless, after a personal investigation,

(¢) The fact is not as stated.

THE GENERAIL BUDGET-—-LIST OF DEMANDS—contd.

SECOND STAGE—-contd.
Ezxpenditure charged to Revenue-—contd.
Denaxp No. 28—Exrcutive CounciL—conecld.

Present System of Administration of the Government of India—coneld.

Nr. K. Ahmed (Rajshaﬁi Divieion: Muhammadan Rural): Sir, yester-
day, when the Mover of the motion was speaking on the subject of this
cut and discussing his so-called national demand, I was surprised to
find :

Mr. President: T thought the Honourable Member wanted to raise
some point of order.

Mr. K. Ahmed: I am sorry, Sir, I was a bit too early in standing up
for my speech on the motion. (Laughter.)

Mr. President: Order, order. The House will now resume further con-
sideration of the following motion moved by Pandit Motilal Nehru:

“That the Demand under tbla head ‘Executive Council’ be Ndut;ed to Re. 1.”

Mr. K. Ahmed: Sir, yesterday .
Mr, President: Maulvi Muhammad Yakub. (Laughter.)

Maulvi Muhammad Yakub (Rohilkund and Kumson Divisions: Muham-
madan Rural): Sir, silence on an occasion like this is liable to be mis-
understond and misinterpreted, especially by that section of the Press
which is always on the lookout to abuse Honnurable Members belonging
te my community. It is therefore necessary that I should speak a few
words on this occasion to explain my - attitude. Sir, the House is well
sware that, since 1924, when we joined this Assembly, on all occasions
when a motion for constitutional reform was discussed, we always joined
in expressing our censure on the Government for not responding to our
national demand, and on all occasions I gave my vocal support to the
motion which was being discussed on those occasions. The House will
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remember that the amendment about eafeguarding the interests of the
minorities was moeved by me, which was adopted by the Honourable
Pandit Motilal Nehru in his Resolution in 1924. I want again to make it
clear, on the floor of this House, that the Mussalmans as a cominunity,
are not behind any other community in this country in making an effort
Yc obiain the freedom of our Motherland. Had it not been for the un-
fortunate incident that the Nehru Report wus dragged into this discussion
last evening, our attitude as regards this motion would have been the
same as it had been on previour occasions. But there are certain state-
ments in the speech of the Honourable the Mover of the cut which require
some explanation on our part. In the first place, Sir, with due deference
to the Honourable the Pandit, for whom T have always the greatest respect
and regard, I would submit that the principles of the Nehru Report are not
accepted by an overwhelming majority of the people of the country, as
he was pleased to say last evening.

Pandit Motila] Nehru (Cities of the United Provinces: Non-Muham-
madan Urban) and others: Question.

Maulvi Muhammad Yakub: Well, my reply to the question, Sir, is
that, leaving aside all cther organised bodies in this country, the worthy
8on of the Honourable Pandit himself rejected the principle of his Report
when he made his demand for complete independence. That goes tc the
very root of dominion status which the Nehri Report demnads. Such
was a'so the attitude of his noble lieutenant in this House,

Pandit Motilal Nehru: Not on communal grounds:

Maolvi Muhammad Yakub: Well, that is the principle.  Then, Sir, the
Mussalmans of Indin, with the exception of a few individuals, have re-
jected dominion status in the form in which it is laid down in the Nehru
Report.

Pandit Motilal Nehru: Do you want independence ?

Maulvi Muhammad Yakub: We want nothing short of responsitle gov-
cmment, with due safeguards for the rights and interests of the Mussal-
mans and other minority communities. (Loud Cheers {rom the Furopean
Group.)

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Is the European Group in fuvour of this demand?

8ir Victor Bassoon (Bombay Millowners™ Association: Indian Cem-
merce): With due safeguards.

. Maulvi Muhammad Yakub: And, Sir, the Nehru Feport does not comply
with those safeguards. = As regards the attitude of the Mussaimans, I may
submit that, in Decembor last, we had a verv representative ard influ-
ential conference of Mussalmans in this ancient city of Delhi. 1t is impos-
gible to imagine any conference or gathering of ahy community in Irdia
more representative in character than was the conference that waus held
in Delhi in December last. The Ulemas, our religious leaders, the mem.-
bers of the Khilafat constitution, most of the old members of the All-india
l\t_f.oa]em League, the Mussalman members of the local Legislative Coun-
cils, the Mussalman members of local bodies and municipalitics .
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Pandit Motilal Nehru: Sir, all this is irrelevunt to the motion I have
made before the House. I have not gone into any of these questions..
1 have made it perfectly clear that 1 do not seek the verdict of this House:
on the Nehru Igeport, yet my Honourable friend is going into nll these
matters. I beg your ruling, Sir, whether it is permissible for him to do
BO.

Manlvi Muhammad Yakub: I beg to sumbit, Sir, that as the Hon-
oursble Pardit was pleased 10 mention certain important facts  whicke
happened last year, in reply to those facts I may be permitted also to
parrate other important facts which also happened Tast vear. If he hud
not rnentioned them, I would nct have said o single word about it.

Mr. President: T wonld ask the Honourable the Deputy President to-
avo'd controversy and heat in this debate as fur as possible.

Maulvi Muhammad Yakub: Nothing is further, Sir, from my mind
than to create any heat in this debate. I really, Bir, feel very very sorry
that the position in the country at this juncture, when unity on all sides
was urgently needed, should be such as it is; but I would submit respect-
iullv that we are not responsible for this attitude. We have tried our level
best. We extended our hand in friendship. We joined the All-Parties:
Conference at Delhi. But when we foynd that the Congress Resolution of
1027 was turned down, when we found that the Resolution, which was
possed at Caleutta by the All-Iadia Moslem l.engue, was turned down, and
when we saw the treatment which was meted out to the greatest nation-
abst in Tndia—T mean Mr. Jinnah—at the Congrese - Convention in
Calcutia, we were obliged to express our feelings and we are obliged to
explain our attitude on this oeccasion. So what I submit is ihat I do
not sdmit that the principles of the Nehru Report are admitted by am
overwhelming majority of the people of the country.

The second thing in which I respectfully differ from the Honourable the
Pandit is that the Nehru Report does contain our national demand today.
So far as the Mussalmans' national demand is concerned, it
contained in the Resolution which we passed at the All-India
Moslen Conference held in December last. I may mention here that the
very svetem of federal government, which we advocated in our Resoluticn,
was adcpted by Sir Chimanlal Setalvad, presiding at the All-India National)
Confrrence at Allahabad. 8o the national demand, contningd in . the
Nchru Report, does not represent the national demand of the whole country..
It may vepresent the national demand of the Congress or those who think
with thiem. Therefore it is impossible for us to vote for or to agree with
any motion which gives an impression that the nations] demend of the
country is contained in the Nehru Report. Of course Pandit Motilal Nehru
hte made it quite clear that he does not want a vote on the Nehru Report;
but when he soys that our nationnl demand is contained in the Nehru
Report, voting on this cut would mean nothing but voting 0a the Nehru
Report in disguige.

Here I may also be permitted to eay that I am very glad the Pahdit
8ahib made an announcement last evening that the door of settlement was
not closed and that it is open and will remain open. 1 weloome this state-
metit. 1 aesure him that, =o far as my eommunity is econcermed, we reci-
procate his feelings heartily, that we are, ahd have always been, ready
to come to an honourable settlement with sll the commemitiss of this
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country; that it was not we who closed the door for a settlement, but, as
I bave just mentioned, it was the attitude of those who were responsible
for holding a meeting in Luckpow in August last, who hustled down every
voice that wns raised to oppose their Report, and it was the attitude of
thye responsible for convening the Convention of Calcutta that closed
the door for any settlement. But if the Honourable the Pandit ngain re-
opens that door, he is quite welcome to do it, and we are always ready.
as 1 said, to co-operate with him, to come to some honourable settlement.
with him on all these questions.

I think that I have made our position quite clear. To those who cannot
ace anything, probably nothing will ever be clear, but those who huve uny
eyes to see, can see the signs of the times even while they aro running.
The position is as I have cxpressed it. We are not satisfied with the
responsc thut the Government have made to the national demand in .tlns.
aountry ; but at the same time, we do not want an advance in the direc-
tirm which is suggested in the Nehru Report. On the other hand, we want
an advance in responsible government in India on the principles laid down:
in the All-Muslim Parties Resolution, which was unanimously nassed by.
Mussulmans of all shades of opinion in their meesting at Dalhi.

Mr. M. A, Jinnah (Bombay City: Mubammiadan Urban): Sir, the issue:
hefore the House is n very grave one, and 1 shall follow the advice of iny
triend the Honourable the Home Member that I should deal with it dis-
pussionately, coolly, calmly and without temper. 8ir, the issue before the:
House is whether the Government have made an adequate respomse
to our repeated demands on the floor of this House since 1924. T think I'
am voicing practically the consensus of opinion in this House when I
gny that our demand—whatever language or whatever shape or whatever:
form it may have assumed from time to time—has been for the establish:
ment of responsible government in this country, with adequate safeguards:
for the minorities. Now, on this motion, we are called upon to judge of
the action of the Government whether they have made—if I mayv repeat:
‘t aguin—any adequate response to it. That, Sir, is the real issue, T
listcned to the speech of mny Honourable frirnd, Pandit Motilal Nehru.
and there is a great deal in it with which I agree. But there is much
more irt it with which I cannot agree. In the first instance, speaking from
my place here, and with all responsibility, I think I must make it clear:
that I am not in accord with the Congress policy or the Congress pro--
gramme. [ will go nc further than that on 'this occasion. I stand here
firmly and deliberately to assert that our policy-~the school of thought that
1 represent—is that we want the establishmemt of Dominion responsihle
povernment—nothing less and nothing more. The reasons, for suppurt..
ing this motion, of other Parties may be different from mv reasons. But
what is the conclusion to which we are driven in this matter? The question-
being, whether the Government have made any and what response, have-
the Government met us? That is the question.

Now, Bir, before T deal with my Honourable friend who, of course,
roprosents the Government of India, and—as far és this House is con-
cerned—the British Government, the British Parliament and the Eritish-
nation, the nexé point I want to make clear is this. I do not wish to ember:
into the controversy which has arisen out of the Nehru Report, but T
think T should make # olear—and here again I do so with all yespon-
sibility—that the Nehru Report, spesking now on behalf of the Mussalmans,.
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¢ nothing more than & Hindu counter-proposal to the Muslim proposals
wluch were made in 1827, so far a8 the communal question is concerned.
It has not been accepted by the Mussalmans.

Pandit Motilal Nehrn: Question.

Mr. M. A. Jinnah: Whatever may be said, it is a fact, and the soLner

‘we realise that fact the better: it has not been accepbed by the Mussal-
mans of India

Pandit Motila] Nehru: Bv a section of the Mussalmans of India.

Maulvi Muhammad Yakub: By an overwhelming majority, with o few
individual exceptions.

Mr, M. A. Jinnah: Sir, I know the Nehru Report is my Honourable
friend’s pet child: but I am spewking dispassionately, calmly and coclly,
:and I went him to realise, and the sooner he realises it the butter---that
it is not acceptable to the Muslims.

Pandit Motilal Nehru: It is.

Mian Mohammad Shah Nawaz (West Central Punjab: Mukammaden):
"Take a division on this point.

Mr. M. A. Jinnah: T can only repeat, Bir, that it is not acceptable lo
‘the Muslims; bul I am not asked tyday to record my vote in favour of
the Nehru Report, and so it is not necessary, for my purpose, to go fur-
‘ther into the matter on this occasion.

Pandit Motilal Nehru: I am not asking you to do it

Mr, M. A. Jinnah: That is ¢nough for me. Whether it is acceptuble
to the Muslims or not, I challenge any one to take a plebiscite. I say it
i8 not.

Pandit Motilal Nehru: I say it is.

Mr, M. A. Jinnah: Well, Sir, I say that if my Honourable friend, the
Pandit, remains under that delusion, he will fail in his object, which all
of us have at heart, viz., attainment of Dominion responsible government;
but I do ot wish to enter into that controversy today any further on the
floor of this House. Now, Sir, the question to my mind is this: Can we
“proceed further without the settlement of the Hindu-Muslim differences?
Pandit Motilal Nehru said that the door is open. Well, Bir, it reminded me
:almost of the Government of India when he said that. (Laughter.)

Mr, K. Ahmed: He has learnt it during the last six years, Sir, and
become very tactful.

Mr. M. A. Jinnah: If he had said this, which T would like to say on
the floor of this House, that it is our business, it is the business of every
Hindu and every Muhammadan to see that a settlement is arrived at
between the two communities, and that we will see that a settlement is
‘brought about between the twn ecommunities, I would have welecomed
that statement; and I go further and I tell this House and T tell the
country outside (Mr. K. Ahmed: '‘Hear, hLear'’) that if vou want to live
s decent men in this country, settle the Hindu-Muslim question. If you
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wish, all over the world, everywhere, to be treated otherwise than as
pariahs or else remain as slaves and continue your present existence, settle
the Hindu-Muslim question. If you settle the Hindu-Muslim question,
you will acquire a sanction, a sanction which ‘‘the supreme authority of
Parliament’’, which even my Honourable friend Pandit Motilal recognises
‘now, will have to take note of, and will not dare to resist any united demand
of India. But do not raise controversies amongst ourselves.

Pandit Motilal Nehru: Who is doing it?
Mr. M. A. Jinnah: You.
Pandit Motilal Nehru: You.

Mr. M. A. Jinnah: Now, Sir, I never intcrrupted in the long speech of
Pandit Motilal Nehru . . . . .

Pandit Motilal Nehru: I raised no controversy at all; I tried to steer
clear of all controversies.

Mr. M. A. Jinnah: Good gracious me. I hope the Honourable Mewmber
will read his speech. I could have interrupted my Honourable [riend,
with justification, but I showed better taste, because, after all, he is the
Leader of a Party, and I listened to every word he said with the greatest
attention. But he follows a different course—a course of a heckler—-which
I regret. 8ir, 1 will pursue the matter no further.

Now, 8ir, having cleared the ground so far, I turn to my Honourable
friend the Home Member. Of course, he said he was not prepared for this
sort of issue being raised. But 1 ask him, does he or does he not know
what we did in 1924? Does he not know what Resolution we passed in
1925? Does he not know the history of this constitutional issue, whioh has
been the subject of such terrible controversy every year since 1921? What
response has he made? The response that ie has made is the appointment
of the Simon Comnmission, a Commission—again this is a controversial
matter and I do not wish to enter into the details of it on this occasion—
a Commission which certainly was not acceptable to this House and was
so voted down. And we are told today by the Government that they stand
by the declaration of 1917. Well, that declaration was made in 1917.
Why do Government keep repeating the formula that they stand by that
declaration? He who excuses himself accuses himself. The whole ques-
tion is this. Are Gouvernment really meeting the demand which has been
repeatedly made by this House or making a real response to it? That is
the whole question. You remember, Sir, what happened after the Resolu-
tion of 1924 which was carried by an overwhelming majority of this House.
It was then proposed by Government that the Muddiman Committee should
be appointed. But political India thought that this was a device for dolay
and dilatory tactics. I remember it, and I am quoting it fromm memory.
The then Prime Minister of England, Mr. Ramsay Macdonald, made a
speech, and assured India that this was not intended to be dilatory tac-
tics, that they were in earnest, but it was necessary that a preliminary
inquiry should take place as to the working of the conmstitution under ‘the
Government of India Act of 1919, and that would enable them to see
whether any substantial advance was possible within the scope, the struc-
ture and the policy of this Act. If not, then they would have to considor
the question of overhauling the constitution, which would be a different
issue, and the terms of reference to the Muddiman Committee were in that



1784 LEGISLATIVE ANSKMULY. [i2rs Mar. 1929.

(Mr. M. A. Jinnah.]

form. The Muddiman Committee investigated and inquired into the whole
question, Their powers of investigation and inquiry were unlimited, but
their powers of recommendation were limited to the four cornmers of the
Government of India Act of 1919. But it was open to them, if they thought
that no substantial advance could be made within the Aet, to recommend
that the Statute should be overhauled. The recommendation of the Muddi-
man Commitiee ended in a Minority Report, which afterwards became n
Majority Report. It suggested that the whole constitution must be over-
hauled, and that, for that purpose, a suitable agency stiou'd be appointed.
The Report was published, I think, in 1925. The Government, in the
meantime, so far us Parliument was concerned, chunged, and other porsons
took up the responsibility of His Majesty’s Government, and the thing
remained in ubeyance. In the meantime, this House went on, year after
year, urging the Government to move. Nothing was done, except a specch
from a Secretarv of State for India, in Julv, 1925, which was a famous
specch, and I think he is largely responsible for some of our minds being
exercised in the direction of framing constitutions which, in my personak
opinion, is a great mistake. He taunted the people of India, and we have
set ourselves on the sacred mission of framing constitutions. Well, Sir,
after that, we passed a Resolution in August, 1925, to which my Honour-
sble friend Pandit Motilal Nehru referred. We were told, before we passed
that Resolution, that the British people were not slaves of dates, the
appointment of a Commission could be nccelerated, and that they were
only waiting for the fulfilment of one desire, and that was to nee the
responsible leaders co-operating with the Government. S8ir, they suddenly
discovered, after waiting for more than two years, in 1927, that the respos-
sible leaders and the country were co-operating with the Government, and
they announced the 8imon Commission, which was & bolt from the blue.
Now, Sir, what a scheme, what a step, what a response, is this? I ask
the Honourable the Home Member whether he really thinks that he is
satisfied with it? Is anybody satisfied with it? Now, we are told, ‘‘Oh,
we have appointed the Commission; the €Commnission is engaged in its in-
quiry; 8o nothing more can be done until they publish their Report’’. 1Is
that all that we have to hear from you and acquit you of this charge that
you have failed to take any step towards mraking any adequate response to
our repeated demands? 8ir, I can only say that the Government have
evaded the real issue in this House. It may be that the Honoursble the:
Home Member purposely does not wish to enter into the merits of the real
isgue, and he takes shelter under this position that the Government stand
by the declaration of 1917, the Commission is engaged in its inquiry, and
asks what more do we want them te do, and so forth. Well, 8ir, it is for
the House to decide. I say that there is only one course open to us, now
on this motion, and that is to pass this vote of censure against the Govern-
ment, for failing to make an adequate response to our demands repeatedly
made on the floor of this House,

Pandit Thakurdas Bhargava (Ambala Division: Non-Muhammadan):
Sir, every year, on the occasion of the annual budget, the cut on the Execu-
tive Council is moved, but this year this cut has got a special importance
on account of the particular cirzumstances under which it arises, Before

18 8 the year 1926, the national demand was placed before the Gov-
* ernment, and the Government used to say that the ten vears
were tiot yet out, and the time was not yet ripe for considering the unational
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demrand, though the Government were themselves a party to the passiug
of a Resolution in this connection, which said that, before the expiry of
ten years, the time for reconsidering the situation should be hastened.
But, as we are all aware, the Bimon Commigsion came in 1927. This Com-
anission, a8 is known to everybody, was not one which could be accepted
by India. It may be that the provisions of the Government of India Act
were not contravened by the appointment of a purely Parliamentary Com-
anission, but, at the same time, it is too much to say that the Government
of India Act only countenanced a Commission of this kind. The after-
history is known to every Member of this House, how the Commrission
came, how it announced the proocedure, snd how in a discussion in this
House, Mr. Jayakar proposed to the Government some alternatives, where-
by the Government oould seoure the co-operation of India. But the Gov-
ermment did not yield and they said that the Commission would go en
merrily, and would finish its work, in spite of the defiant attitude which
«cortain sections in this oounlug adopted. The pesition of inferiority of the
proposed Central Legislature Committee as regards the Report, the acces-
sibility to evidence, and other matters was discussed in this House, and
the House boycotted the Commission. After that, as we all kmow, the
‘Congress passed the resolution of conditional non-co-operation.

Now, the position is this. On the one hand, we are told that, until
this Commission presents its Report and the Report is considered by
Parliament nothing can be done. On the other hand, the boycotters of the
. ‘Commission say, ‘‘Since we have not participated in the work of the Com-
mission, we are not going to consider the Report of that Commission.”
As regards the Nehru Report, the position of the Government of India is
exactly like the position of the Congress in regard to the Simon Comnnus-
gion Report. We have heard from His Excellency the Viceroy that, since
the Parliament of Britain had no véice and part in bringing out the Nehru
Report, therefore fit was unreasonable on the part of the Congress to
expect that Parliament would be a mere registrar of the decisions of a body
in which Parliament had no representation. The same reason is assigned
by those who did not co-operate with the S8imon Commission, that, so far

as they are concerned, they have got nothing to do with the Report of the
Simon Commission.

Now, 8Sir, it was said in the beginning that Great Britain was the arbiter
of the destinies of India and that the people of India had nothing to o with
it and that they had no right or title to speak for themselves, and it was
Parliament which had the last word to say on the subjest. This theory
of the divine right of kings was promulgated by the authorities at acnre,
and it was said that the time and the methnd of advance was the concern
of Parlinment alone. Historv repeated itself, and thoge people who bg
hended kings and dethroned them, saying that kings had no divine right,
appeared in the role of those kings themselves and did not admit that
Tndians had the inherent birthright of Swaraj.  In fact, this was a mistake
as subsequently it was almest admitted to be a mistake. We know that

His Excellency the Viceroy snid on the 28th January last—TI ~m mucting
his words: i

“It would seem evident, however, that what all people must desire is a solution
reached by mutual agreement hetween Great Britian and India and that, in present
circumstances, the friendly collaboration of Great Britain and India is a requisite
and indispensable condition to obtain it. On the ome side it is as unprofitable to
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deny the right of Parliament to form its free and deliberate judgment on the problem,
as 1t would be short-sighted of Farliament to under-rate the importance of trying to
reach a solution which might carry the willing assent of political India."”

Now, Bir, in fact the position which is now stated is not what it nsed to
be and it is considered that, for finding out a proper solution of the problera,
the views of India are to be known and India has got & voice in framing s
constitution for iteelf. The position is not even correctly atated in ‘he
words which I have quoted, but these words do contain a substratum of
the principle which, if rightly applied, will certainly make for a soluticn
of the impasse in regard to India’s right to constitutional freedom.

Yesterday, my Honourable friend, Mr, Shah Nawaz, proposed nnother
via media and that was this. After the S8imon Commission has reported,
there might be a free conference of representatives of the two Houses of
Parliament, and the representatives of India may be invited there, and
then there may be a round-table conference. Now, 8ir, I am rather sur-
prised at this, . |

Mr. K. Ahmed: Why are you not surprised at the Nehru Report?
Is it because it suits you at our cost?

Pandit Thakur Das Bhargava: There are people who are surprised at
the Nehru Report nlso, but I am fortunately not one of them. There
are people who, in the circumstances in which some of them find them-
selves today, will be surprised sbout themselves. 1 will submit some- -
thing about the Nelwru Report later on. At present there is a suyges-
tion like this. This 15 a suggestion coming from Mr. Shah Nawaz and
not from the Menihers of Government. There was something of this
nature breathing in the speech of His Excellency the Viceroy. Scmc
people interpreted the coming of Mahatma Gandhi to Delhi in this con-
nection in this very light, but I want to know . . . .

Mr, K. Ahmed: On a point of order, Sir. Is the Honouravle Mem-
her in order in referring tc your invitation and the Viceroy's ciming
there also? What has that got to do with thiz cut?

Pandit Thakur Das Bhargava: If my Honourable friend, T win gorry
to use the expression, is obtuse enough not to understand the implica-
tions of what T am saying, I am not responsiule for it.

Mr. K. Ahmed: | am not & Nationalist like vou.

Pandit Thakur Das Bhargava: If to be a Natiopalist in this country

is a crime. [ am gwity of that crime, snd I cannot congratulate my

®riend on being a denationalised being.

Mr. XK. Ahmed: | am not s vegetarian ai the same time; T nm a
ineat eater.

Pandit Thakur Das Bhargava:] was submitting for vour N.-ns.idera;
tion that a suggestion was made to get out of this impasse. W].mt I
am complaining of is that Goverument did not make any suggestion of
that sort. This cut it imtended to demonstrnte that Government have
failed to bring about a satisfactory solution of the present situation.

‘Mr. XK. Ahmed: You have aiso failed.
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Pandit Thakur Das Bhargava: I am not the Government unfortun--
ately.

Mr. X. Ahmed: Because it does not suit you.

Pandit Thakur Dac Bhargava: | was submitting that no such sugges--
tion came from Govcrnment, and in so far as Government have {ailed
to make any suggestion in this respect, this cut is perfectly justified-
After all, this cut »mly represents that the Government in this country
and the Government of Groat Britain have not risen to the occasion,
and there is a bankroptey of statesmanship. We hear from His Fxcel-
leney the Viceroy that the Government of Great Britain and ail right.
minded people are wnxious to bring about & soluton. Bir, His Excel-
lency the Viceroy said on the 2nd February, 1928:

“In such matters it is well to remember that constitutional forms are nothing but
instruments in the hands of men responding to the skill of the craftsman, as the plain
chisel in the hand of the expert sculptor.”

. We have waited tc see if really the instruments which men made

for certain purposes are less than the men who make those instruruents
In this case this hu: yet to be exemplified, that, as a matter of laet,
in the words of His Excellency, ‘‘men are greater than the instruments
they make use of’. Up to this time no constructive suggestion has
heen made as to hew these opposite views or opposite factions will be
reconciled. When the Nationaliste in this country speak of non-co-
creration, Governmout come forward with the plea th#t they have got
u fundamental right to govern. When the Government say that law-
und order ought to he respected, the Nationalicts in this country very
justly say that thev have a right to see that they get . .

Mr. K. Ahmed: Because they are not a nstion.

Pandit Thakur Das Bhargava:Because they have got a right to see
+nat they get a government which is just, and therefore their non-co
cperation s justified. Taken by themselves, both propositions are
perfectly correct. No Government would like law and order to “e br ken..
und which people in the condition in which we are would go on wiwnous.
making proper efforts to set the Government right?

Mr, K. Ahmed: Set right yourself first.

Pandit Thakur Dag Bhargava: Now, Sir, if the Government cannot.
anderstand the burning passion for freedom in the bosom of my couautry-
men, it is the Govcrnment who are to blame. Mahatma Gandhi said
tbat the hunger for freedom was greater in him than the hunzer for
bread, but leaving aside the hunger for freedom, if the Government
were capable of appreciating the hunger for bread alone, which justifies
all the efforts that » nation can make for freedom, the Government
would not be blaming the Nationaliste of India. The Government
Members have only to go to certain parts of the Ambala Division and
cortain parts of the United Provinces to see for themselves what havoo
hunger is making among the people. Men and cattle are actually dving
¢f starvation. It i3 pot a matter of mere words. Poverty is grinding
the ‘people, and they are committing suicide. because they have got
nothing to eat. :
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Now; ‘Bir, this story, of 'how India’s trade ond industries have hee

ruined ‘by Great Britain, is an old old story, and at this Btalgl:vi I;:::ﬁ

not enter into that, but I want to know what the Government have been

domng duting it.ha last ten years. It may be said that we have: got
three I[ndu_sn Executive Councillors. I would reply, Sir, much as I valve
the existence of Indisns on the Txecutive Council, take away il these
tbree Indian Counciliors, but give us what the recommendations of the
Skeen Committee’'s Report propose. That replly goes to the root of
the whole question. What is the use of telling us, every day, Lhai the
declaration of 1917 rtands? It may stand, or it may not ctand. The
teuth is that. in all these ten years, Government have done n thmg to
advance us cn the road to self-povernment. It was said by the Honour-
able the Home Member yesterday that we have got a debating society.
Take it away; we are not enamoured of a debating society. The point
is  whether self-government or self-governing institutions, which have
got real power for good, are established in this country. A Resolution
rassed in this Assembly is not given effect to. What is the use .of
paesing Resolutions which are not given effect to? Bo far as self-gov-
ernment is concerned, this Government has not parted with any shred of
ita power in favour of the people. Then again it was said that Ind‘ans
were incapable of freming a constitution. Now that a oconstitution haa
been framed it is said that the comstitution is not satisfactory. Now,
8ir, I know that the Honourable the Leader of the Opposition has said that
the merits of tfle Nehru Report are not to be discussed, and I am not
going to discuss mn~ of the salient pointe of that Report, especially
those relating to communal questions. Now, Sir, it has been said that
the son of the Leader of the Opposition does not accept the decision
of the Nehru Repoit about Dominion status. That iz wrong. ‘Lnere
are people in this country who ba'ieve in independence, because the Gov-
ernment do not agree to anything reasonable, but, at the same time,
it must be eaid that there is a consensus of Tndian epimion on the voint

{hat the goal is Dominion self-government. Now, this ocut, s projposed

by the Honourable the Leader of the Opposition is to this effeet, that since

the Government have failed to concede ihat Indians shouid get

Dominion self-government by January lst, 1980, this cut is justified.

1 was very glad to hear from the gentlemen who spoke before, that they

whare this view. I am glad that Mr. Jinnah has supported the .. cut.

The whole situation is this. The Government say they are nnxious to

o've us self-government. We say that we are anxious to get se'f govern-

ment. Then who is there between the two terties, who is {haa who
gtands between the Government and ourselves? (An Honourable Member :

“Mr. Kubeer-ud-Din Ahmed!’’) Some gentleman says, Mr. Kabeer-ud-

Din Ahmed .. . . .
Mr. President: Order, order.

Pandit Thakur Das Bhargava: 1 am not going to discuss whether he
‘is an effective barrier or not, but at the same time it is clear that there
is something which is wanting, which does not allow a sol_ubifm 10 be
arrived at, and thal is to my mind the incapacity or inefficiency of the
Executive Council, or the Government of this country.

Mr. XK. Ahmed: We nare not a party tc the Nehru Report.
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Pandit Thakur Das Bhargava: They lack imagination. Perhaps they
a's0 lack the power that should bring the two parties together, and the
aeal osuse is more ceep-rooted. As a matter of fact, it is the seifish.
ness of Great Britain whith does not allow any compromise to be made.
This greed of Great Britain has reduced this country to a state .f things
in which the people have nothing but agriculture to depend upon,
England wants that India should produce raw materials, and then
England wants that India should always buv her manufactured pro-
-dnets. Unless England gets rid of that mentality, unless the relations
sre changed. unless the mentality of England is changed, my humble
sribmission is that it is absolutely futile to hope for a solution oi tho
difficulty. Therefore the real position is. this, that unless Great Britain

changes her policy and changes the entire outlook, there can be no solu.
tion of the difficultv. B

. I submitted, on another oceasion, Sir, that since, between these two
parties, Great Britain and India Great Britain is in a more fuvourable
position. it i?.her duty to inspire confidence m Indis. India is bound
to be suspicious, becouse the past treatment of Great Britain towards
India has been of such a nature that that treutment cennot inapire con.
fidence. This is not a question ¢n which one ean be doubtful. The
question of questions is whether Great Britain considers it to her advant.
uge to inspire that hope; and we expected a westure all these yzars, buf
the gesture is not forthcoming, and that is why I support this cut..

Mr. President: IMaulvi Muhommad Shafee.

Mr. K. Ahmed: All Swarajists, Sir?

Maulvi Muhgmmad- S8hatee (Tirhut Division: Muhammadan): Bir, I
wae given to understand . . .. :

Mr K. Ahmed: I have been standing from the very begianing.

Mr, President: Order, order.

Mr. K. Ahmed: Unfortunately, Sir, I could not catch your eya, this
time also it seems. : :

Maulvi Muhammad Shafee: I was given to understand that the out
.on this motion relates to a hardy annual, and that it was a matter which
would not contain anything (Munshi Iswar Saran: ‘‘Will you speak
up?’’) of a controversial nature. That is the reason why I was un-
avoidably absent yesterday when Pandit Motilal Nehru made his speech.
T have seen that speech today in the Hindustan Times (Munshi Iswar
Saran: ‘‘Louder, please.”’) That is all my information. @~When I read
that speech, I found that there were very many things in it, to which
| have to take exception. I thought that Pandit Motilal Nehru, when
he made that speech, would not give occasion to any of the Congress-
men to take any exception to it. He knew very well that the Mussal-
mans, as a body, don’t accept the Nehru Report.

Pandit Motilal Nehru: Question.

Maulvi Muhammad Shafee: That is sbsolutely true. I cannot
:magine that, if & few here and there give their support to the Nehru
Report, that that will be called the support of the Mussalman community,
I am sure, and I believe everyone who understands the politics
.of the country will also be sure, that the Mussalmans, as a community.
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@rtai_ulyl_do__not accept the Nehru Report (Hear, hear); not nmly the
question whith relates to communal representstion, becsuse that is con-
tained only in one page of it (Mr. K. Ahmed: ‘‘SBee the contents’’), but
there is something in the principles on which the Report has been
drafted to which exception has been taken by the Mussalmans. But
cettainly I am not here to introduce those controversial matters on the
floor of this House, and I thought the same might have been dome by
Pandit Motilal Nehru, and then no occasion would have arisen for me
to rise up and speak on this subject. (Mr. K. Ahmed: ‘‘S8o, speak up.")
1 am not a believer in constitution-making by men who cannot enfvroe
them. Constitutions sre made by those who can enforce them. We
aré not in a position to make any constitution. We have of course to-
siruggle for the freecom of our country. We have got to go on with
the struggle as far ns we can, and when we are in a position to entorce
jur will, it is then and then only that some constitution can vc made
by us. But there is one thing which we could do before wg try to make
& .constitution, and thet is to create harmonious relations between
the . different communities in India; because I know the problem of
India is the problem of establishing harmonious relations

between the different communities in  Indin  That is (he only
question in India. If once we suaceed in doing that, I think there wilk
be an end to our trouble. But before doing that, an attempt has been:
made, the nature of which you very well know, and which is to bc
found in the Nehru Report. However we thought that we, Mussalmans,

being in the minority, would have some good gesture from the mujority

community, on which we could proceed ahead on the path of freedom
ol our icourtry, but when we found that the majority community was
rot willing to make any gesture, we could not keep ourselves quiet. We
made our offer in March 1927. The offer was such a reasonable offer,
ab that time, that Psndit Motilal Nehru himself welcomed it and ap-
proved of it and moved a resolution at the All-India Congress Committee:

at Bombay in May 1927. ;

Mr M. 8. Aney (Berar Represemntative): On a point of order, Sir,
iy the Honourable Member in order in going into the history of the
matter?

Mr. President: I am trying to control the debate as far as I can.

Manlvi Muhammad Shatee: I would not have gone into it had not
Pandit Motilal Nehru referred to it in detail.

Pandit Motilal Nehru: I did not refer to any controversial subject.

Maulvi Muhammad Shafee: You have referred to the history of the
Nehru Committee and the development of it, and also to the position

which it has attained in this country.
Pandit Motilal Nehru: No, I did not.

Maulvi Muhammad Shatee: However, that is my reading of it. In
tact vou drufted a resolution and got it passed unanimously in the All-India
Con;fresq (Committee in May, 1927, at Bombay, and in my Honourable

our friend Mr. Srinivasa lyengar did his best to bring

friend's absence, lyeng ! :
about harmony between the two communities in India during the time

of his Congress Presidencyv. T ahould sav that he rucceeded, to a verv
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great extent, in bringing abolt & compromise and compoiing the differences
at Caloutta in the All-India Congress Committee and he was really crowned
with success in his efforts in his own town of Madras when he brought

about unanimity and passed that resolution regarding Muslim and Hindu
differences. '

Mr. President: The Honourable Member is not entitled to go into
details.

Maulvi Muhammad Shafee: I am just coming to the point. I was just
telling you, Sir, that the thing was practically settled, although the Muslim
community, as & community, did not like those solutions. But there were,
smong the Muslims, those who thought that the Mussalmans should sao-
rifice a great deal if they wanted to obtain freedom for this country, und
that is the reason why, in spite of the community not being agreesable to
that solution, they advanced that cause so far as they could. But whem
Pandit Motilal Nehru came back from England . .. . . .

Mr, President: Order, order. I am afraid I cannot allow the Honoyrable
Member to proceed in that strain. I must point out to the Honourable
Members that they are perfeetly within their rights, so long as they make
a general statement that they are in agreement with the Nehru Reporh
or in disagreement with that Report. But I will not allow them to enter
foto and discuss its details,

Maulvi Muhammad Shafee: In a speech which was made in reference
to the cut on the Executive Council Grant, I submit, no reference should
bhave been made to all these matters, Of course, we are at one with the
Honourable the Mover when it is said that the Government has been
eallous in not responding to the demands of the Assembly. That is a
matter on which we are all agreed, but we cannot allow the report which
we are contesting so vehemently outside to be a subject-matter of discussion
in this House which has nothing to do with this motion. But if the
Honourable Pandit makes it olear . .

LI I

Honourable Members: He made it clear.

Maulvi Muhammad Shafee: I do not understand how he made it clear
when he said that the latest form which the national demand has taken
was the Nehru Report. I do not think that is making the position clear.

Honon.ru.blb Members: Read further.

Maulvi Muhammad Shafee: Further, 1 find, he has, in diplomatic words,
said many things nbout the Reporb itself, but only to show that the Report
nas been practically accepted by the people and that there is only some
difference here and there on minor questions. My point is that the thing
should not have been mentioned ab all before it was settled outside. Here
only those things should be mentioned which are matters which refer to
Government. That is to say, we are here before a third party, and in
putting our point of view before them, we should confine ourselves only to
such things as do not refer to ourselves. Here, I find that a thing which
refers to ourselves has been put forward in the garb of a cut on the Exccu-
tive Council. That is my objection to it and I therefore thought thst
T should give vent to my feeling on this question in these words.

o2
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‘ Mr. M. B. Jayakat (Bombsy City: Non-Muhammadan Urben): Sir,
I should have preferred that, in.a debate of-this lm.pommoo only rthe
Ieaders of Parties spoke. ..

~ An Hobourable Member: Why so very selfish?

. Mr. M. R. Jayakar: I am expressing my own opinion when ! say this.
1'do think that this is & very important dabate, in which every word that
o speaker uses counts. That being my sense of responsibility, I should
have preferred to remain silent but for the desire of my Leader to mv right
that I should make my humble contribution to the debate at this stage.
Bir, my justification for intervening in this debate is my feeling that we are
diverting from the main purpose of this cut which I entirely support. It may
be due to words used by one speaker which provoked another to reply, but
I do submit, for the cousideration of my Honourable friends, that the main
purpose of this cut, which its Honourable Mover described ag a hardy snnual,
is to express the united voice of the Opposition—my Honourable friends
will mark my words—the united sense of the Opposition of dissatisfaction
at ‘the atlitude of government on the conatitutional question. ~We are
not here . concerned with the individual opinion of a particular Party, the
Congress Party, the Independent Party or of the Nationalist Party. These
Parties have their own platforms outside this Assembly for propagating their
own individual views and converting the country to them. The Nehru
report is cne view of that description. (Hear, hear.) Therefore in my
opinion, the purpose of this debate is to express the united conviction of
the Opposition whether the Government have made any, or if so, an ade-
quate, response to the demand of the Opposition which is called the nation-
al demand. We are not concerned with anything else in this debate and
I have, for this view, the good authority of the Honourable the Mover of
the cut, Pandit Nehru. In his speech—and I am quoting for that purpose
from his speech—he made it perfectly clear what his own view in the
matter was. He said: ‘‘This is not the place, nor the occasion, to discuss
details of that constitution’’, (meaning the Nehru Committee’s Report),
and he added, ‘I am pot asking the House to adopt it, either in whole or
in' part”’. He mentioned the Report merely as an important event which
happened in the course of the year. Since then he has made the matter
clearer when, e.g., he said, this morning, that he was in no way asking the
vote of the House on the adequacy or sufficiency of the Nehru Report. It
is omly in the nature of an experimental scheme suggested for the adop-
tion of the country. This House is not asked to adopt or reject it. I am
anxious that the debate should not go into extraneous channels, or the
vote of the House be asked on irrelevant grounds. This debate, I do
submit, is confined to this narrow question whether the nationa] demand
has evoked any response from Government.

Oolonel J. D. Onwfclrd (Bengal: European):  What is the national
demand ? '

Mr. H.. R. JayaKkar: Ezx hypothcsr'.-_ the national demand meant here
is the demand which was asserted in thin House year after year. It can
not mean the Nehru Committee's Report, which saw the light of day only
last year. The meaning of the phrase ‘‘national demand’’ was stated
on the floor of this House as early as 192425 (Hear, hear). and for the
edification of that doubting Member, who mterrupt?c'l me just now, T will
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stirte. that whotever our- diﬁérences may be, whatever: oonﬂlcf. of views may
exist between Hindus and Muhammadans, Congressmen and non- Congrel!—
men, [ndependence wallahs or non-Independence wallghs, we_are gll ynit-
ed in this House in that we want in this country, ds soon as possible, full
responsible government of the dominion type, with proper and “adequate
safeguards for the minorities. (Hear, hear.) That is the national demand.
One particular party may elaborate this demand, as the Nehru Committee
did, another political party may elaborate it in another way. €.g., the Musal-
man's demand in Delhi. These are all elahorations of one common as-
piration, which is the united demand of the Opposition in this House and
which is the only sub}ect matter of the debate on this occasion, namely,
the establishment in this country at the earliest period of time, of full res-
ponsible government of the dominion type, with proper and adequat-e safe.

guards for the minorities. In spite of differences of detail, we can today
unite in restating that demand, with the same unanimity as before, since
1024. When the critical oocasion arises, proper safeguards will be pro-
vided ; but it is no use Honourable Members on the opposite side drawing a
red herring across the path of the Opposition. Today we know—and no-
body is more conscious of it than myself-—that when we come to the de-
tails, there are important differences of opinion which have to be adjusted.
And in that matter, I will say, Sir, that [ am surprised that there are not:
more differences of opinion than there are at the present moment. Some-
body wants a federal type of (Government inside the dominion status:

another wants the residuary powers to be in the Central Government-and
not in the Provincial Government. These are matters of detail, on which:
there are important differences—I am well aware. But this debate is not
the occasion for fighting over these differences. My way, Sir, of looking
at these differences is somewhat novel. My Honourable friends may
not share my view—but from my experience, I have come to regard these
differences in regard to details, o.g., between Hindus and Muhammadans,
Congressmen and non-Congressmen, as due to a feeling of unreality and
despair which exist in this country. It is something like two children
fighting over baubles—neither of them fee's sure that he is going to get
what he wants. The Hindus and the Muhammadans today, 8ir, are
both fighting over these small details, because they both live and quarrel
in an atmosphere of academiocal discussion. They do not feel certain—if
they felt certain it would be otherwise—that today England is serious or will
agree to grant them at once what the two communities agree upon having.
I will throw a challenge to my Honourable friend the Home Member. If
he wants to prove that my diagnosis is wrong, let England today declare
that India will receive whatever constitution, the Hindus, Muhammadans
and the other minorities, sitting together in a solemn conclave decide.

When that day comes, causing a feeling of hopeful responsibility, I can
assure the Honourable Members opposite that these same fighting Hindus
and Muslims will settle their quarrels in one day. (Hear, hear.) Hope
and responsibility are the only cure for these quarrels. TInstead of them,
a feeling of unreality overtakes us when we sit down to frame the consti-
tution. Speaking for myself, I should have preferred that we made no
oonstitution at all beyond what this House stated in 1924 and 1925.
(Hear, hear.) That was a sufficiently good constitution upon which we
could have gone on together. (Hear, hear.) We walked into Lord
Birkenhead’s trap when we accepted his so-called challenge. We thereby
magnified our differences, long long before the promised land was in sight.
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Differences thrive in the atmosphere of irresponsibility. ~There are differ-
ences here and there, they will always exist in this country. This is too
big a country, too intelligent a country, to ensure that we can expect com-
plete unanimity in academical debates. @ Wa are not deuling with, for
instance, uninformed or uneducatéd tribes of the native population as in
South or East Africa; we are dealing, in this country, with intelligent
people. Therefore, these quarrels, these disputes, these differences, muss
-exist, until the day of doing business across the table arises. They do not
frighten us at all. It doos not lie in the mouth of England to say ‘‘Oh,
these disputes are there, we cannot do anything”. I am very glad the
Honourable the Home Member has not come out today with that stock
argument. He has not suid, ‘‘So long as you are not united in opposition,
‘how can you get what you want?'’ If such.an argument were used, my
-snswer would be, let England declare, through her responsible statesmen,
‘that India will have full responsible Government, details being left to the
Hindug and Muhammadans, the Sikhs and the Europeans and other minor
ities to decide, and I am not far from the truth when 1 say that the people
will have enough sense and public spirit to sett'e their quarrels in a short
time. But what prevents them now from doing so is the feeling that, if
-one yields—the Muhammadan to the Hindu and vice versa—one may not
get the entire scheme, of which the concession was only a part; but that
England may pick a part of the agreemeni between the two communities,
and use it to further its own design of ‘‘divide and rule’’. Neither feels
sure that England means business. They are still using one community
agoinst another and growing fat over their disputes, and postponing the
-evil hour. Therefore, my way of looking at these Hindu-Muslim differences
is that they are &1 unduly magnified in an atmosphere of irresponsibility-
‘They are like differences between irresponsible children. Indians do not
feel that they have the power of getting from the British Government what
they want, and, as long as they do not feel that, these differences will
continue to exiet. I know, Sir, something of the Hindu feeling, and I
know something of the Muhammadan feeling too; and-I can assure my
Honourable friends there that it is mo use exaggerating these differenoes,
espeeially on this occasion. Nobody is called upon to express any opinion
about the Nehru Committee’s Report at all.  That is absolutely outside
the debate.  All that we are asked to express our opinion by wayv of vot
ing on this cut motion is, ‘Do we think that any response has been made
to the demand which has been stated on the floor of this House since 1924,
in the clearest terms possible?’’ In the framing of that demand all the
important men in the Assembly, in those days, had a hand, al] the leading
men in the Opposition belonging to the several Parties—the Nationalists,
the Congress or Swnraiist Party, as it was called then, and the Indepen-
.dents—took their share in the framing of that demand. Has that demand
‘been responded to? Have Government made any response to that
demand? That is the only question before us, and so stated, there can
be only one answer to that question, that the Government have not made.
not only an ‘“‘adequate’’ response, but any response at all. As an indi.
-gation of their mentslity, take {hat latest exploit of Government only 24
bhows old. They appear to have sent a despatch in which they have very
nearly recommended that Civilians should become Chief Justices of Indian
‘High Courts. 1 am taking only one instamce. . .+ .
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The Honourable Mr. J. Orerar (Home Member): No, Sit. My Honour-
able and learned friend is not quite correct; the effect of the Eill is to
declare them eligible.

Mr. M. R. Jayakar: I was referring to the Press raport, 3ir. I was
not present in the House when the statement of the Honourable Mem-
ber was made. I am referring to the Press report on this matter, and I
take it to be correct. The Government have either supported the proposal
for the I. C. 8. Judges or they have gone against it. The Press report,
which I read this morning, was to the effect that certain questions put to
the Honourable the Home Member were aunswered by him, which gave
the impression that Government have not reflected public opinion in this
connection, by opposing the view that I. C. 8. Judges should be made
Chief Justices of the High Courts in India. I am perfectly accurate in
stating that; and if I am wrong, the Honourable the Home Member may
get up and say that the Government have opposed that view in their des-
patch to the Secretary of State. As it is, I am entitled to take it at
that. Now, Sir, we can take that, as an instance which happened 24
hours ngo, to see which kind of wind is filling the Government sails, Are
they responsive to the popular view, or sre they stil die-hard? I am
-only taking that as the latest instance. I do mot want to go back into the
past history of the 8imon Commission, because that question has been worn
threadbare in this Heuse. But I am pointing out that Government are
still unresponsive to the national will even in small matters, where no big
principles are involved, or where no questions of high policy enter, where
the claims of a narrow service, the I.C.8., are concerned, and where the
intelligent opinion in the country, represented by Bar Councils and other
important men, who know what they are talking about, has unmistakeably
expressed itself. 1 8ay that even in a small trifle like this, the Government
do not respond to public opinion. That is a clear commentary upon the
main theme of this debate, namely, that Government have not a bit changed
their angle of vision. If, on a small matter like this, they will not make
themseves the spokesmen of the popular sentiment, a fortiori will they
not do so where a large question of national demand is at stake.

I do submit, Sir, that every reasonable Member of this House, whether
he is » Hindu or a Muhammadan—and I am anxious that our vote should
be united on this question—should give his vote in favour of this cut.
Whatever our differences, the Government are not concerned with those
diffcrences.  In the language of the law there is no priority between Gov-
ernment and us on this point. Those are differences amongst ourselves,
and wo shall settle them when the time arrives, We have very nearly
settled them, and even those which still remain to be settled will be
settled shortly; we must take care to see that Government do not taks ad-
vantage of them. It does not lie in the mouth of this Government to say:
“‘Well, as long as those differences are not settled, we do not propase to
move’’. What is the answer of the Honourable the Home Member? A
most extraordinary answer! He reminded us of an ancient incident, the
declaration of 1917. A good deal of water has flown under the bridge since
then. Of that, he takes no note. He further says ''the Commission Is
sitting, wait and see what the Commission does’, just as if Government
will bury its head in the sand #ike the ostrich and refuse to take note of
all that has happened in the country since 1917. That, I submit, Sit,

-----



796 LEGISLATIVE assmmesry. [12vs Mar. 1020,
[Mr. M. R, Jayakar.]

demand. Government will not recognize whet is patent, that the bulk of
the politically-minded section of the people—I may almost say without
exaggeration, a very large bulk of the intelligensia of the country,—the men
with whose assistance alone Government can carry on their government,
have not recognised the Commission at all. What is the use of trotting
‘'out the Commission as an answer to the demand of this purt of the House,
repeated since 1024, year after year? TFor years we have gone on asking
Government to change their system of Government. What have they
done in reply? My Honourable friend’s answer is: ‘‘Look at the declara-
tion of 1817"'. He wants us to look at that declaration, with the same
pious hope with which the trustful Muhammadan will watch the light of
the moon on the horizon this evening! ‘'Look at the 1917 declaration!
Look at the Commission which is going round from place to place, and take-
consolation from these two portents, and be content’’.,  That is the
answer given by the Honourable the Home Member. In my opinion, Sir,
it is a travesty of our aspirations. Sir, I trust, that this cut will be
fearried. h

- Colonel J, D, Orawford: Sir, I rise to say that I find myself, and I think
the Members of the European Group find themselves, in some doubt as.
to what they are called upon to vote for. I would ask the Honoursblo
Pandit, who moved the amendment, and therefore presumably has the
right to declare, what it is he is asking the House to vote om, to give me
some idea of what it is he really wants. I think we on these Benches
dre left with the impression that the Honourable Pandit is prepared to
‘stand for Dominion status, that is, the maintenance of the British con-
nection, but that he attaches to it a proviso of a definite time-limit. Am:-
I correct in that position? Presumably I am.

Pandit Motilal Nehru: For s short answer, I will borrow the language
of Lord Birkenhead, and say that wise men are not slaves of dates. But
it I am allowed to elaborate it & little, I will say that it depends upon
what happens in the interval, upon the response that the national demand
—as I still persist in calling it.—gets at the hands of England. FEngland
may make it impossible for us even to wait till the appointed time.
England may make it quite possible for us to wait cven after that time. It
all ‘depends. As to this Report, as I have already said more than once,
I-am not subjecting it to the vote. I have, in clear words, withdrawn it
as far as I could from the verdict of the House, as must be evident to:
the House from what I said. It is now before a much higher tribunal,—
in fact, the highest tribunal in the world, that is, the Indian people.
T would rather have their verdict, than the verdiot of the House. I hope:
T have made myself clear.

Oolonel J. D. Orawford: I think the Honourable Pandit has made his
position -clear, but he has again sat on the fence. It is over this question
of the interval. Now I don't think my community would disagree with
the Honourable Pandit as to the final goal to which we are to move; but
they do find themselves up ngainst it when they are asked to assist in
‘bringing that goal into being within the period of the limit which has been
laid down, if not by the Honoursble Pandit in this House, outside.

" Pandit Mofilal Wehru: We con settle thiat among ourselves.

/
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Oolonel J. D, Orswford: And one is mes by ax atmosphere of mental
reservation. Now the Honoursble Pandit is & courageous man, and 'he
should' have the courage of his convictions. I believe he considers that
the British connection should be maintained in the Dommm typs of
government.

Pandit Motilal Nehru: Of course,

Oolonel J. D. Orawford: And we entirely agree with it. Any talk of
independence, and we can never stand with him. I want to know, I
should like to know very much, what is the opinion of that section of
the House, and their Leader is here, who say that our goal is independence.
We do not mind accepting Dominion status as the goal, but to them it is
only as a step to independence. That is a position from which we on
these Benches can never meet our friends on those Benches. We want
& definite, clear statement that Dominion status is the goa]

Pandit Motilal Nehru: Sir, when I and my Psrty use the words
‘ Dominion status ', we use them in the proper semse of the words, with
all their implications, that is to say, with the same sort of conngction
with Great Britain as subsists between Great Britain and the other
Dominions—nothing more, nothing less.

'An Honourable Member: And all the powers.

Pandit Motilal Nehru: And of course all the powers that the Dominions
possess. When we say independence, we mean that we go beyond, we
go outside the British Empire, altogether. I am talking of those who say
that they are working for independence. But both of us, I mean both
wings of the Congress, are united upon this, that, for the present, subject
to what 1 have just stated about the timeé-limit, we both will have Dominion
status, that is to say, Dominion status in no other sense than the well.under.
stood sense of the term and of the type which Canada, Australia, ‘South
Africa, and the Irish Free State enjoy. But if, in what we consider &
reasonable time, we cannot get it, that is to say, it is not conceded to us,
then we shall be free to follow our own programme, which is already before
the country.

Oolonel J. D. Orawlord: I again do not think that the Honourable
Pandit's answer is as clear and as courageous as I would have liked him
to have made it. I would like him to say ‘‘ It is not my intention, or
that I will not attempt, to sever the British connection ''. That is a state-
ment which is perfectly clear. But if you hedge it round by a sort. of
hint that, later on, under Dominion status, you will have the power to go
for independence, and there are people who ask for that, we are not able
to accompany you. We are prepared to lay our own cards, that is, so far
as the nan-offioial European community are concerned, entirely” on the
table. :

Pandit Motilal Nehru: May I say one word more, Sir. As long 88 I
use the words '* Dominion status '’, I use them in the sense of Dominion
stetus, and not merely as a step to get complete independence. - But
when I speak of complete independence, I speak of it independently: of
Dominion status. T say Dominion status has nothing wh_a,te_v?r to do with
it. Tt is either one or the other. e
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Oalonel J. D. Orawford: Well, that sounds to me very much like a
threat which is not going to bring us all into agreement. There is no
settlement of this constitutional question, unless we can find some agree-
ment among ourselves.

Pandit Motilal Nehru: I say it is not a stepping stone to independence.

Oolonel J. D. Orawford: And I do not think that threats are likely to
bring us into that atmosphere in which agreement can be found. Now,
my Honourable friend Mr. Jayakar mude o statement of his actual posi-
tion and the position of the Independent Party. He says what they want
is the establishment in this country of full responsible government of the
Dominion type, with adequate safeguards for minorities, as soon as possible.
Am I quoting the Honoursble Member correctly? Yes. Well, now, I do
not say we have any great difference of opinion with my Honourable friend
Mr. Jayakar.

Pandit Motllal Nehru: That is the only point before the House.

Oolonel J. D. Orawiford: Yes, but you cannot ask the House to accept
these points with mental reservations which you make to the public out-
gide. That is our point. On the floor of this House you should declare
straightly, and without any mental reservation, what your attitude is if
you expect people on this side of the House to come into agreement with
you.

Pandit Motilal Nehru: For the last time, Bir, I declare emphatisally
and in as clear language as I am capable of, that we are asking
for Dominion status of the type which my Honourable friend,
Mr. Jayskar, has described. That is what I have sought to put to the
vote and that is the demand which has been made in this Assembly.
But we do not get it and my friend wants to know, ‘““What next?”’ 1
declare as emphatically a8 I have declared in favour of Dominion status,
that if Dominion status is not cranted, the Congress will strive for complete
independence, independence fn the completest sense of the word.

An Honourable Member: That is a threat.
(Pandit Malaviya rose to speak.)

1 pm,

Colonal J. D. Orawfosd: Sir, 1 have given way to my Honourable friend,
because I was anxious to clear up the position. We frankly will not face
the talk of independence. I would have liked to have heard the Honour-
sble Pandit come out and ssy ‘‘ I will fight with you against independ-

ence
Pandit Motilal Nehru: I will, if it becomes necessary.

Oolonel 4. D. Orawford> I nm glad to hear the Honourable Pandit say
that. That is all T want to hear from the Honourable Pandit. He has
made his position perfectly clear.

Now, 8ir, there is one important point in what my Honourable friend,
Mr. Jayakar, says. He says ‘‘ with adequate safeguards for minorities ",
Here again I would charge the Honourable Pandit, whose work I admire
in calling together an All-Partics Conference, with lack of courage. He
naver invited us. He would not invite to that conference those who had &
real difference of opinfon with ‘him. .
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Pandit Motilal Nehru: I beg to differ. I think: Colonel- Crawford is
suffering from lapse of memory. If I am not mistaken, we have a com-
munication, signed by himself, in the office of the All-Parties Conference,
telling us. on behalf of the European Group, that what they wanted, before
they were asked to take part in the Conference, was to have our decisions,
They wanted to know what we were going to do before they expressed
their willingness to join the Conference. We could not tell them that.

Oolonel J. D. Orawford: I think the Honourable Pandit is correct about
that letter, but he made no effort (Laughter from the Congress Benches)
to reply to our letter or to endeavour to get us to come and talk with
him and with his colleagues. I think, equally with the Muhammadans,
he madé a mistake in not getting those who were in the greatest opposi-
tion to him and taking them into his confidence. He showed a lack of
courage, which hag left that atmosphere of suspicion, that you are out
to intrigue a constitution, instead of gefting real agreement that every
one wants. That is one point on which I frankly criticise the Honourable
Member’s work, valuable though I recognise it to be.

Now, 8ir, Mr. Jinnah has asked us to vote on what is an entirely
different issué from what I understood the Honourable Pandit’s motion to
-be. He asked us to assist him in a vote of censure on Government for
not having made a reasonable response to the national demand. We find
some difficulty on these Benches in making out what the national demand
actually is. I mean that you cannot get away from the fact that there
are still vast differences of opinion as to what the nature of your constitu-
tion should be. We have differences of opinion; the Muhammadans have
differences of opinion, and sections of the Hindus themselves have differ-
ences of opinion as to what should be the new constitution. Until we can
settle those differences, we cannot very well get on with granting Dominion
status. The authority at the moment, everybody admits, rests with
Parliament. They have the control and they have to hand power over to
somebody: to whom are they going to hand it over? That is the diffi-
culty. Until we get some agreement, or share the burden of the new
responsibility in equal proportions of the people, you cannot get Dominion
:ta.tus. That 1is our difficulty—perfectly frank, perfectly straight-

orward . . ...

Diwan Chaman Lall (West Punjab: Non-Muhammadan): Call a round

table vonference.

QOolonel J. D. Orawlord: Betwecn whom? My Honourable friend, Mr.
Acharya, made a point the other day (Crics .of “‘Oh™ and Laughter)—a
criticism with which I agree, that the political power today is in the hands
-of the Hindu urban party. It is a fact today and they are naturally using
their politien] power to retain us much as they possibly can in the new
-constitution. T recognise it, and so do we all on this side of the House
recognise it; and I think my Honourable friends on the other side must
not object if we should eriticise them and point out that those are their
ais.  Other people also have a right to say ‘‘ No, we also wish to get
-a share in the loot ',

Sir, there is another difficulty we have got to f@. T also believe that
vou have pot to bring the masses somehow into vour picture. T do not
sny it should be done today, or that it is absolutely necessary before
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Dominion status is granted; but you have got to have schemes which will
make it perfectly clear that these people will be sble, under modern
political: conditions, to defend themselves against oppression. You have
got to find some machinery whereby you can ensure that.

Pandit Motilal Nehru: It is there in the Report.

Oolonel J. D. Orawford: The Nehru Report? I do not want to discuss
details, but adult suffrage is not necessarily the best means of accomplish-
ing that end. If you look at the history of Italy, you can see how easily
an uneducated electorate can be worked by astute politicians for the ends,
not of the country, but of the particular politician himself. That is how

Mussolim got into power by abuse of Parliameptary institutions: they can
be abused.

. .

That is the position. I understand now that the Honourable Pandit
is a whole-hogger for Dominion status, and that he will fight against inde-
pendence. I do not understand what is the position of my Honourable
friend, Mr. Srinivasa Iyengar, and those who think with him

.....

JMr. B, Srinivasa Iyengar (Madras City: Non-Muhammadan Urban): I
will speak for myself.

Oclonel J. D. Orawford: My Honourable friend, Mr. Jayakar, puts
forward a proposition in which I cannot say that we materially disagree;
though we may have some difference of opinion as to the nature of the
safeguards and the length of time within which it is possible to bring into
being our declared intentions. That, I think, Bir, clears up the matter in
8o ‘far as I am concerned. I wanted to know where I stood before I made
up my mind. I have been asked to ask the Honourable Pandit if, i
his Dominion status, he includes protection for minority communities,

Pandit Motllal Nehru: Especially Europeans.

"Oolonel J. D. Orawlord: Certainly, 8ir. We Europeans want our pro-
tection just as much as others. Our position is perfectly clear. We
want stability in the Government; we want justice, and we want protec-
tion against discriminatory legislation. (Laughter and Cries of ‘‘Haji's
Bill1') If the Honourable Pandit and his Party can show us practical
sympathy in regard to measures that are now before the House, then
perhaps we can have fuller confidence in what he is doing.

Pandit Madan Mohan Malaviya (Allahabad and -Jhansi Divisions:
Non-Muhammadan Rural): Mr. President, the questions which have
been raised in this debate have naturally excited some feeling, but I am
glad that Colonel Crawford put s few questions directly to the Homour-
able Mover of this motion, and I am very glad that he is satisfied that
the Honourable Mover of the motion has made his position very clear,
Now, Sir, what is wanted at this stage is that everybody in this House
should understand the exact nature of the motion before the House and
should confine his mind to it. As my Honoursble friend, Mr. Jayakar,
has made it clear, and ‘as indeed Pandit Motilal Nehru himself made it
clear, the motion is for u cut in the Demand for a grant for the Execu-
tive Government in order to express our protest against the attitude of
the Government towards the national demand. This House has, year
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after- year, expressed that demand- That demand has now been sup-
ported, to an extent to which it never was supported before by
all political parties in  this couniry. Even in  this  debate we
have heard my Honourable friend, Mr. Shah Nawaz, say tha¢ he
is clearly and unequivocally for Dominion status. ~We have heard Mr.
Jinnah gay that he stands for it. My friend, Sir Abdur Rehim, in
Bengal has declared himself in favour of Dominion status. Sir Al
Imam, the Mabaraja of Mahmudabad, and many other distinguished
members of the Muslim community the names of some of whom sappear
today in the papers, have declared themselves in unequivocal terms in
favour of Dominion status. I submit, Bir, that this large body of opinion,
in favour of Dominion status, for which we are indebted to the Nehru Re-
port, cannot be mistaken. There is no other proposition which holds the
field today, and I submit that there is no statesman or politician worth
the name who has put forward any other scheme which has appealed to
the country. I ask every Member of this House, European as well as
Indian, to consider this vital fact—and I repeat that.there is no respon-
sible man, there is no responsible party in the country, which hag asked
for apnything less than Dominion status.

Now, 8ir, this Dominion status is not the demand of today. It is
not a demand put forward for the first time by the very admirable . Re-
port of the Committee over which my friend Pandit Motilal' Nehru “pre-
sided. This demand was formulated years ago, decades ago, by the
Indian National Gongress, and since the Reforms were introduced, this
demand has been reiterated in this Assembly many a time. Now, that
demand is, as has been made indisputably clear by the questions of my
friend Colonel Crawford, for Dominion status, with due safeguards for
the rights of the minorities. Who ever imagined that the Members of .
this House wanted Dominion status without due safeguards for the in-'
terests of minoritiea?

Oolonel J. D. Orawford: It has not been made very clear up to date.

Pandit Madan Mohan Malaviya: I cannot take up the time of the
Eouae by trying to make the position clearer to my Honourable friend here,
ut if he is anxious, as I am sure he iz anxious, honestly to understand
the position, I place my services at his disposal, and at the disposal of .
his party, and I will take them through every provision which has been
laid down to safeguard the interests of the minorities, and I will satisfy
him that, for the first time in thé history of British India, the Nehru
Committee's recommendations have been drafted in such an excellent
form that they have brought about a large agreement in the country,
even about the clauses which are laid down for the protection of
minorities . . .

Oolonel J. D. Orawlord: No, no; there is more room for disoussion
there.

Pandit Madan Mohan Malaviya: I grant that there is room for
discussion. I am not so foolish as to imagine that the Nehru Com-
mittee's Report is, or that any report framed by us human beings for
a political constitution will be so perfect as to leave no room for dis-
cussion. I am sure that mv Honourable friend will concede that much
of common sense to us. We grant there is room for discussion, and
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we invite such discussion. We have said from the first timie that we
came into these reformed Councils, that we want 'the Government to
bring sbout a round table conlerence consisting of officials of the Gov-
emment, of non-officials and of representatives of the people of
various parties, represent.atwes of Europesns, Hindus, Muhammadans,
Christians, Sikhs and Parsis, in fact of every one who 18 interested in
the advancement of the country, so that the matter could be discussed
without passion, without ‘prejudice, on the merits. But the Govern.
ment did not respond to this very reasonable demand of this Assembly.
On the other hand, a challenge was thrown in our face, that we had not
the capacity or the ability to produce a constitution. 8ir, we laboured
to draft a constitution, and thank God we succeeded, and our suoccess
has been appreciated by the country as a whole. 1 deplore the fact that
there are some Musgalman friends who do not .

Maulvi Muhammad Yakub: Not some, hut nearly all, with & few
exdeptions.

_ Pandit Madan Mohan Malaviya: When the Deputy President of this
House says not some but nearly all with a few exceptions, I lower my
hgad. I am sorry that he should use the language of exaggeration . . . .

" ‘Maulvi Muhammad Yakub: Certainly, I have not used any .lnnguage
of exaggeration.. It is my friends who are using the language of exag-
geration . . . .

Pandit Madan Mohan Malaviya: My friends, shouting those words
,will not carry us very far, and 1 ask my friend, and every one else who
agrees with him, to tell me whether the Maharajo of Mahmudabad,
whether Sir Ali Imam, whether Dr. Ansari, whether Moulana Abul Kalam
Azud, whether Mr. Abdul Kudir Kasuri and s number of gentlemen
whose names 1 place before him—and which are published in the Hindustan
Times today—I ask him to tell me whether all these gentlemen and
thousands of others . .

- Mr, Muhammad Yamin Khan (United Provinces: Nominated Non-
Official): They do not constitute the Muslim cammunity in India.

An Honourable Member from the Swarajist Benches: Neither do vou.

Mr. Muhammad Yamin Khan: No. But Sir Ali Imam has said that
he has represented his personal view, and that he has not represented
the view of the community.

Pandit Madan Mohan Malaviya: My friend is entitled to repent what-

ever Sir Ali Imum has said. I am not claiming that the Muhamma-
dans, as a whale, have ngreed to all the details of the proposed econsti-

tution . . . .
Mian Muhammad Shah Nawaz: As a whole thev have not agrecd.
Pandit Madan Mohan Malaviya: T would remind my friend of one

thing. At the All-Parties conveution at Calcutta my Honourable friend
Mr. Jinnah went, with only a few points “hlch he ‘raid were outstanding

points, . . . .
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Mr. M, A. Jinnah: Sir, do you really wish' that-this’ matter should be
gone inlo in detail? R

Mr, President: I would ask: the Honourable: aPs;nélt not &o enter mto
details. The question whether the Muhammudan community, 'as - a
whole, have accepted or rejected the Nehru Committee’s Report is not
in issue.

Pandit Madan Mohan Malaviya: Now, Sir, I only wish that the differ-
ences which exist should mot be exaggerated, but should be considered
eslmly and in o spirit of fairness to all parties. I have said that we had
asked for a round table conference. Today's motion repeats our protest
againat Government having disregarded our request; it repeats our protest «
once ugain against the Executive Government of the country, because the
Government have not responded to the appeal made by this Houss. We
also say that, if such a round table conference were arranged, there is
material enough, there is agreement enough in the country sbout the main
provigions which should form the basis of & constitution for a Dominion
Government, which would bring about great unity in the country. I ask
my friends who want to emphasize the differences to tell me whether there
is any political proposition in the world about which differences of opinicn
do not exist? Is it conceivable that, at any tinre, you will get every
Mussalmun, everv Hindu and every Christian in Indin, to endorse im full
any constitution that may be framed? Is it not likely that there will be
somc who will hold out to the end owing to differences on some points?
Therefore, what has to be done, is to take the constitution which has so-
far been agreed to and to discuss the questions which remain to be dis-
cussed, with a view to settle them. It is one thing to tnke up this question
to exploit the differences and use them as reasons against any attempt to
make a constitution an accepted or agreed constitution. It is quite another
thing to take up the points of difference and discuss themn with an honest
desire to meet the wishes of those who have got suspicions or apprehensions,
with a view to remove those apprehensions. Now, that applies o all,
whether they be Hindus, Muhammadans, Indian Christians or Europedans.
The Nehru Report has, in broad outline, made it abundantly clear that it
wishes to tnke note of all the various existing interests. 'We have sonse
enough to understand that to establish Dominion status in this country,
we wanl, above all things, goodwill und unity among all sections of the
peoplo inhabiting this country. We are anxious to have the Dominion
form of government; and on behalf of all of my countrymen, who have
been asking for this Dominion status, on the floor of this House, I once
more ask everv brother, every fellow man, to extend his sympathy to us,
to discuss the matter which we are discussing in a spirit of friendliness,
to help us with the experience which some of them may have of the work-
ing of such a systenr in other countries, to point out to us where we ure
going wrong, to help us to correct ourselves, nnd to share the credit of
having helped to establish a Dominion form of Government in this country,
which will redound to the credit of England and to the good of India.
That is our position. We are not out to quarrel with anybody. I grant
that there are differences, but should those differences be magnified? Are
they large enough to stand in the way of the British Government agreeing
to cstablish Dominion status in this country? We should not forget the

" history of the differences which existed in Canada, the quarrels whirh
cxisted between French Canada and British Canads, at the time when
responsible government was established there. Think of the difficultiny
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which existed in South Africa, and yet remember the large apirit in which
those who had fought against the British Government were called in to
take charge of the government of the country.

I wish to make it clear, Bir, that when my friend, Pandit Motilal Nehru,
said we are out for Dominion status, and when my friends, Mr. Jayaksr
snd Mr. Jinnah, said that we want Dominion status, they meant and
we all mean Dominion status with all its implications of the British
connection. We do not want to sever the British connection. But those
who are opposed to Dominion status being established here will, if they
.succeed, compel us to sever the British connection. We have no wish to
sever it. We desire to maintain our connection with England, but we want
that you, cur English fellow subjects, should be fair to us; we want vou to
deal with us as fellow men, who have been endowed with the same natural
reasons, desires and feelings as you have been endowed with. We ask you
to help us to -establish full Dominion status with all the power to build up
our army, to build up our services, to build up our industries, to regulate
our commerce and to regulate our banking. If you will do so, you will
find a river of goodwill flowing between you and us. If, on the other hand,
you will make too much of our differences, of our difficulties, of the divi-
sions, which must exist in the present state of the ecountry, you will
deepen  the feeling which already exists against you. Power and
pAatronage rest with you, and there are men thirsting for food,
thirsting for water. It is not surprising that some of them should
be tempted by the opportunities to cast in their lot on the wrong
side, hecause there is something to be gained by it. We want to lift
them above that: we want to lift them to a higher sphere; we want
that there should be the possibility of greater prosperity in this rountry,
which will lead to greater goodwill between all sections and all races in-
habiting this great land. (Some Honourable Members: ‘‘Hear, hear™).
That is what we want, and it is in that light that I invite my Honourable
friends to consider this question.

8ir. T will say this to Government. Our complaint against the Govern-
ment is that they have not yet made a proper response, an adequate
response to our demand. It was not enough that the Government appoint-
ed the Muddimen Commrittee. Did the Executive Government of the
country inform the Government of His Majesty in England of the nctual
state of feeling of the people of this country and of the Members of this
House? Did they inform them in 1924 that our demand was for Dominion
status, with due safeguards for the interests of minorities? Due safe-
guards for mrinorities must, of course, be provided for whenever responsble
Government is established, whether it be established today, or ten veurs,
or twenty years hence. Due provision must be made for the protection of
minorities. That is understood,-but what the Government was expected
to do was to inform the British Government that public opinion in this
country was absolutely united on the question of Dominion status. Did
thev do so? If they did so, did they press the question of a round table
conference for a discussion of this question? Ti has been said that wo are
trying to belittle the authority of the Rritish Parliament. Nothing of the
kind. We do recognise that. thengh bv an accident, Parlinment holds
power over this country. We recognise that we mmust go to Parliament to
have that power transferred to our handa. We have no quarrel as to this.
‘What we say is that the Executive Government of India failed correctly to
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represent to the British Governinentathe - demand: ‘of this: Hétse fores rgund
table conference und supported instead the appointment of sk exelusively
"British Commission, the appointment of which 'hds been regardeq. as A
" idsult by the grent bulk of Indinns throughout this country. -1tis no goud
“the Honourable the Home Member telling us, on the motion for this cut,
“that he is powerless today. You were not powerless.  You had the power
o represent to the British Government the actual feelings of the people of
this country, and T charge you, the Executive Government—I am corry to
- have to use that expression—I charge you with having, fuiled (o repmaent,
truly and faithfully, the feelings, sentiments and wishes of the educated
paople of this country, who are represented by us in this House. Naot only
- that, you have done worse. You have persistently flouted the educated
public opinion of this country, as it has been represented in this Assembly,
on eVery important matter on which it was within your power to show
~grester consideration for that opinion. In every important matter T siy,—
tirie won't permit nre' to enumerate them. In the matter of training
Indians for the higher ranks of the Army, we know how you dealt with
the Report of the S8keen Committee. In the matter of banking, in the
matter of the 1s. 6d. ratio, in the matter of the appointinent of an Indian
“«on the Railway Board, in the matter of appdintments of Indians in «ther
Departments, even according to the recommendations of the Lee Commis-
sion,” you have not done your duty. You have not played the game, T
sorry to say, with this side of the House, and tha* is the reason, why,
situated ag we are, we must record our protest against your general attitud.:
“towards us. We know that the Simon Commission is sitting. We know
_that the Commission is examining documents and recording evidence We
know that Parlinment will not take up the question of a change in the
conititution at present.. That does not affect the point before the Iouse.
‘What is our position? We are here as elected representatives of the
pebple of this country. You bring forward this demund on behalf of the
‘Executive ‘Government. We are dissatisfied with the constitution of that
Government; we have expressed our dissatisfaction over and over again with
the existing system of Government, irresponsible and bureaucratic as it is.
‘We have asked that it should be replaced by a responsible system of govern-
ment. Those who have it in their power to do so have not responded to
our demands. You come to us for a vote ‘to support the system. Is it
reasonable, T ask my Honourable friends on the opposite side, is it reason-
able to expect us to give that vote? Bhall we not be stultifying ourseives,
if not forgetting all that we did during the past years, if we vote the
«demand? B8hall we be able to satisfy ourselves before the people whom we
are here to represent, if we fail to record -this protest on this important
oceasion, when the whole question of the revision of the constitution is
‘before the British Parliament? Shall we allow it to be said that the
‘Members of the Assembly, having voted against the Simon Commission,
‘were content to leave the question of the next change in the conatitution
to be dealt with on the footing of any small recommendations that might
‘be made by that Commission? Tf we did sn, should we be true to the
people whom we have come here to represent? - No. By the motion before
us we wish to help yvou also to be true to the people, whose interests have
‘been confided to your care for the moment. We want vou to represent fo
the British Government that this is the position. that you eannot. get a grant
-of Rs. 66,000 to be sanctioned by this Assembly for carrving on the work
of the Executive Government, because the Assembly desires the cafsting

1]
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rystenr to be replaced without further delay with a system of full rcspon--

sible Government of the Dominion type, and because it has reason to be
ungry with the Executive Govermment because they have not done their:
duty by the peop]e for the past so many years. That is the reason for the-
wotion which is before you, and T ask every Member of this House to look
at the question in this light and vote only in one way, namely, against the
demand which has been moved. I am very sorry that it should be so,
but we are todny in such a position that, if we want to be true to ourseives.
.and therefore to the Governnyent, as representatives of the people, whom we
are here to represent, we cannot subscribe to the demand. There is no:
question of .any personal feeling against any member of the Government.
Everybody . understande that it is a matter merely of principle. It i3 »
protest against the system of Government which obtains, and it is a protest
by which we want to declare, ance ngain, that we shall not be tatisfied
until the present system has heen replaced by another system whwh we
have olearly indicated,

Somee people have found fault with myv. Honourable friend, = Prndit
Motila] Nehru, for having brought in the question of the Nehru Lepott.
I ask, is it reasonable for any one to suggest that Pandit Motilal Nehru,
being the President of the Congress, and having taken all the trouble that
he has taken in the preparation and publication of that Report, having
moved about in the country and seen that thousands and thousands of
preople have assembled to support the main provisions of that Report,
that he should have forgotten that Report, put it aside on the shelf and
not referred to it at all? I suggest that he would have been guilty of a
gross dereliction of duty and it would have been’ the part of unwisdom if
he had omitted to refer to that Report. You have to take the Report as
representing the largest measure of agreement in the country namong
Hindus, Mussalmans. . .. ..

Mr. President: (rder, order.

Some Honourable Honibon: Question.

Pandit Madan Mohan Malaviya: I submit with wery great respech
that, when I say that it represents & large measure of agreement among
Hindus, Mussalmans, Christians and others, I am absolutely right. T
“challenge any one to s8y . . . )

Mr. K. Ahmed: Absolutely wrong. (Laughter.)

Pandit Madan Mohan Malaviya: Let the opinion of the Honourahie
Member remain on record, but T repeat that n large body of public opinion
amonz Hindus., Mussaltnans and Christinns is in fuveur of it und 1 am
absolutely correct . . . . .

Several Honourable Members: No, no.
Mr, M. A. Jinnah: T must absolutely contradict this statement.
Maulvi Muhammad Shafee: No body of Mussalmans have accepted it.
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(Pandit Madan Mohan Malaviya rose in his seat.)

Mr. President: Order, order. The Honourable Member is not in order
in repeatedly referring to a question which is not in issue. I hope the
Honourahle Pandit will not do so now.

Pandit Madan Mohan Malaviya: Of course, I must bow to your ruling,
but in view of the remarks thut had been made in the previous portion
of the debate, I felt it .

Mr, President: Remarks have been made 6n bo‘th__sidéa.

Pindit Madan Mohan Malaviya: In view of those remarks, I felt it
my duly to draw attention to that aspect of the Report which has bcen
generally docepted i the country, and I submit—without having any desire
to go against your ruling—I submit that I am entitled to say on the
floor ‘oi the House that that Repott hds received a large measure of sup-
port. o ' B -

Mr. President: That is the Honourable 'Member’s opinion. Q(ther
Members' are entitled to hold their own opinions.

Pandit Madan Mohan Malaviya: I do not quarrel with that .

My, President: The Honoursble Member is wholly irrelevant. We
cannot decide on the floor of the House who is right and who is wrong.

ing to take the votes of the Mussalman Members of- this House on that

Mr. Muhammad Yamin Khan: Will my Honourable Irien%[be quite will~
issue? .

(Pandit Madan Mohan Malaviya rose in his seat.)

Mr. President: I won't allow the Honourable Member to' go on eme
phasizing this aspect of the question, namely, whether the Nehru Report
has the support of the majority of the peoplé of this country or not,

Pandit Madan Mohan Malaviya: The point that I wish to make a
refcronce to is, how does the country stand? We have  before us the
auestion which has been raised by this motion, and I only want to say
that the matters which have been brought to the notice of the House are
suflicient to” justify the motion which has been brought forward by my
Honourable friend. The Honourable Mover of the Resolution himself said
that he has not asked for the vote of this House on the Nehru Report,
nor do I. The question before us is whether all seetions of the House
‘have recognised it their duty to assure the Government that this country
demands Dominion status, and whether they will unite in putting on rezord
that opinion, not out of any ill-will towards the Executive Government,
not as a personal censure upon the Members of the Executive Couneil,
but as a matter of principle, in order to show to Parliament and to the world
that educated and intelligent opinion in India is practically unanimous in
demanding Dominion status, with due safeguards for the rights of minor-
itics. - 1 hope that every Member of this House will consider thig ques-
tion in its full importance. I ugree with' my friend Mr. Shah Nav'az, when

p2
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.. be said that he expected Parlinment to do justice.. 1 do,hepes; wisk bin,
that Parlisment will do justice, but a very great duty lies upon Memibers
of this Aesembly in this matter. That is, that we put forwurd .a dispas-
sionate, calm and correct view of the situation before those who have it
in their power to decide this question, to inform them of the facts.-of the
situation, to help in removing misunderstandings, all of which will make

*‘the tusk of the estublishinent of Dominion status easy and feasible. Somo
Members made a complaint thai the Congress had fixed the date of one
vear, for the acceptance of the demand. As my Honourable {xiend Psndit
Motilal bus already said the date does not matter if the right spirit
. is indicated by those in power. You must remember that the impatience
and the intolerance of which it was said to be the index. is bused upon
the history of a very long period, and you must not ridicule, or inake light
of, the feelings and sentiments ol those who differ from vou. 1t is high
time that cverv one interested in British India, in the connection belween
Indin and England and in the continuance of goodwill between English
men and Indians should take an earnest interest in the settlement of this

. question at the earliest possible date. Passion and prejudice must be laid
aside, and there should be no misunderstanding about what the country
needs. I hope every one here is satisfied that the country needs Domi-
nion status. - I ‘therefore plead for sympathy ‘and co-operation from every
Member of this House in emphasizing that view, and as an evidence of
-that gympathy and co-operation and not as a matter of ill-will towards the
Executive Government, I ask that votes should he cast in favour of the
motion which my Honourable friend Pandit Motilal Nehru has moved.

Several Honourable Members: I move that the question be now put.
Mr. President: The question is that the question be now put.

|
The Assembly divided :
. AYES—47

Abdul Matin Chaudhury, Maulvi. ' Misra, Mr. Dwarka Prasad.

* Aney, Mr. M. 8. | Mitra, Mr. B. C.
Belvi, Mr, D. V. Moonje, Dr. B. 8.
Bhargava, Pandit Thakur Das. Mukhtar Bingh, Mr.
Birla, Mr. Ghanshyam Das. Naida, Mr. B, P,
Chetty, Mr. R. K. Shanmukham. ' Nehru, Pandit Motilal.
Chunder, Mr. N. O. | Neogy, Mr. K. O.
Das, Mr. B. ’ Pandya, Mr. Vidya Sagar.
Dutt, Mr. Amar Nath. : I'hookun, Srijut T. R.
Datta, Mr. Srish Chandra. ! Purshotamdas Thakurdaa, Sir.
Goswami, Mr. T. C. i Ranga Iyer, Mr. C. 8
Gulab Singh, Sardar. | Rov. Mr. B. C.
Huji. Mr. Sarabhai Nemchand. : Sarforaz  Hussain Khan,  Khan
Hans Raj. Lala. ! Bahadur.
Tswar Saran, Munshi. ' Shervani. Mr. T. A, K.
Ivengar. Mr. A. Rangaswami. ! Sin7h, RKumar Ramanjaya,
Javakar. Mr M R | Singh. Mr. Gava Prasad.
Jariah Mr V. V. i Siugh. Mr. Narayan Frasad,
Kidwai. Mr. Raf Ahmad. . Singh, Mr. Ram Naravan.
Kunzru. Pandit Hirday Nath, : Kinha, Kumar Gangapand,
Tahiri Chendhury, Mr. D, K: H Rinha, Mr, Raiivaranian Prasad

Talchand Navalrai; Mr. . . i+ iMwha, Mr:Siddheswar Prasad.
Malaviya. Pandit Madan Mohan. . "k Kei, U -
“Mehta, Mr. Jamnadas M. ! Yusuf Imam, Mr.
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NOES—56.
Abdul Azig, Khan Bahadur Miau. Keane, Mr. M.
Abdullah Haji Kasim, Khan Bahadur Lal, Mr, 8.

Haji. | Lindsay, Sir Darey. .. _.x
Acharys, Mr. M. K, Mitra, ‘The Honourable Sir Blupeadra
Abmed, Mr, K. Nath, i ]
Alexander, Mr. William, Mitter, The Honoursble Sir Brojendra.
Allison, Mr. F. W, Moore, Mr. Arthur,

Anwar-ul-Azim, Mr, Muhammad Nawaz Khan, Ssrdar.
Ashrafuddin Ahmed, Khan Bahadur Mukharji, Rai Bahadur A. K.

Nawabzada BSayid. Mukherjee, Mr. 8. C, )

Bajpai, My, G. 8. . Rainy, The Honourable Sir George.
Bower, Mr. E. H. M, Rao, Mr. V. Pandurangs.

Bray, Bir Denys, . Rau, Mr. H, Shankar.

Chalmers, Mr. T. A. Rau, Mr. P. R.

Chatterjee, the Revd. J. C. . Roy, Mr. K. C. .
Coatman, Mr, J. Boy, Rai Bahadur Tarit Bhusan.. -
Cocke, 8ir Hugh. Sams, Mr. H. A _

Cosgrave, Mr. W. A, Bassoon, Bir Victor. -
Crawford, Colomel J. D. Schuster, The Honourable Sir Geerge..
Crerar, The Honourable Mr, J. Shah Nawaz, Mian Mohammad,
Dalal,, Sardar Sir Bomanji. Bhillidy, Mr.- J. A~

Farovkhi, Mr. Abdul Latif Saheb. Simpson, Sir James.

French, Mr. J. C. : Singh, Rai Bahadur 8. N. )
Gavin-Jones, Mr, T, Ringh, Raja Raghunandan Prasadi
Ghazanfar Ali Khan, Mr. Stevenson, Mr. H. L,

Gidney, Lieut.-Colonel H, A. J. a;lkes, Mr E F.

Hira Singh., Brar, Sardar Bghadur, ebb, Mr, M.

Honorary Captain. Yakub, Maulvi Muhammad.

Ismail Khan, Mr. Muhammad. ' Yamin Khan. Mr. Muhammad.
Jowahir Singh, Sardar Bshadur Sardar. |- Young, Mr. G. M.

The motion was negatived.
: . |

Mr. Muhammad Yamin Khan: Sir, when the cut was proposed by
my Honourable and learned friend, Tundit.- Motilal Nchru, 1 was very
carefully ‘Jiktening to his speech,” und I thought that .he would show to
this FHlouse thut the Fxecutive C(ouncil had heen responsible for some
kind of action which might huve arisen since the last Budget was discussed
st year. When last vear the Budget was discussed, we had before us
already the Simon Commission.  We had many of the issues which have
beon discuseed to-day, and the most appropriate time for discussing these
issner was last vear nnd not thiy yvesr. There-is onlv one thing which
has come before ns and which is fresh, and which was not present last
vear af the time of the diseussion of the Budget, and that is the framing
of the constituticn by different bodies. Government is hlamed by my
Honourable nnd learned friend for not having responded to the wishes of
this Housc, which were expressed in 1924-23. Well, Sir, thig is u pood
aceusation, if we convinee this House that the Government was in any
way responsihle for this ignoring of the demands which were put forward
hy this House, in any way. As far as T remember, the question was
discussed in 1924 in this House, end in the other House. There was
one derire whigh was expressed, and it was this, that_an inquiry should"
be madc carlier than 1920, which. Was the statutory period fixed under
the Government. of India Act. The reforms which .were introdneed into |
the, cotntry in 1919 came in practically the beginning of . 1921, end though:’
some douht was expressed from certnin ‘quarterst whether anl earlier ge'r_{bd_,‘
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than 10 vears was an appropriate time to consider the lresh demandsy. of
the country or not, and the: point was raised. - .

Mr. President: Order, order. The House stands

. adjourned il 10
minutes {o three. o

The Assembly then adjourned for Tunch till Ten Minutes to Three
of the Cluck.

—

The Assembly re-ussembled after Lunch at Ten Minutes to Three

of the Clock, Mr. Président in the Chair.

Mr, Muhammad Yamin Khan: Sir, when the House rose, I wus
gpeaking about the position as it was in 1924-25. Then, both Houses of
the Indian Legisluture demanded from the Government that an inquiry
into the Reforms should be made earlier than 1929, which was the statu-
tory period fixed by the Government of India Act. A4 that time the
‘Government of India’s point of view was that it was much. too early
to akk for any inquiry before 1929, Some quarters, at that time, expressed
doubts about the inquiry being complete, because thev knew perfectly
well that one wing, at least the Swarajist wing, had kept out of the
Assembly in the life-time of the first Assembly, from 1921 to the end of
1v23. During the first Assembly some Honourable Members did not
chaosc to come into the Assembly. The only work which was done by
the whole of India, which could be cited as representing all views, was
that which was started in 1924. In 1024, only just after a vear had
elapsed, an inquiry into the working of the present reforms was supposed.
to be very early in their career. But at that time the arguments which
were ndvanced in favour of an earlier inquiry were these, that whether
the Commission was appointed in 1928 or 1929, the matter would he the
same, because {he third Assembly would eome into existence in 1927, and
would ecntimie up to the end of 1029, and that the working of the present
reforms would be well judged by the Commission in starting its inquiry
in 1928, instead of 1920. In spite of this view, in spit¢ of the Govern-
ment, not agreeing to this principle, they conceded to the opinion and to
the .desire of both Houses of the T.egislature and they sent the opinions
of both Houses of the T.egislature to the British Government, and the result
wag that a Commission wag appointed to go into the system and into
the working of the present reforms to see whether they were suitable
or not suitable to India. T am not going into the controversy as to what
kind of Commission wag sent. But the Commission did come. We may
have «ur differences on the personnel of the Commission, but I can only
say about the Government of India and the Executive Council that they
had onlv one choice. and that choice was to ask the British Government
to send scmebody to inquire into the working of the present reforms. The
point es to what kind of Commigsion came last year was thoroughly
disoussed in the House last year. We had full opportunity to express
our opinion or -dissatisfaction against the personnel of the Royal Com-
missjon in_this Houge before the budget was disoussed in 1928. Therecfore
thaj point. js absolutely out.of date now and the same point cannot be
discussed now.
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The recond point is, what is the thing ‘which the - Exeoutive Council
’has done within this pel‘IOt’l since March last, for which we can hold them
respousible, und for which wu can express our opinion in this way,
namely, b, cutting off their travelling allowances, especially * after the
Royal Commission has been appointed. Of cowrse, | do not know how
much the Government of India and the Executive Council impressed upon
His FExcellency the Viceroy, but there wus somnething, und, as o matter
of fuet, a Committes was appmnted by the Viceroy, and.the differgnt
provinces ulso appointed théir own Committees. Ty 1t ]usmﬁablc for "the
“Governmeni of India to take any initiative after arr inquiry has been set
on foot and is being eonducted h\ a ecertain Royal (‘ominission, and after
‘two or three bodies have put up their owh demands which also would
go beforc T'arliatnent as a result of a certain inquiry? There were some
people whe chose to go before the Royal Commission: they chose even
to co-operate with the Royal Commission. They are having their own
‘inquiry. At the same time there were other persons who did not choose
‘to go before: the Royal Commission or to sit even in the Central Com-
1ittee. They had their say in another way. Although they did not like
‘to stand the test of cross examination before the Roval Commission, yet
‘they had hefore them a kind of opinion which they formulated in cert.n_in
shapes and forms. Now, it may be said there werc three bodies which
formulated those opinions. One suggestion was thrown out by certain
Mussalman leaders in 1927 at Delhi. It was the kind of suggestion vshich
wag left to the rest of India to aceept or not. When those suggestiona
went before the country, the Congress, which presumes to represent the
whole of India, which hag never denied this fact that it has been represent-
ing the whale of India, and which still claims to represent the whole
of Indin-—it is the Indian Nationnl Congress which says it voices the feel.
ings of the Indians—when these suggestions went before the country, the
Congrese accepted these verv pronosals which were put forward by the
Musasalman membeors at Delhi. There were certain other sections wmong
the Mussalmans, a very influential section of Mussalmans. there were verv
‘important bodies amongst Mussalmans who collected at different places and
did not agree with those suggestions. Thev thought those suggestions
were not properly safeguarding the interests of the Mussalmans in India.
Since we are all well-wishers of Indin, those Mussalmans who want Tudia
to really press forward and develop and progress along right lines to
‘gain Swaraj. those. Mussalmans believe that nothing can be dome unless
and until the minorities, whether they be Hindus or Mussalmans in snv
provincesr, are snfeguurded as regards their interests.  They sincerelv
‘believe that the Mussalmans will econcede the same rights to Iindn
minoritios wherever thev exist which they would demand for the Muslim

3 v “minorities in ‘the provinces wherever they are in minority. That

' was their iden. Sir. ‘and thev formulated those different pro-
grammes. ng thev considered them to be the hest solutions. T am not
saying what was the position or what waes not: hnt the faet iz there that
an influential section of Mussalmans. who had collected at Delhi in 1927,
-consisting mostly of the elected renterentativer of the eountry. formulated
«certain schemes, which they wanted should be embodied in the reformia
‘which were to comne. Thev mada it clear that if envihing was taken ‘out
of those schemes, thev would not accepf thero.  Those gobemos hadr to
%0 eilhpr mccepted as a whole or rejected as a whole. There was no
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via media to be arrived at. 'This demand of theirs waos accepted by the:
Indinn National Congress, composed of all ghades of opinion, both Hindus
and Mussalmans. What happened Jater on? A committee was formed
of & few gentlemen. Well, Sir, in it there was my friend Pandit Motilal
Nehru. Fkor him personally 1 have got grent respect, and for him
personally 1 can do evervthing. (Laughter.)

Mr. T. A. K. 8hervani (('ities of the United Provinces: Muhemmadan
Urban): It would have been meore appropriste if you called him your
grand-father's friend.

Mr. Muhammad Yamin Khan: He may be your grand-father's friend,
because you obey him like . . . . who runs after his master’s whistle.
But, with all the respect 1 have for him, I am not prepared to sgree with
him here. 1f I find, in what he proposes, anything which may be detri-
mental to the interests of India as a whole, or which may be injurious to-
any community which may not be willing to accept his proposal, or which
may be u hindrance to the advancement of the country, then I cannot
sccede to jit.  That Committee drafted o certain Report called the Nehrw
Report.

Mr. Pregident: I must draw the attention of the Honourable Member
to- the faet that he is not entitled to go into details. Perhaps the Hon-
ourable Member remembers - the. observations I had made when Maulvi
Muhaimmad Shafee -was speaking.

Mr. Muhammad Yamin Khan: 1 shall obey vour ruling, tir, with the
greatest. eare. 1 shall avoid saving anything “which might bring in any
controversy. 1 won't cven go so far ng to say whether it was nccepted by
the majority of the Mussahnans or not, although that point has been
referred to here. 1t is, however, a faet that a Repnrt was put before the-
country, which was wholly against the one which was drafted 'by the Mussal-
mans in Delli in 1927, and which was necepted by the Congress in December,
1927. Now, Sir, it is a point to be considered whether this Committee,
which formulated that Report. represents the whole of Tndin or even the
Indian Nationnl Congress. Tf my Honourable friend’s contention ir that
it does represent the Tndian National Congress and the whole of India, then
that Report should have been drafted with reference to the Resolutions of
the Indian National Congrers which was held at Madrar. If, however, it
does not represent the Indian National Congress, well, T have got nothing
more to sav on it.

The second thing T want {o refer to is that, side by side with the Nehru
Committee Report, that is, say in the interval between March lust and
todav. the All-Tndin Muslim All-Parties Conference met in Delhi on the
1st.of Janunarv this vear. Thev came to absolutely different conclusions,
and thought that thev could not accept any reforms which did not contain
sl leasi the minimum demands. which they put forward. The Mussalmans
asgembled: there did not- want to hargain; if thev tried to bn.r'gnm they
would have put forward thmr maximum dm‘qands instead of their minimuny
demands. .. .. - o {

-An Honturable mun- w}'tat. are’ t-Ha maxinium demnnﬂn"

* Mr. Muhksmmsd Yhmin Xhan¢ They' snid that, if tHose minimum’
J{mm\ﬂq Wwhidh they #ut forward: Wérd not értibodied # the Reforms By
whomsoever framed, they were not ready to have those Reforms at all.
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In these circumstances, T do not know what my friend wants: the Govern-
ment to do. He says he is not going to accept any constitution which is
forced upon India from outside, meaning thereby that he would accept
only a constitution framed by the Indians themselves. But what is the
constitution that has been franmed by .the Indians? Are the Government
responsible for the differences between the Hindus and the Mussalmans?

Honourable Members: Yes, very largely.

Mr. Muhammad Yamin Khan: Are the Government responsible for the
Nehru Committee Report? Are they responsible for the Mussalman All-
Parties Conference in Delhi?

An Honourable Member: Yes,

Mr. Muhammad Yamin Khan: Yes! As far as you know. Maulvi
Mubammaed Shafee, who is sitting in front of your Bench will deny this.
in toto. He is u Swarajist of Swarajists; und he is, in my opinion, next
to none; and he is the one gentleman who can bear testimony to the fact.
whether the Government had any hand in it or not. It was he who was.
*responsible mostly for that Conference. 8o, S8ir, if the Government are
not responsible for those differences, why then do you ask them why they
have not granted Home Rule or Dominion status or self-government within
one vear? T cannot see the force of this argument. Tf the Roval Commis-
sion submitted their Report and said thut you should have Domiinion: -s8lf-
government, and if the Government of Indin opposed it ns a body, then
perhaps there would be an occasion for this House to express its views on
that action of the Government. You now want to put the cart before the
horse. You say that the Government of India are responsible for an
action for which they are not responsible, and for which you and I are’
responsible. This amounts to asking for u wete of this House todsy—
which in my opinion is not justifiable—on onc condition, namely, whether
the Nehru Commitiee Report has been accepted by n muajority of the
Mussalmang. My estcemed friend Pandit Motilal Nehru was speaking on
behalf of the Mussalimans, and my friend Pandit Malaviya nlso thought he
wns spenking on behalf of the Mussalmans, when he said that a majority
of Mussalmans agreed to this.

Pandit Motilal Nehru: 1 ncver snid that.,

Pandit Madan Mohan Malaviya: T did not say that. T said a large-
body of Muhanmmadan, Hindu and Christian opinion in the country aup-
ported it.

Mr. Muhammad Yamin Khan: What vou snid in this House forms:
part: of the record and that record is read not only by Indians and Members,
but that record is read by others, and is linble to be misconstrued i we-
did not,_think it our duty {o get up here and make our whole position elear”
From this point of view, I would request my Hindu friends not to tey to

isipterpret, not to try to show to the outside world what the Mussahman:
%ﬁfﬂinﬁ’iﬁ;' Leave the Mussalmans alone. They are quite capable of ex:
essing {helr own opinion. Some of ys have already got up here.’ There
is ' my Friend Mr; Jinnah, who is the Iietider of the Independent Party, aml”
hiih 5 fot* of backing trom Mussalmaps. He has told" us-very clearly that
fie does riot dgree, ‘and hik Party' does not agree, with the Nehri Commiittes’sl
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Report, and he said the Mussalmans do not agree with the Report. Then
there is the Central Muhammadan Party sitting therc, which has also voiced
the opinion that the Mussalmans do not agree with the Nehru Committee’s
Report. Then there is a Swarajist gentleman, » Mussalman, Mr. Muham-
‘mad- Bhafee, and he savs lie does not agree with the Nehru Comimittee’s
Report.

Now I want to know what is the constitution which my learned and
Honourable friend Pandit Motilal Nehru wants to be accepled by the-
British Parliament, und which he says should not be forced from outside.
‘but must come from inside. Well, if we had been able amicably to decide
& constitution on which we all agree, and put it as a natibnal:demeand:before
the House and before Parliament, and then they said ** It wonb suit you,
we are going to reject it ’, or if the Govermment of India’Went -againsh it.
‘then there would be & grievance. But without that there is' no grievance.

The second point raised by my Honourable and learned friend Pandit
‘Motilal Nehru is this. He says that. the Nehru Committee's Report might
‘not have satisfied all communities, because the magnitude of work was so .
tremendous that it was not an easy matter {o decide this in the short time
which he had before him. Well, €ir, that might be quite true, but what
‘was the hurry to put this Report before the country.

Pandit Motilal Nehru: I never said anything of the kind.

Mr, President: I think if anything has been made clear in this debate
it is this, that this House is not called upon to decide in favour of or agsainst
-the Nehru Report and I cannot allow Honourable Members to refer to it
-at any length.

Mr. Muhammad Yamin Khan: I am referring to it, Sir, as a casual
‘matter, ag to what it has got to do with the Government, with the Execu-
tive Council. whether they are responsible for any neglect within this last
‘vear to deserve a vote of censure, This cut having been .announced, T am
saving that the constitution. . . . ..

Mr. President: That is not the constitution on which Pandit Motilal
“Nehru wants the vote of this House.

Mr. Muhammad Yamin Khan: I am open to correction by vou, Sir;
but as T understood it, the House is asked to vote for the cut of all
‘the travelling allowance of the Executive Council because they have not dune
their best to get Home Rule for India within the last vear, with a threat
that, if they do not do it within the: next year, or the coming nine months
-of this vear, there will be a kind of non-co-operation. Well, Sir, that is
the question which he has raised, and I will confine myself only to this..
‘Sir, that whether it is the Government of India thai is responsible for this,
or whether we are responsible for it. (An Honourable M ember: ‘“You are
‘responsible””.) I am simply laying down that, with the mag_m.t.ude .of the
work he had before him. if he could not solve it in the shori time he had,
"how_can he exveot the Government to.decide now: ‘' Look here we cam
‘give you this Home Rule, for which; we have no definite  rules, no
Ach, nothine whatever, no details of any sort; but, bere and now you mysi,
“have, Dominion status.Home Rule'’. Is it: possible- to- expect anyone of us
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fwre to give our vote simply on this basis? My Honourable friend, Mr.
Jayakar, said '‘ We have got our Resolution and we shall be satisfied if we
get that '. DBut how can vou get this demand unless the details are
seftled, nnd. about the details he says they can be solved later on. Is it
possible to solve the details later on and nol to solve the real troubles
beforehand? It is very diffieult. After all the Mussalmans, being in a
minority, may be blamed. Bubt what about the Hindus of the Punjabh?
What were my friends Raja Narinder Nath and Bhai Permanand saying?
What was their -opinion? Theirs was the same position, as was occupied
by the Mugsalmarns as n minority and they hnve to face the same difficulty.
Agam in gmd the Aindus were not willing to accept a constitution which
was ncceptable to the Mussalmans, merely on certain grounds which were
obvious. For oratorical purposes we may say anything, bub you cannot
make the country accept it. Some sense must be shown. You must gmnf.
so much intelligence to other people that they can understand what is the
real motive underlving it. You may word it any way vou like, but the-.
purport, the essence of the matter, remaing the same: the result is the
same. And what T sav is this, that the fata of the minoritiea should be
decided bv the minorities alone and not by the majoritv. Tf the majorlty
is to decide the fate of the minoritv and sav '‘ T.ook here, vou must be
ratisfied with this'’, that will be a decision of the wolf about the fate of
the lamb. Tt is for the lamb to see that he is quite safe from the wolf.

Mr. President: That is wholly irrelevant.

Mr. Muhammad Yamin Khan: I bow to vour ruling, Sir, and I will
drop this reference; but I will say this, that when no constitution has been
made by our learned leaders. . . . . .

Mr. President: The Honourable Member is repeating himself.

Mr. Muhammad Yamin Khan: That after this it cannot be said that the
Government is responsible in any way. 8ir, I oppose this motion.

Mr. 8. Srinlvasa Iyengar: Mr. President, T do not propose to rccupy
the time of the House for any great space, but my name was referred to
both by the Honourable Member, Colonel Crawford, and the Honouratle
the Deputy President, and I owe it to thq House to explain my. position
and cxactly where T stand. T do believe in independence, and indepen.
dence onlv, as the goal of India, and I think it is my duty to strive for
it as much as T can. At the last Caleutta session of the Indian National
Congress I agreed, and several of my friends agreed, as a compromise to
the Congress Resolution which was adopted, and that Resolution is in
substance this, that the Congress will adopt the All-Parties Constitution,
if the Govemment‘ if the British DParliament, accept it only in its
entirety and that. bef¢re the end of this year 1929, subject to the onn.
tingeney of an earlier rejection. I stand by that compromise, and T propose
therefore to say what I have got to sav on the basis of that Resolution. But .
it must not be understood that I shirk answering Colonel Crawford's ques-
tion when he put it to me.  Would you fight against mdependence’
‘Certainly not, even if Dominion status were granted. That is the only
queation I need anawer. Other questions of course do not arise and T think
it is unnecessary for me to answer any other questions. ~ Of course
questions can ‘always be answered if they are a prelude to real tusiness.
But if there are merely rhetorical quest:ons put with a view fo elicit some
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expressions of opinion, which cun be used {or the purpese of thwarting the
comnion demand for Swaraj, I do not see why men like me shouid feel
called upon to answer every conoceivable question thut can be put. 1 can
put counter questions emsily. I entirely agree with what the nght.
Honourable Pethwick Lawrence told me in London, namely, that it is
not for us to present a constitution—it is for the Govemmant to present
us with a constitution. I really do not know what the constitution is,
which the Honourable the Home Member is presenting the House with. He
said ““Well, T cannot say anything about it; there is the Parlinment, there
is the Slmon Commission ; we have no authonty to give any reply to what
you say.”” 1 submit, Sir, that that is a complete vindication of the
position which we take up, that this Government ought to go. The
Treasury Benches have no right to exist here in the way they exist at -
present, unless they arm themselves with full authority to negotiate or
deal with us. What is the use of these unreal Treasury Benches which
claim to be perfectly independent of any responsibility to us or to the
people” of India? They any Parliament alone ‘must control the destinies
of India. Sir Darey Lindsay says that, and from his point’ of view 1
agree there is o great denl of force in it. But 'from my pvint of view
there ig little force in the contention which he raised vesterday, namely,
that Parliament must have the last sdy in thc matter. That will be only
when there is business to be dane tetween the Parlinment, and owssclyes,
between the representatives of Parlinment, if there are any here, and
ourgelves. But if that is nol the case wlm{ iz the use. of asking first
of all to agree to Parliament having the Jast say in the matter, a thing
to which I do not agree, and then coming and saying ‘‘Parliniment has the
last say in the matter: you may may anvthing vou like: we will consider
it: we will sympathetically consider it: we will take time '$o eomlderit;
we will appoint & committee; we will appoint w. joiut comtittee: we will
go into this at great length; we know perfectly well what vour interests
are; as to that we are a8 good as your Swarajists; in fact we are super-
Swarajists.” T remember, Sir, one of my Honourable friends on the
Furopean Benches—I think it was 8ir James Simpson,” for whom 1 have
got great affection—saying lust year, in conneetion with Mr.. Haji's Constal
Reservation Bill, that he was a Swarajist or super-Swarajist. That is the
kind of thing that we henr, and therefore T consider that, so long us the
Treasury Benches take up this non possumus attitude of saying that they
really cannot tell us anyvthing and it is for the Parliument and other
parties to say what will be done, there is no use discussing these things.
1 have come to the very definite conclusion therefore that the Trensury
Benches ought to go: and as far ng this constitution under which we
function todny permits us to do, we must express our severest displeasure
and our most unambiguous censure upon the Government for not yielding
to the demand for Swarnj. T put it as Swarsj because T, want to avoid a con-
troversy as to what cxactly it means. T presume that, so fur the Congress
‘men are concerned. its meaning is perfoetly Llenr for this vear and this
year only. Tt save that Swuraj means the All-Parties C:mst:tutmn for this
year, in, case, und in the cuse only the. I’mhah (overnment ndopta it in its
entirety. befure the end of this year and sqb;ect {o contingencies, T do nit
propose t'herefo;-;- t-q say anything morg ppqn this question because, ag. T'
said, there muyst b, conygraahons oF. a‘vﬂ,,quess-h}:e c'hargc!;er ni ;,.‘ou_
T o P st
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Sir, I amn not one of those who believe in‘gestures, either on the part
of some of us; or.on the part of the Government, or on the part of the
--(Fovernor (enernl or' the British Parliament or the British people. Nor
4o 1 believe in ourselves or Government delivering ultimatums or any-
“thing of the kind. DBut I .do believe in this: that there is no doubt
* whatever that we Congressmen—whether we are pledged to independence
or to Dominjon status—there are two schools of thought in the (longress
undoubtedly today—whatever our domestic differcnces may be, we are
all agreed upon this: for this year we are putting forward a particular
constitution: and we promise to adopt il if Qoverninent al once accept
it in toto, 1f Government want to look at it they may; but we do not
present that consiitution to Government ktut all those whom it concerns
‘may look at it and deal with it as they like. -Of course the Government
may take note of it, and may take note of the temper of the country, and
if thoy come to the conclusion that they will acoept it, very wall we
shall consider it. But that is not the way in which any attempt is made
on the other side to meet the situation. And, Sir, what, I may say, is the
constitution framed by the European Group? Do they agree to Dominion
status now and forthwith? Colonel Crawford put to my friend the
Leader of the Opposition n great manv interesting questions. But 1 do
not think we got anything from Colonel Crawford. His quostions were
very apl undoubtedly. But what is his position? Does he agree to
immediate full Dominion status within the end of this year? Or within
ten vears or within five years or within two years? No. What is the
use then of discussing an unnecessary question ?

An Honourable Member from the Oongress Benches: Ask him that
‘qquestion,

Mr, 8. Srinivasa Iyengar: Does he agree to immediate and full
Dominion status this year? Do the Honourable the Home Member ind the
Treasury Benches agree to immediate and full Dominion status this year? "
(Hear, hear.) \Mw should we not strive for independence? There ure
some people who have been given a brief time-limit, and who think they
will strive for independence after the 1st Janua 1080, For myself, my
duty is clearly to strive for independence/only today and tomorrow and all
the time as far as T ean. The Congress adheres to it notwithstanding
All-Parties constitution? You know of course your strength; we know

" -our weakness or strength, whatever it may be. But the Honourable the
Home Member is fond of quotlng Tord Acton, and T will only cite to him
-one sentence from him: ““Do not nverlook the strength of the bad cause
or the weakness of the good cause.”” We will assume that the Honourable
the Home Member’s cnuse is a very good cause .and the cause of the
-opposition ix a very bad cause. But the cause of the .Opposition is a
very strong enusce; it is the enduring esuse, it is the cause that is going
to win, whatever difficulties there may be. (Hear. heur.) There is no
mistake al:out it, and this independence school which 1 represent, how-
ever unworthily, is  undoubtedly a fust- gmwmq school; is n very large
achool already. You may not hear about it in this Assembly very much r
just as much as vou shonld hear about it, though it is more than vou think;
‘but vou will hear about if in the country and from the mass of (he population
and vou will hear about it more and more. 1 do not say that ns a threat
because we are business men and we, as business men will do Lusiness
with business people. T understand the Englieh  people are a race .of

“%Yusiness people. and the bureaucracy is a very "business bureaucracy. Lord
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Winterton told us the .other day—if Reuter reported him correctly and
1 have no reason to suppose -otherwisé—that there are political leaders.
and their dupes in India, and the Bengal Government know how to take
care of that sort of political leaders and their dupes. I dare say Lord
Winterton spoke with a verv profound knowledge of the conditions of
his country and of the political puarties there and of the practice of duping
and other things that go on in his own country. That is the position taken
up by a responsible statesman —because I suppose he is n responsible
statesman, otherwise he would not .be Under Beeretary of State for India.
And if he could say that, then what is the response to any kind of
demsand, Swaraj, Dominion status, Independence, or any kind of status?
- There is no response whatever. It is a 'rejection : of evelx demand.
Naturally we have a-.constitution at present, so.far as the Assembly is
concerned and 1 speak with considerable respect and restraint. But I
must say that I do not undeestand the Governor General to have illuminated
the position very much. - Very stirring phrases were used by His Excellency.
- But the draft of his speech was wrapped in severe obscurity. I had not the
.privilege of hearing it, but I read'it, 'and T do not mee a single word of
business in it. No doubt there are some little criticisms and references
to pledges given long ago and some other things. - But what is it that
they are goiag to do? ‘Do you ever tell us exactly about anything that
~wou are going to do, today, or tomorrow or the day after? Why should
we alone tell you what we are going to do tomorrow or day after? It is
business for business. ‘(Laughter.): If you are business men, we will be
business men; if you-are.net going 1o be businees mnen, we -ara‘-‘-.nots'--going
to be so either. Is the way you adopt towards us the way Englishmen
deal in tusiness matters with their own countrymen?. Certeinly not. If
T understood anything—and I have during the last year added a European
qualification ami' therefore 1 oan speak with firsthand knowledge of the
business capacity of Englishmen —it is their capacity for business that
is remarkable. But they consider us very unbusiness like people; they
consider we are children, and that we should be treated as such, and that
we may be made political dupes of—I am perfectly certain of that. I
am sorry to see that perhaps willingly or unwillingly there are still some
dupes—1I do not say in this House—I do not know—outside or hereafter
there may be some dupes. (Laughter.) But the dupes are on the ther
gide, not on our side, Sir. (Laughter.) And I say to myself that even
when I talk of independence and the completest independence, T consider
myself to be a very moderate person, because I know the real feeling in
the country is very much stronger than the feeling which I am able to
expross here, with all the limitations of courtesy and politenesses, and sll
these things that we have to have here, We have to te charming people
all the while we talk here, while at the same time demanding complete
Swaraj. But, 8ir, why is it not possible for the Honourable the Home
Member to give a straight answer? Is there any straight answer? No
doubt he uses the words “‘straightforward’’ and ‘‘frank’ in the reply he
gave, but there was nothing beyond those words: at least I am really
unable to see anything beyond that. Ts there nnythmg gincere in saying
““The Simon Commission is.thére to inquire; they are still here and of
course Parliament will consider.”’? What happened to the Simon Com-
mission when it first landed in India? The Governor General thought,
and the Government of India thought and the Britjsh Cabinet thought
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that this Parliamentary Commission was going to-be welcomed in [ndia
and would te acceptable to the people of India. They may have been right
or they may have been wrong; they may not have known public opinion
at that time. His Excellency the Governor General might have consulted
a few people, and he may have thought that we were wrong-headed people
and that we did not know anything about it and that we did not represent
the country. But what happened as a result after that? The Commission
came on its preliminary managing tour throughout India for the purpose
of shepherding -opinion in India. What happened then? You know
perfectly well. They found themselves to be the unwinted Commission.
They could not get any viva voce evidence. It was then that they discoverpd
this new wisdom of not wanting viva voce evidence so much, and they
decided ‘to call for written evidence, because they knew perfectly well that
a sufficient number of witnesses of responsibility would not be forthcoming
before them and they thought it befter to collect evidence through the-
post office. What did they get? - They got mothing? Even in the pro-
~vinces in’ which, romehow or other 'owing to the Ministerial parties
functioning with the aid of a few nominated and other members {houglr
the eo-operation Resolution was passed, what has happened? Responsible
men did not go and give evidende before the Bimon Comrhission. In every
provinee the visit of the S8imon Commission has been a dismal failure. Do
the Honourable the Home Member and his colleagues say that the Simon
Commission is a welcome Commission in India today? Do they honestly
think that it is a welcome Commission? T am perfectly certain that, in
their conversations in their houses, and in their clubs, they exchange their
ideas and they know perfeotly well that it is an unwanted Commission.
Well, even Lord Peel has had to admit that it has been the Congress.
boyeott: that bns prevailed with the majority of the people. Therefore,
let us understand that. If the Simon.Commission has been such a failure
ar it has been, why is it not open to the Honouratle the Home Member,
who is representing the Government of India .here; to say, ‘‘Well, we
-shall have nothing to.do with the Simon Commission, it is quite unneces-
sary’'? Therefore, Bir, this persistence in the Simon Commission is itself,
to my mind, tantamount to non-acceptance of the Resolution of the
Calouttn Congress, and I consider also that the Viceroy’s speech—some
of my friends may differ from me—is also a non-acceptance, because he
says, ‘‘Within the time what can we do?’’ as if anything is going to be Aone
by making one year of the Congress 5 years or 8 years or 2 vears. I
know perfeotly well that nothing of the kind is going to happen. The
question therefore is whether really we are not justified in expressing, in
unambiguous Janguage. our opinion of the present system of Government
in this country, and in agreeing. in the common name of Swaraj, to vote
for this Resolution. T think myself, Sir, that there can be no two opinions
‘on thig point. I do think that thero is o great deal of difference of opinion
on the Hindu-Muhammadan question. But now that my Mussalman
friends have expressed very clearly and emphatically their disagreement:
with the All-Parties Constitution, they have dome their duty but it ia their
duty undoubtedly to vote for Swaraj. because, Sir, I do ccnsider that the
Mussalmans of this country are going to fight for Swaraj as much as Hindus
—perhaps they are going to fight for. Swaraj mueh more than Hindus —-I
have no doul:gt about it. Why should they not fight for Swaraj? 'J‘h'ere-
fore. I do think that all this controversy is beside the point. Well, the
‘All-Parties Qonatihution.— only one of many'hongumgiong, is not beforé the
House. Tt is a purely domestic matter: it is & matter for the purpose of
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“some of us getting some other people to agree to a certain thing. The
question whether it is agreed to Ly all people, or by u few peapie, or In ne
people is not the question. . . .

! . v.
Mr. K. Ahmed: Bui that is vour national demanil, you say.

Mr 8. Srinivasa Iyengar: 1 have said  what 1 have said, avd 1
ennnot make myself clearer than what [ have done. 1f the Honcurable
Member thinks that 1 have not made myself clear, he must forgive me,
becanse 1 cunnot make mysell clearer thun '1 have attempted to do.
All that 1 would say to him is that it is his duty, ws much as it is the
duty of every self-regpecting Musgalman in this House, to vote for thix
motion. Is it contended by any one that the All-Parties constitution in
the Jast word on the subjeet? Do yvou mean to say we cannot serap
the All-Parties constitution and arrive nt another constitution?  Why
should we, in the presence of the dissenting Members and others, who
tnke o hilurious  picasure in our  differences, nir them here? Why
should we enlarge our controversies here? This is a matter eminently
for settlement between Hindus and Mussulmans. 1t is not o matter
. which other parties have any right to interfere.  Therefore. I would
usk my Mussalman friends, after having expressed their opinion once—
they may be right or they may be wrong; it may be the majority opmion
«r minoerity opinion it does not matter—I would ask my  Mussalman
Jriends to vote for this motion. The whole question resolves itscl into
1his. whether Mussa'tnan Members in this Hovse, any more than Hindu
Members in this House, ¢an afford to divide on this question. We have
boen voting for the last so many vears together on this question, and |
do nol, sve why, this vear, we should part company. This ix a criiesl
vear, and I would beg my Mussalman friends, one and all of them.
Dot to listen to the siren wvoices which are acewly heard on the ther
wde. Some of them perhaps are more audible in one direction rather
than in another direction. and T hope they will never vield to these
giren voices. I do appeal to my Mussalmun iriends to stand together
with Hindus, irrespective of their differences, and T do not think their
cenuse will, in the least, be prejudiced by voting with us.  On the other
bund, the probability of a belter settlement from their point of view
will become considerably greater if they vote with us npon this motion.
There is no use in vielding to temptations nor in indulging in mutual
roeriminations; there is no use in ndding feeling to feeling on this matter.
Of course, we know perfectly well how Colonel Crawford lnf)ka nt the
whole thing with a benevolent interest. Therefore, T do submit, with all
the plending of which T am capable—and T am not capable of much—I
do submit with all the earnestness of one who has striven :nd - with
come slight suceess. in his own humble wav, to lay the foundatiims of
‘Hindu-Muslim seti{lement, along with Mr. Jinnah and his cul!(sn.f.:uea, |
do cortainly beg of my Mussalman friends fo eee that, on t-‘ll.\‘-. malter,
we all stand together, and T assure then, with all the emphasis T ean
thal the'r cause will not be preindiced, in the shrhtest

sammand, _ ht
wir doing what T humbly beg of them to do on this ar azion

“acaree, by th
"1 do not think myself that T can at all enter into ngreements with

my fricnd Col. Crawford. He hag certainly not shown that he is

-plenipotentiary of the British Cabinet in this courtry. He no  doubt
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represents an important constituency in this country just as much as
we represent the people here. We at least represent some millions
in this country in a very humble fashion, perhaps in a fashion which
w disputed om the other side, but which I hope will become less and
icss disputable” as the fight for Swaraj goes on. But on the orher side
what are the credentials? I find the European Party cannot deliver
the goods. If the Honourable the Home Member cannot deliver the
goods, the European Party in this Assembly cannot deliver the goods.
Of course, I do believe in earning the goodwill of everybody, but there
iz a time for businuss also. We have wooed each other for such &
length of time by things like goodwill, mutuai co-operation and .!her
things, and we have found that all this wooing has ended in disaster.
What happened? Some had hoped that a gesture at Delhi
would have led to very good and pleasant things. But what actually
has happened? Mahatma Gandhi was arrestcd after that tea party
like a common felon in the streets of Caleuttn. For what? For burn-
ing foreign cloth, which is a very burnable thing. (Laughter.) In S8hradha-
nand Park therc were no thatched houses and there was no fear of the
Shradhanand Park heing burnt down when this bonfire was made there.
I reully cannot understand from the report ol the proccedings which
have appeared in the press what happened there The only thing T can
understand is this, {nat whatever denials there may be, there ia 2 policy
going to be adopted towards those who talk of independence, becnusc
the Bimon Commission Report must be made aceeptable. In one hand
there is the sugar plum and in the other there is repression. We know
all these things very well, and my friend Pandit Motilal Nehru referred
to them. ‘

In one thing I would differ from him. He talked of the =zvecle, but
whatever the cycle may be, I may say this, that there will not bc the
cycle of the failure of non-co-operation. (Cries of ‘‘Hear, hear” from
the Congress Partv Benches.) There will not be any failure of non-co-
operation then. The cyele does exist, but I am sure the failure of non-
co-operation this time is not intended. It is a new cycle which he rifer-
red to, and I want tc make it clear . . .

Pandit Motilal Nehru: I did not sayv it.

Mr. 8. Brinivasa Iyengar: T know it, but T wanted to make il elear-
er. (Laughter) It i capable of two interpretations, and that iz why T
wanted to raske it clear. (Laughter.) As I said, the Calcutta Resolu-
tion is a compromisc Resolution for one brief vear only. I do nob
believe in adding anything to it. We are undoubtedly for business.
bul are vou for bneiness? Does the Governor General’s speech mean
business? Does the Honourable the Home Member's spezeh mean
business? Does Mahtama Gandhi’'s arrest mean business? DBusiness
undoubtedlv (Laukhter). but it is not busincas of the Swaraj description.
Does the frivolous arrest and imprisonment for one year of my fricnd.
Mr. Bulugsu Sambamoortv, who is a member of the All-Indin Working
Committee, for saying absolutely nothing whatever upon independonee
and things of that kind, under the security wnctions of the Criminal
Procedure Code—does that show anv change 1 heart or gesture? T do
not want gestures and changes of heart. Those are phrases which T
leave to others . . . : .
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Mr. Muhsmmad Yamin Khan: On a point i
_ : point of order, Sir., May 1
whether the Honoursble Member is justified in referring . .a-y (I&ik
Sr:;nvtﬁl)a Iyengar was still standing in his place.) (Criese of ‘‘Order
order, '

Mr. President: Order, order. The Honourable Member (Mr. Srinivasa
Ivengar) must resume his seat. Mr. Yamin Khan.

. M, Huhmmad Yamin Khan: My point is this. The Honourable
Mcmber is referring to some people being imprisoned under the orders
of & judicial Court. I wish to ask whether it is, or is not open to
*embers of this House, when the action of Government is heing con-
sidered to refer to orders of the judiciary? \'

~ Mr President: 't is open to any Member, who does not agroe with a
judgment of a particular Court, to say that that judgment is wrong.

Mr. 8. Srinivasa Iyengar: We know that, in these cases, no prosecu-
tion is undertaken without the sanction of the Government and ihere-
fore all these proseoutions take place as & reswlt of the deliberste policy
<t the Government, because, unless Government sanction theso things,
these things cannot bappen, That is my answer.

Sir, I wculd subinit that we have had a very interesting debate and
a great deal of searching of heart must take place amongst us, not only
during this year, but during th: ensuing years. But this much let the
real opposition to Swaraj, that is, the Treasury Benches, l=arn. We
me not going to abate anything; we ore going forward; and wa are not
%oing to hark back or go back. We have come to a compromise in the
Congress and, as a common measure of agreement we agreed to it for
this year only. I do not agree to any thing beyond. If the Governiuent
accept the All-Parties Constitution in its entirety within this vear
subject of course to material alterations under the communsal head, if,
ro far as Government are concerned, they accept it in its entirasy before
the end of the year. or if they promise to accept it in its entirety before
the end of this year, well and good. If they do not propose to do it,
then, speaking for myself and for those who agres with me and are of
my way of thinking certainly we shall have our own freedom of acticn.
We do not propose to tie ourselves down to Dominion status mnow
or at any time and we do not want to be bound down by expe>tations
raised by renson of the fact that the Labour Pariy may come int» pewer.
Tt may not come into power, or it may come into power. The Simon
{lommission may perhaps be delaying its Report till it has ascertamed
which Party is coming into power; it may be so. Those are things
with which we are quite familiar. But I do not believe that we can,
on this side of the House,—and certainly those who believe like me in
complete independence for India as the goal of Tndia, cannot at all agres
do any business with Government, unless Government show an

—to

st . - . . who
equal and prompt willingness to do business with us, and if ‘hose who
t;‘]k o us here are armed with credentials and with the authority with

which we consider ourselves armed—you may dispute our autherity, but
we do think we have some little authority, and vou know that perfectly
well—well and good. But if you are not going to do business with
us, then what is the use of discussing this question needlessly?
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Lastly. 1 would once more nppeal to my Mussalman friends. What.
«ver their grievances and differences, whether they are of the (‘omgress
persunsion or the non-Congrees persuasion, with the Hindus, they must
fight for Swaraj even more than Hindus, for when a humble mnn
iike myself can fight for it, it is their duty to give their solemn vote
on this occasion without any evasion. Evasion has been reduced to a
fine art in the hands of the Opposition, but evasion there cannut be
amongst ourselves. We have got our differences and we must have our
differences, but those are not differences with which others are concurned.
And why should we bring themm up here, we know them perfectly
well . ...

Mr. X. Ahmed: Who is to blame?

Mr, S, Srinivasa Iyengar: If the Hindus do not keep faith with the
Mussalmans, the Mussalmans will know the reason why. Tf the
Mussalmans do not keep faith with the Hindus, the Hindus will know the
reason why. We can adjust our differences ourselves. Even from my
friend. Mr. Kabeer-ud-Din Ahmed, who has added many hours of happi-
ness to my life, (Laughter), I will not take this dissent. I must request
him as well as others to vote on this motion without the slightest hesi-
tation and defeat this Government. (Loud Applause.)

The Honourable Sir George Rainy (Member for Commerce and Rail-
'ways): The Honourable Mover, Mr. President, referred to this diseussion
as a hardy annual. T have never listened to it, or participated in it, without
‘being irresistibly reminded of an old story, familiar, I am sure, to n great
'many Members of this House, but I will risk a repetition of it in case there
should be some who do not recall it. It relates to the time of the Civil
‘War in Ireland when things were at about their worst. A prominent London
mnewspaper had a special correspondent in Dublin, and one fine day the
-correspondent presented himself in the Editor's room in London. The
Editor said, ‘‘What are you doing here?’’ The correspondent’s explanation
was that the provisional Government had arrested hiin, warned him that,
if he were seen again in Dublin, he would be shot at sight, and {urned
him out of the country. The Editor replied promptly, ‘‘Do they think they
can intimidate me? Go back at once.”’ (Laughter.) That, I think, would
‘be the reply, in substance, of the British Government if they saw the
Membets of the Executive Council walking up to Bimfa.

I think, Sir, possibly the Honourable Pandit might have been better
advised had he given the hardy annuel a miss this year, because the discus-
sion has obviously been delicate and difficult. That was no doubt the
reason why my Honoursble friend, Mr. Jayakar, expressed the wish that
it might have been confined to the Leaders of Parties, relying no doubt on
the tact and discretion of the elder statesmen to avoid any cause of offence.
‘To some extent, Sir, I share his feeling, but I have been emboldened to
speak on this oceasion by the fact that one or two other speeches led me to
doubt whether, on this occasion, even the ILeaders of Parties were to be
trusted, and created in nry mind a feeling that this wes a discussion in
which all the speeches might with advantage have been omitted and the
debate oonducted in dumb show. Because, Sir, Leader after Teader has
either found himself in hot water with his own supporters or has incurred
your censure, Sir, for straying beyond the limits of debate. The discussion
has also been a little unusual, owing to the number of exelusions which have
‘been suggested by various speskers. Thus, my Honourable friend Maulvi

r2
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[Bir George Rainy.]
Muhammad Shafee said that it was a great pity that the Nehru Report.
had ever been referred to. Now, that surely is trying the Leader of the
Opposition & bit too high. Burely it is very hard if the Leader of a Party
may not mention the platform, on which his party stands, and is it not
still more hard that a father may not give a word of encouragement to.
8 dearly beloved child? I was interested to observe that the fascination
which attaches to that Report not only affected the Honourable Mover,
but affected almost nll the other speakers who have spoken. I think my
Honourable friend, Mr. S. Srinivasa Iyengar, who has just sat down, is the
first speaker who did not mention that Report. I am not quite sure abhcut
my Honourable friend Mr. Jayakar but I think he mentioned it. Now,
surely there ia n certain significance about that—that the one subject which
every one feels a little delicate, a little dangerous, is the one subject about
which no speaker can refrain fronr speaking: My Honourable friend, Mr.
Jayakar, struggled magnificentlv against the temptation and, as far as 1
could hear him, successfully, but in a desperate struggle to find alternative
topies, it seemed to me that he laid hold of one or two subjects hardly
worthy of the dignity of the debate. I really do not think that the RBil?
which has been introduced in the British Parliament recently and which,
as one of its incidental effects, renders eligible for Chief Justiceships
members of the Indian Civil Service, can be accounted one of the inajor
crimes of the Executive Council. T should have thought that perhaps a
walk of one or two miles would have been & sufficient penalty. (Laughter.)

Another exclusion which was sought to be made was that there should
he no constitution making, and speakers said it was n great pity that the
Leaders of the Parties had ever strayed into the flowery path of constitu-
tion making at all. I think that is a verv strange criticism to make. What,
after all, is the position? As the Honourable Mover said in his speech, the:
demand had been very strongly pressed in this House for a constitutionnl
advance from year to vear. FEventually the British Government appointed
a Royal Commission to investigate the whole question of what should be
done. The parties opposite decided that they could not see their way to
co-operate, but were they then to refuse the challenge which obviously
gsome one was bound to make, namely, if vou won't co-operate with thc
8imon Commission, what are you going to do about it? I cannot personally
see how my Honourable friend, the Leader of the Opposition, could refuse:
the challenge.

Mr M, A, Jinnah: What happened in Egypt?

The Honourable Bir George Rainy: Sooner or later we have got to get
down to the actual practical comstitutional difficulties, and whatever the
success or failure of the Report referred to may be, I personally do not see
how the Leaders of the Parties opposite could have failed at least to make
the attemrpt.

Now, Sir, the Honourable Pandit Madan Mohan Malaviya said that hie-
principal reason, I think I am right in my quotation, for voting for this
motion was that he charged the %d’embers of the Executive Council with
failure to represent to the British Government acourstely the feelings and
opinions of educated people in this country. That is not quite the same:
as the reason the Honourable Mover gave for moving the motion at all,
nor is it entirely identical, T think, with the reasons given by some cf the
other speakers. 8till, it is a serious and important charge. I should
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imagine that one of the things which the members of the Opposition, who
will vote for this motion, chiefly desire, is to make an impression on the
minds of those who sit on these Benches, so that that impression .nay be
conveyed by, us to His Majesty’s Governmrent. The impression, I take it,
that they wish to be conveyed is that we have been ignoring and refusing
to respond to a united demand, a practically unanimous demand. Now,
8ir, if that is the impression which they desire should be conveyed, has
‘this debate been such as to create that impression on our minds or on the
minds of the British Government, or on the minds of the British Parlia-
‘ment, or on the minds of any unprejudiced observer? The MHouse - has
heard the debate and can judge for itself. It comes to thie—that for a
united demand we must go back to 1924 and 1925, or at any rate to a date
not later than 1927. There is a united demand for Dominion status, so
long as we are particularly careful not to work out all the implications of
that phrase. Now, 8ir, I have sometimes spoken lightly in this House,
but on this occasion I would speak in all seriousness. It is our desire on
these Benches to convey, to help in conveying, to His Majesty's Govern-
ment in Great Britain the feelings and opinions that we hear expressed.
But after today’s debate, what can we possibly say except this, that the
difficulties with which we are faced are perhaps even greater than what we
Had thought them to be, that obviously there are important questions which
cell far independent and impartisl investigation, and if ever any of wus
had any doubts, today's debate lends support to the view that that investi-
gation can best be carried out by an entirely impartial and independent
tribunal. If that was the impression the Honourable Pandit wanted to
convey to our minds, then he has succeeded in his object, but otherwise
I am afraid he has not succeeded.

Pandit Madan Mohan Malaviya: Is the Honourable Member not satis-
fied that it is the united wish of educated India that there should be IDomin-
ion status established in this country at the earliest possible date, with
due safeguards for the rights of minorities?

The Monourable Sir George Rainy: I should prefer to put my opinions
in oy own words. T have stated the kind of impression left on my own
mind, as also the impression likely to be left on the mind of the British
Government and on the mind of Parliament. I should like to conclude by
associnting myself with every word which My Honourable friend, the Y.eader
of the House, said when he spoke vesterday—that we stand by the Jaclara-
tion of 1917—another of the peculiar exclusions of this debate. Hardly a
single topic has been mentioned by any speaker, which some other
speaker does not think ought to have been omitted. T associate nivself
with what fell from my Honourable friend, the Lender of the House, and
what, on a previous occasion, fell from the lips of His Excellency the

apy Governor General about the declaration of 1917. And I assert

™ that we are fully justified in saying that the appointment cf the
Royal Commission is in fulfilment of, and carries out thé pledges, which
we were given in 1917. (Applause.)

Mr. Jehangir K. Munshi (Burma: Non-European): 8ir, the only
two Parties which can be congratulated on today’s debate are the (Yovern-
ment Benches and the European Group. I have seldom seen my Honour-
able friend, Mr. Crerar, look so happy as he has done today (Laughter);
ond I am sure the Members of the Opposition, who, day after day. discern
such a worried look on his face,%ill not grudge him today’s pleasure.
(Laughter.)
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The joy of the European Group at the turn taken by the debate, which
degenerated into a Hindu-Muslim controversy over the Nehru Report, has.
pi'ompted my Honourable friend Colonel Crawford to openly parade his.
pleasure,

Colonel J. D. Crawford: Reullyv?

Mr. Jehangir K. Munshi: Sir, I am not a Hindu, and I am not a
Muelim; and I hope my Hindu and Muslim friends will not ascribe to me
any communal interested feelings when I try to put my views before the
House, purely in my capacity as an Indian. (Hear, hear.)

I first wish to deal with the point which Colonel Crawford tried to make
before the House. Colonel Crawford triumphantly turned round to my
Honourable friend Pandit Motilal Nehru and asked him: If the European
Group in this House supported the Congress Benches’ demand for Dominiomn
status, would Pandit Motilal Nehru give a clear assurance that there would
be no inenta] reservation in the minds of Congress men with regard to the
movement for Independence? I am afruid, Sir, Colonel Crawford has
entirely failed to appreciate the true conception of Dominion status. The
essence of Dominion status is the right of a particular Dominion to break
away from the British Commonwealth of Nations at any sime and nt any
‘stage.

Several European Members: No, no.

Mr. Jehangir K. Munshi: That has now been made perfectly clear, and
is a fully-established principle of Dominion constitutional law. I shall give
one illustration of the constitutional position. If England were to go to
war tomorrow, Canada might or might not enter the war along with Great
Britain. It is entirely open to Canada to break away from the British
flag tomorrow and to assume an entirely independent sovereign status, or,
if she chooses to do 8o, to join the American flag. (Ories of
‘“No, no’ from the Xuropean Benches.) I challenge my Honour-
sble friend Colonel Crawford and the other Homourable Members
sitting on the European Benches to disprove my exposition of constitu-
tional law. If Dominion status is conceded to India, it is entirely puerile
to ask any Member of this House to state whether, after India has assumed
Dominion status, she will, throughout eternity, remain part of the Writish
Empire, or if she will, at any time, break away from the British Empire.
So this inquiry, addressed by Colonel Crawford Lo Pandit Motilal Nehru
—and which the Honourable Pandit took so much trouble to reply to—was
an entirely superfluous and meaningless inquiry.

Sir. there can be no doubt—and I speak without offence to my Honour-
able friend Mr. Srinivasa Iyengar—that the huge mass of intelligent and
educated Indian opinion will be completely and entirely satisfied with
Dominion status.

I am entirely against the movement for independence; I consider it not
only puerile but mischievous. It is bound to have the most harmful effect
on the minds of our rising generation; and such a movement will not help
us. Dominion status will confer on us all the rights and powers that we
desire; and we shall be happy and perfectly satisfied. If India achieves
Dominion status, why should Coloné#® Crawford have any fear of India
wanling to break away from the British Empire?
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_ Oolonel J. D. Orawford: I can only judge by what they say, that it
is a step to independence.

Several Honourable Members: Who said that?

Mr. Jehangir K. Munshi: Colonel Crawford is still labouring under
the same misapprehension. Although dominion status connotes the right
of a particular Dominion to break away fromn the British Empire whenever
that Dominion chooses to do so, why should Indin wish to breuk
away from the. British Empire once she attains Dominion status? We
don’t want—when I say ‘“we’” I mean the huge mass of intelligent and
educated opinion in India—we don’t want to break away from the British
flag. We want to remain under the British flag; but we desire the right
to deal with our own aoffairs in the same manner and to the same extent
as other self-governing Dominions within the British Empire. S8ir, I feel
that it would certainly have been better if my Honourable friend
Pandit Motilal Nehru had left out’ of his speech all references to the Nehru
Report; but all the same I do wish to make an appeal to my Muslim
friends in the House. The only issue before the House today is the
demand for Dominion status. I do not need to define Dominion status,
as Dominion status is & well known expression in constitutional law and
history. The constitutions of Canada, Australin and South Africa enjoy
dominion status, although in these three constitutions there are points of
difference in matters of detail. We are not, however, concerned with
these matters of detail. All that we are concerned with, for the purposes
of this debate, is our demand that the British Government should extend
to us Dominion status at the earliest possible moment.

Bir, we cannot conceal from ourselves the fact, that the Government
Benches regard this debate as having no more than scademic value. It is
impossible to expect any kind of cheerful and ready response from the Gov-
ernment Benches. Let us not deceive ourselves on this point. I try
to place myself in the same position as my Honourable friends, Mr.
Crerar and Sir George Rainy; and I ask myself, ‘“Why should these gen-
tlemen think of parting with the rights, powers and privileges which they
huve acquired for themselves, unless pressure is brought to bear on them
from time to time?'’ Let us now take the case of our friends on the
European Benches; Messrs. Lindeay, Cocke, Crawford and Company.
They have acquired certain rights, privileges and monopolies in this
country; and as human nature is constituted, these gentlemen must un-
doubtedly cling to whatever they possess as long as they can do so. Tt
in therefore idle for us to expect any ‘‘response’’ either from the Govern-
mont Benches or from the non-officisl Europesn Benches. We must
all unite nnd concentrate our efforts on putting pressure on the Govern-
ment to vield to our demands. The only kind of pressure that can be
effective is A combined pressure and not the sort of digjointed pressure
that we have tried to put today by this debate.

8ir Victor 8Sassoon: I don't mind if the Exccutive Council walks.

Mr. Jehangir K. Munshi: Sir. even if we carry this motion today,
we cannot shut our eves to the fact that the display of communal feelings
in the courso of this debate has provided a great deal of entertainment
to the Government Benches and the European Benches. What has been
gaid, cannot be unsaid; but let us however try and achieve even a small



1828 LEGISLATIVE ASSEMBLY. [12ra Mar. 1929.

[Mr. Jehangir K. Munshi.]

measure of success; and I implore my Muslim friends to have no ap-
prehensions that they will in any way be jeopardising their own interests
by voting for this motion. : : o

It has been made abundantly clear that today's vote is coufined
purely to the abstract question of Dominion status. The Nehru Report
is entirely beyond the purview of today's debate and foday's motion. I
shall not try to reason with those Muslim Members of this House who
have made up their minds to vote against this motion to please the Gov-
ernment Benches. I am now, Bir, trying to address myself to that section
of the Muslim Members of this House, in whose minds I know there is
a genuine apprehension that, by voting for today's motion, they might
in some way be accepting the Nehru Report and thereby jeopardising
their political future. Sir, I am not a Hindu, and, speaking as an Indian, I
assure my Muslim friends that by voting for this motion, they will not
be jeopardising their political future in any way; they will be most cer-
tainly advancing the future of India which is after all their own future.
(Applause.) ‘

(Severnl Members stood up to take part in the debate.)

Mr. President: Tt looks as if the debate is not going to be concluded
today.

Mr. K. Ahmed: T have becn standing erch time from this morning,
Sir. '

| Mr. President: But the Honourable Member forgets thut he inskes
several speeches a day. Mr., Kabeer-ud-Din Ahmed.

Mr, K. Ahmed: Sir, T am very thankful to you after all, for having
shown me the courtesy of allowing me to make a speech on the subject
of todav’s discussion. I accept the challenge of my Honourable friend
from Burma, Mr. Munshi, who has arrived herc for the secend session.
T accept his challenge and T welcomo it. In compliance with his wishes,
I am ready to accept his challenge to us and give a suitable reply to
that. -

Mr. Jehangir K. Munshi: T did not throw out any challenge to Mr.
K. Ahmed. (Laughter.) '

Mr. K. Ahmed: Well, if he has not thrown out a challenge, he has
at leust given us an undertaking and I suppose, it was too great a burden
for him to bear, and go, he has overburdened himself by giving an under-
taking to the Musalmans of this Assembly that he will satisfy them on
the moint. and that he wonld ndvise them to accept the Dominion status
for the countrv. Now. Sir, this dangerous cut of reducing the whole
amount to Re. 1 (Laughter), which the Honourable Pandit has proposed,
comes under the head Executive Council, (page 185 of the detailed De-
mands for Grants). What do we sce on page 135 of the hudget estimates ?
We find, Demand No. 28. * Executive Council”’, Voted Rs. 68,000 and
non-voted Rs. 4,85,000. They are composed of the pay, allowanees, tour
expenses, grants in aid, contributions, etc., etc. Well, Sir, my Honour-
able friend’s dangerous cut is a challenge thrown out to us and perhaps
it may even throw him into the pit and he will find himself very difficult
to get out of it. There is also a challenge thrown out to Government,
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that is, that this cut is in effect a censure on the Government. My
learned ‘friend the Pandit says: I give this ultimatum to the Govern-
ment, either grant us Dominion status, or forthwith be prepared to fight
againat the non-co-operation movement, which will be inasugurated soon
at the end of this year. He threatens the Government that ecivil dis-
-obedience will be started, that burning of cloths—just as the one, we
recently witnessed in Calcutta—will take place all over the country.
Well, I see some of my Honourable friends, like Mr. T. C. Goswami, on
the Swarajist Benches, smartly dressed in foreign cloth, I see another
friend, Mr. Chetty, also of the Swarajist persuation, very nicely dressed.
(Laughter.) All these, my Honcurable friends, are sitting there—here I
must also mention my Honourable friend Diwan Chaman Lall. ¢rom
the Punjab, who is neatly dressed in foreign cloth, all these, my friends,
took no part in the conflagration that took place in Delhi or "Calcutta of
foreign cloths. (Laughter.) Thev seem to be really very happy that their
dresses have been spared from the conflagration. Would they be happy
to see their own clothes burnt? Would the members of the Party,
which sits next to the Congress, namely the Nationalist Party, or the
members of the Party which sits next to that, namely the Independent
"Party, whose members said that the Central Muslim Party are closely
allied with the European Group, would the members of those Parties,
like my Honourable friend, Mr. Javakar, or like mv Honourable friend,
Mr. Jinnnh of the Tndependent Partv. would they like their clothes to
be burnt? Certainly, instead of giving an ultimatum to the (lovern-
ment or the Members of the Central Muslim Partv, the Honcurable
Pandit should have given his ultimatum to those Honourable Members
who would not burn their clothes. (Laughter.)

Now, let us see what the Honourable Mover means by his national
demand, which he says the Treasury Benches, or the Members silting
‘on the Government Benches have not conceded. My Honourable friend,
Pandit Motilal Nehru, the Leader of the Congress Partv, savs to Govern-
ment, “You must give us responsible government or Dominion atatus’’.
“That is what he means by national demand. The national demand, of
which he spoke so much, is contained in the beautiful booklet of his
‘own, which was drafted in a conference hetter known as the Secret
Alliance Conference. It was nothing more than an ordinarv  purdah,
or Muslim zenana conference. Tt is not becoming of my Honoursble
friend’s position to eall together such a secret conference and to keep
out of that purdah conference real Muhammadans who count. He
brought into that conference a man from Beneal called Maulana Abul
Kalam Azad.on n hired cart.

An Honourable Member: What?

Mr. K. Ahmed: I was told that a payment, at the monthly rate of
‘Rs. 600, was made to him. That is ths rumour in Bengal all over.

.Beveral Honourable Members: Withdraw, withdraw.

Mr, President: Order, order. The Honourable Member knows that
‘the gentleman, whom he refers to, is not here to defend himself. The
conduct of the Honourable Member in making such a serious charge in
-such a light-hearted manner against’ one, who holds a prominent position
in the public life of the country, is certainly reprehensible.
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Mr. K. Ahmed: I am at least as much a responsible Member as others.
I am representing the Muhammadans of my constituency as any of my
other friends, or the Chair itself, and I am only giving currency to the-
rumour in my constituency, namely, that it was because some amount nf
money was being paid on a monthly rate to the Maulana. He does not
represent Bengal Musalmans. '

Several Honourable Members: Withdraw, withdraw.

Mr. President: Order, order. I ask the Honourable Member to pass
on to other matters.

Mr. K. Ahmed: Very well, Sir. Let us see whom that conference was-
co_mpoaed of. It composed of Sir Ali Imam, Sir A. Rahim, and the Mahu-
raja of Mahmudabad. Sir Ali Imam attended one meecting only for a short
period. Sir A, Rahim rejected the Nehru Report in toto . . .

Mr. President: These things arc hardly relevant to the present issue.

Mr. K. Ahmed: Since reference has already been made to these things.
I am also referring to them in passing. I myself do not attach much:
importance to that subject. It is those who first referred to it, ought
to be blamed in that connection,

Mr. President: Order, order. If the Honourable Member continues fm
this strain, I shall have to ask him to resume his seat.

Mr. K. Ahmed: As a matter of fact, this strain was renewed by the
other side. I am going on with the real point at issue. The real point
at issue is what is called the national demand. Let us see what this.
national demand is. India is a beautiful country, (Laughter), a beautiful
continent . . . . .

Mr, President: Order, order. I cannot allow the Honourable Member-
to talk at random anything that he likes. He must be relevant.

Mr. K. Ahmed: With due respect, Sir, I am relevant.
Mr. President: Is the Honourable Member going to be relevant or not.
Mr. K. Ahmed: With due respect, Sir, I am never irrelevant.

Mr, President: 1f the Honourable Member is irrelevant hereafter, he:
will be asked to discontinue his speech.

Mr. K. Ahmed: [ fully realise that, Sir. Well, this national demand'
is the outcome of the labours of only 25 pcrsons or so. Out of the vast.
population of Muhammadans in India, who ure the persons who sat and
framed that national demand? Was it not ex parte, no representative
Muslims being present there? Is that s nationul demand, which excludes
the real Mubammadans? There are Members belonging to the depressed
classes, there are the Anglo-Indians, and there are other kinds of people.
Have they all found a place in the framing of that national demand?
There are also Sikhs and many DParsis, and we find no representative here:
to represent them. There are also the Burmese people. Mr. Munshi
though a Parsi, represents. the Burmese here, was not present there-
at Lucknow Conference and he knows very little of these irregularities onr
the Nehru Report. Therefore, the national demand turns into what? It
is not & national demand, but it is a demand of the Swarajist Party, andi
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probably a demand of the next Party—what ie it—the Nationalist Party.
There is no nationalist or nationality in them, and yet they are called’
the Nationalist Party in this Assembly.

Mr., President: Order, order. I invite the attention of the Assembly
to the conduct of the Honourable Member who persists in irrelevance.

Mr, K. Ahmed: Sir, I suppose I am consistent now. If, in your inter-
pretation you will allow me, T shall go on. You will also kindly tell me:
when I am irrelevant ; then I shall sit down.

Sir, if the Nationalist Party and the Congress Party put this forward
a8 a national demand, I fail to see how the other side of this Assembly,
more than half of it at least, can take it ns gospel truth that it is a national’
demand of the people of India.

Our friend from Benares, Pandit Madan Mohan Malaviya, said-—I have
taken down his words—that the Nehru Neport was understood to be a.
report of the Muhammadans us well. He may understand that the rice
may be had by turning the plough, and he may eat it, but he will not
taste it, because the taste will be quite disagreeable to him and he will
find it very very difficult to digest it. Things sweet to taste may not be.
eafily digestible—that is what a great poet has said. (Laughter.) There-.
fore, I say in the national demand there is something lacking. S8ir, my
Honourable friend from the United Provinces, the Leader of the Nationalist
Party, is rather shaky and feeling rather small in his seat. My friend
Mr. Jayakar, and apother friend, his senior, the Honourable Mr. Jinnah,
huve been trying to help my friend Pandit Motilal in his cut., But where
the real issue is, they are unable to see. Are they going to amend the-
rlaint of Pandit Motilal or file the written statement on behalf of them-
selves in the Assembly or what? Have they got the wvakalatnama on
behalf of the Mover of this motion to divert the main issue proposed in
this cut? Or can they amend it, which the Mover himself cannot do?
My learned friend, Mr. Jinnah, vesterday was on his legs; but just before
that, T was also asking for an indulgence from the Chair, to hear my
position as well. My friend said, ‘' T do not want to take any responsi-
bility, but T want to make my position clear ', This is what Mr. Jinnah
said. T said also that I did not understand either, and I wanted to raise-
a point of order. Well, I was made to keep order (Laughter). All these
are the Nationalists, and these nre the Swarajists, all were shouting, Sir,
yesterday and that is how they shout in the country. .

Mr. .Praddont: Order, order. If the Honourable Meinber does not con-
clude his speech within {wo minutes, I shall have to make use of Rule 16.

Mr. K. Ahmed: Verv well, Sir; you may do that if I do not conclude:
within two minutes. Now, then we shall see what happened. My friend
Paudit Motilal Nehru said, “‘Liet us not bother about the Nehru 'Report-;
sve shall fix it up within a short time and patch up differences between us.
and the Musalmans, but let this motion for reduction of the whole
demand to Re. 1 be carried.”” That iz what he nsked us to do. And
he suid further that every Member of this Assembly, whether elected or
nominated, ‘should record his vote only in one way, namely, in favour of
the motion before the House, in view of the successive motions previously
adopted by the House. I at once wanted to tell hin. “Let the Nehru
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Report be settled first, the Hindu-Muslim question . My friend Mr.
-Jayukar could not improve thut, any more than Mr. Jinnah, about whom
I suid I wanted to raise a point of order. 1 did not understand the meaning
-of what the Honourable Pandit Motilal Nehru said, when he told us that
he was speaking for the country, and that it was for Mr. Jinnsh to-clear
up his position, as regards what Panditji himself had said about the Muslims
in support of the Nehru Report and its acceptance. And so, my learned
friend, Mr. Jinnsh, while he was speaking, took jolly good care to explain
his position and clarify it. 8ir, Pandit Motilal Nehru himself was afraid
thut they differed from each other. S8ir, there are differences about the
national demand itself; and we can see it through burning of cloths—your
own Party people do not like it; your friends do not like it; and you start
also a yvouth movement, and they do not like it. Now, Sir, is it proper
for my friend to come on with a motion of this kind, for a cut to reduce
the whole demand to Re. 1? B8ir, am I going far bevond two minutes?
It that is so, we will at once ask the Mover to withdraw his motion, and
I will resume my seat, as I do not require to go on any further. Thank
you, Sir. Thus I conclude my speech under the circumstances.

Mr. Vidya Sagar Pandya (Madras: Indian Commerce): Bir, I mgqve
that the question be put. '

'Mr. President: Mr. Shervani.

Mr, K. Ahmed: My friend will take a long time, Sir. He belongs to
the Swarajist group. 1 move the question be now put.

*Mr. T. A. K. Shervani: Sir, 1 never intended to speak on this cut,
because 1 know and 1 believe that the Benches opposite are strong enough
to be unmoved by speeches. As regards the demand, we want something
more, we wanb more sacrifice, immensely more sacnfice trom persous like
my friend Maulvi Mubammad Shafee, who can force even my
friend Maulvi Muhammad Yakub to make some sacrifice before he accedes
to the demand. Therefore, 1 consider it, and 1 have always considered
it, useless, to make speeches in this House. BSecondly, Sir, I consider
that, in so far as thip particular cut is concerned, this august Assembly
stands committed. This very issue has, as has been pointed out, been
raired many times before in this House, not once but many a time, and
the House has given its verdiet. Now, Sir, do certain of my Honourable
fricndss want this House to go back on what it has demanded so very
ofton? That is the only question before the House, namely, whether this
House should censure the Fxecutive Council for their failure to recommend
that the national demand of Indin should be met by those who are
responsible. That is the only question before the House; but wittingly
or unwittinglv, certain irrelevant matters have been introduced. And
there is one particular thing which serves as the red rag to certain gentle-
men—T mean the Nehru Report. Tt has already been made perfectly
clear that this eut does not in any way involve the acceptance or rejection
of the Nehrm Report. The authors of the Nehru Report will not con-
descend to get that Renort accented here in this House; that Report has
been made for entire Tndia and has to be accepted or rejected by the
people of Tndia outside thi= House. S0, T respectfully submit to my

. Rpm!"t“mt ooﬂ'ncted_by the Hono;r;h]o)!mhr
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friends that voting on this cut does not in any way involve the acceptance
or otherwise of the Nehru Report. But I may point out one thing, that

the Nehru Report, whether it may be good, bad or indifferent, has served

even now, as at its inception, its enemies also. I sce certain Honourable

gentlemen, Members of this House, who without any excuse go and

record their votes on the side of Government. Today they are taking

shelter behind the Nehru Report in order to go and vote for the Govern-

ment.

Mr. K. Ahmed: There is dissension and disunity created among the
people over the Nehru Report,

Mr. T. A. K. Shervani: You are among them.

Mr. K. Ahmed: You went i jail with Swarajists in their garb, that
is why you don’t see the difference.

Mr. T. A. K. Shervani: I nced not be reminded of that by my Honour-
able friend. Well, so far as Muhammadans are concerned, certain state-
ments were made on the floor of this House. If those statements were
made as expressions of individual opinion, I have got no quarrel; but if
those statements go any further and are presented to this House as facts,
I am sorry to say that I have got to differ from them. I can say only
this much, that as & fact, so far as the opinions of Muhammadans on the
Nehru Report are concerned, my Honourable friends who have made certain
statements arc not entitled to m:ake them on behalf of Muham-
madans . . . . .

Mian Muhammad Shah Nawaz: Ask Mr. Dawoodi.

Mr. T. A. K. Bhervani: Mr. Dawoodi or anybody else. Muhammadan
opinion has not been ascerlained.

Mian Muhammad Shah Nawaz: Yes, it has been.

Mr, T. A. K, Bhervani: It has not been, und whatever has been ascer-
tained, I make bold to say, that I am as much entitled to say that the
Nehru Report is acceptable to Muhsimnadans as my learned friends on
the other side are entitled to say it is not acceptable.

Mian Muhammad Shah Nawaz: Absolutely wrong!
Mr. President: Ilinch side is entitled to its opinions.

M. T. A. K. Bhervani: That is what I say. However, that is not the
point at issue. That is not the question before the House. I am entitled
to my opinion, and I am entitled to say before the House that this is the
opinion of Mussalmans. My learned friends are entitled to their opinion;
but I respectfully sayv that they are not entitled also to say that it is
the Mussalman opinion.

Mian Mubammad Shsh Nawaz: Question. Take the voting on this
point and vou will see vou are not the only pérson who will vote . . . . .

Mr. T. A. K. Shervani: The time is coming when opinion will be as-
certained as my Honourable friend has seen many a time before and will
see again. '

Mian Muhammad Shah Nawas: With your help.
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Mr. T. A. K. Bhervanl: As 1 said, it has been sbundantly clear that
the Nehru Report is not in issue, and if my Honourable friends want
to make an issue of the Nehru Report 1 would respectfully submit that
they just want to find an excuse. When the Honourable the Mover him-
sell says, the Nehru Report is not. in question, what right has any Member
-of this House to say anything else. Many things have been said about
my Party on this side of the House, but I may say, with all the respon-
sibility attaching to that statement, that Muhammadans have been co-
-operating with the Government for the last 60 years. If today they were
prepared to co-operate with the Hindus, even for a period of five years, they
would get more than they have got froin Government within the last 60
vears. What right have certain Honourable Members in this House to
come forward and sav, ‘‘Hindus have done this and Hindus have done
‘that.”” Have they considered

Maulvi Muhammad Shafee: Is this the place for a lecture on co-opera-
“Gion.

Mr. T. A. K. Bhervani: My point is simply this, that today's cut means
-a struggle between the country and the Government; and I say to the
‘Government, ‘I as a Mussalman have co-operated with you for the last
‘60 years. 1 have followed your dictates, 1 believed whatever you said.
"That was my consistent policy for the past 60 years, and yet, during that
period, the position of the Mussalman has been deteriorating from bad to
worse, everything has been snatched from me or is being snatched from
‘me.”’ If these documents, which have come to light, show anvthing,
they show that Government has persistently tried to crush us.

Maulvi Muhammad Shafee: You should not co-operate with either as
‘such.

Mr. T. A. K. Bhervani: I Imow the Honourahle Member will go with
ime., The Honourable Member may have differences, but I know that in
the future struggle the Honourable Member will not be behind anybody;
-even in this vote he won’t be behind anybody. My submission is that
we want certain things from the Government. We put forth our de-
mands. The point at issue i8 not between Hindus and Muhammadans.
"The point at issue is between Indians, including Muhammadans, Hindus,
Parsis, on one side and the Government on the other side. Well, Sir,
my friend says the Nehru Report does not give any safeguards. Well
the position of & certain section, and an important eection, of this side of
the House is that constitutions and rights—and I will confine myself to
rights—are not given, they are always taken. Those rights we have got
to take at the hands of Government, and when those rights have been
taken, Hindus and Muhammadans can settle their differences. That is the
position. My Honourable friend wants safeguards in the constituiion.
What are they? The real safeguard lies in your own inherent strength.
‘That is the real safeguard. Why should you quarrel over these things,
and why should you drag in a thing which is not in jssue ?

Now, Sir, as regards the gallant Member of this House, I do not see
him here: but the out is proposed for the year of grace 1929, and so far
as this cut is concerned, this side of the House is committed to Domi-
nion status. I want his vote and his Party’s votes in the year 1929. If
he tells me, ‘“Well, in. the year 1930', my reply to him will be that so
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far as 1930 is concerned, the ides of March have not gone by. 8o far
-as the declaration of 1917 is concerned, I respectfully submit that that
is not enough. That wns given in 1917. Now it is 1929 and this side
-of the House savs that those promises should’ be redeemed, and it is
high time that the promise should have been redeemed.

Mr. K. Ahmed: What about your promises when collecting money
and subscriptions, saving that Swaraj will come tomorrow, next muuth
and so on?

Mr. T. A, K. 8hervanl: Well, Sir, I do not want to answer this kind
«of jargon .

Mr. K, Ahmed: Because it is hard for you to answer.

Mr. T. A. K. Shervani: My Honourable friend knows, and the people
who want to know will know, as far as people cn this side of the Housc
.ere concerned. The collection of money or .t may be the membership
of a Labour Commission does not matter (Laughter) . . . .

Mr. K, Ahmed: You go to Chauri Chaura then as it looks &ll vellow
‘in your jaundiced eye.

Mr. T. A. K. Bhervani: That does not come in so far as this ques-
tion is concerned. (An Honourable Member: ‘“Do not mind him'') The
-question is so very clear before the House that I ask my Muhammadan
iriends, the friends whorn I kmow, really to understand the situation.
“That situation has been made ubundantly clear; and although, so far
as Muhummadans on this side of the House are concerned, they have
sommitted themselves to certain things, still they know perfoctly well
‘that, on many occasions, whenever the time has arisen, they have tried
with my learned fri:nds to find out an avenue for communal adjustment,
and they are still trying and they will continue to try, without any
prejudice to the opinions which we hold on the Nehru Report and on its
merite. But I would tell my learned friend that these things are meant
just to cloud the issue, and I lmow tHey are patriotic emough not tc bec
uvercoms by such tactics and will vote with a clear conscience in favour
of the moticn,

Honourabls Members: I move that the question be now put.

Mr. Pregident: Has the Honourable Member ascertained that the
"House will be with him?

Mr. R. K. Shanmukham Ohetty: I cannot speak for the whole House,
:Qir.

Mr. President: Very well. T am not prepared to accept the closure.

Mr. M. 8. Aney: Sir, my reason for intervening in this debate is to
‘try to cxamine the issue, which is purely of a constitutional nature, on
a purely ccastitutional ground.  Unfortunately this constitutional issue
‘has not at all been discussed by n majority of members from the constitu-
tional point of view, which was its real objeet, but more or less upon
irrelevant grounds. The issue before the House is this, that a certain
.constitutional position for this country hag been demanded by this House
<imes oub of numbher, since the vear 1924 down to the present time; and
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nothing has been done during these years by those who are responsible
for running the Government of this country, to help the country 1w have
suything in that line, and therefure a protest is being registered in the
form of this motion, in conformity with the constitutional practice. 1f
sny objection is to be taken to this issue, it should be based purely on
constitutiona! grounds, and it should be replied to also frum o constitu-
tional point of view. But to the entire dismay and distress of us all,
somehow or other certain sections of this House took advantage of stray
references in the speech made by the Honourable the lieader of the
Oppositicn and tried to cloud the whole issue, und to muke excuseg out
of those references on which to base their opposition to the nstional
demand, to which they already stood committed. I only want to put one
real question for consideration before this House. 1s thin House pre-
pared to recognise, as the uspiration of political India today, what it
declared tc be its political aspirations in 1924 and 19257 And if not,
why? What evidence of official earnestness or bona fides have they
actually received from the Government during the last three yearg that.
they shculd think of not reiterating that demand but rather of going back
upon it? That is the sole point from which I believe the elected and
non-oflicial Members of this House ought to look at it. My friend, Mr.
Yamin Khan, said "*What has taken place during this year, or what
sins of omission and commission can be pointed out against the bureau-
cracy, or against the Members of the Executive Council during the last
12 months se that we will be justified in moving a cut like that?"" You,
Sir, as President, promptly and properly pointed out to him that he
had wholly misunderstood the issue, but I would rather like to ask him
cne question. Have we not taken a particular stand sll-these years,
and why are we not justified in taking it now? During so many yvears
we stood committed to it, and that demand is being eimply reiterated
and is being placed before us once more for the acceptance of this House.
It is the most reasonable and natuvral position for this House and for
every one of those who stand committed to it to take. It is for the
waverers to explain, if theyv want suddenlv to change that stand today,
as to why they do so. The onus is on them and not on the supporters:
of the motion. Their opposition can only be on the ground that, dufing
these years, they have received ample evidence of good will or evem
earnestness of a desire on the part of the Government to take them
on to that goal. nnd that the national goal can be reached without any-
thing of the kind being repeated every vear. That is fhe only logical
position they can really take up. But T do not find they take that line
at all, as T am sure that it i impossible for them to take that line.
Thev are thinking of something else; thev are thinking of their petty
differences. and it i8. to the utter disappointment and distress of every-
hody. that these netty differenceg should have demoralised responsible
Members of this House to such an extent that they should forget their
own minds and go back on their own solemn and deliberate decisions.
Merely. na a matter of debate, it may look harmless. if not dignified.
for onn section to exchange hot words with the other. T hope, nav T feel
sura. that. at the time of recording their vote. and gning to the lobbv
at the time of division. thev will at least realies where they virtually
stand and will remember what thev have done before.
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Now, 8ir, the issue which the Honourable Pandit Motilal Nehru has
put iorward was opposed on two grounds, if I have carrectly heard two
or three speeches, in which some serious attempt was made to grapple
with the problem which was placed before the House. My Honourable
friend, Sir Darcy Lindsay, stated that it was premature at this stage.
Of course, in one sentence, he tried to summarise all the argumentg which
the Honourable Home Member used when he spoke in this debate. His
oppsition was based mainly upon two grounds, that the ultimate authority
in regard to this matter was in the hands of Parliament, and the Govern-
ment of India here was thereforc not in a position to make any statement
ab all. That is one thing. The second thing was that, in accordance
with the provisions of the Government of India Act, a Commission has
been appointed, and by the appointment of that Commission the Govern.
ment are faithfully carrying out a certain policy, to which they stand
pledged, and until the repomt of that Commission is out, the issue is
trembling in the balance and therefore they are not in a position to make
any statement, These are the two grounds, I believe, on whieh Govern-
ment arc trying to take a non possumus attitude. In the first place T
want to know what is meant by the ultimate authority in the hands of
Parlinmeut. We are putting before the House the issue raised by the
Honourahlo Pandit Motilal Nehru and usking the Government of India
to say that this is the opinion of the country, and that it bas heen repeat-
ed on the floor of this House times out of number; and as the repre-
rentatives of the country, who naturallv represent the people of India,
we desira the Government to state that they recognise us as the aecredited
represantatives of the people of India. I want to know how it is in any
way detrimental to the dignity of, or inconsistent with, the ultimate autho-
rity of Parliament? They have only to represent that the amendment
faithfully embodies the correct opinion of the people of India. The ulti-
mate authority of Parliament will not in any way. be jeopardised by accept-
ihg this as the opinion, and by their readiness to represent that as the
opinion of the Government of India also, which, being in cloge touch with
the cpinion of the people of this eountry is bound to carry greater weight.
They are governing India, of course, under certain obvious limitations,
and subject to instructions. 'That is perfectly true. But at the same
time there is a responsibility upon them. Being men on the spot, their
ward carries weight; they have to make up their mindg and state once
for ever, whether they regard the agilation in this country for Dominion
status as a genuine agitation or not, whether they regard the expression
of opinion of these responsible bodies in the country on this issue during
the last five years as genuine expressions of the people or not; apd if
they are honest and sincere—as I should think they are-—then they are
In duty bound to recognise that these are the correct nnd real opinions
of the people of this country. Let them examine them and say definitely
that, as the Government charged with the responsibility for the welfare
of the people, they are also concerned that this is the thing that is needed
to be done immediately. By expressing that opmnion, the Government
of India will not be going against any Act of Parliament, and the ultimate
authority of Parlisment is in no way jeopardised. That ig one point.

Becondly, what we say is this. Is this ultimate authority of Parlia-
ment a thing altogether newly conceived or recently thought of? Was
the ultimate authdriby not vested in Parliament when simildy -constibutions
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were periitted to bé framed for the Dominions like (‘anada, Australia
and other Colonies? Were the requirements, which the theory of the
ultimate suthority of Parliament, now requires the Government to expect
the people of this country to satisfy, fully satisfied before allowing these

Colonies to settle a constitution for themselves? So the ultimate suthority
'in the hands of Parlisment is obviously in no way inconsistent with the
demand for self-determination and Dominion status made by the people,
and that cught not to be made the excuse to evade an suswer to a cate.
gorical question which is raised before this House. In fact, what do
they actually do when they send a plenipotentiary to negotlate treaties
with cther eountries? Parliament do not settle the termg of the treaty.
The Jovernment take upon themselves the responsibility of ‘giving certain
instructions to their plenipotentiary, and he goes there and negotiates
with the plenipotentiaries of other countries and settles- and even signa
the termns of the treaty, and the Government take upon themselves the
responsibility of getting that treaty ratified by Parliament, because it
places before the country the issue and says, ‘‘Either ratify it, or we are
prepared to go out of office.”” Ts that the position which the Government
of India are prepared to take with regard to the pedple of this country?
That is the simple question which iz rnised in the form of a special cut,
which is placed before the House. The non-committal sttitude of the
ﬂnvemment of Tndin is nnt acceptable to us. The Gnvernment attitude
is brieflv this. They say, “We ure not poing to say anything for vou;
we shall only say whnt we are instructed to say; we do not want to say
a word beyond that. And we refuse to learn from vou what the real
desire of the people of this country is; we shall see the country thrrmg’h
certain spectncles furnished to us bv mmebndw else outside the countrv.’
"That is the attitude of the (Jovernment of India. Now, Sir, they want
to read the situation in Tndia through the Report of the ‘Simon Commission.
Ts it not really damaging to them? They have been governing us for the
‘last ten vears, after the last reforms eame into existence. They ought
to knew more than anybody else whether the constitution has succeeded
or not. They ought to know whether the people are ripe for a hetter
constitution or not. 'They are certainly the people as responsible officers
‘in’this country hest qunalified to judge of these things. and as such they
do not stand in need of any enlightenment from anv Report to be made
by any Commission from outgide Indin. * 8o T do not think that, for the
'mxrpnm-q of enlightenment or for the purposes of getting information, or
“for the purpose of forming anv opinion on this auestion. the Govertimdnt
of Tndia stand in need of any information or inspiration to he sunplied hv
a Corunission which is made up of cartain persons ahont whom T do not
want to speak now, because that matter had heen threshed out already
‘Lefore on the floor of this House. T. therefore de. not understand the
.peopriety .of the two . objections behind which the Members of the Gov-
.ernment, want to take their stand and evade caterorienl renlieg to the
.auestiont raised. Therefora. .T think. Sir. that these twn obiections . can
ho easilv. brushed, aside ar unreal. Woll, T do not want to take much
time of f.he Houre. hecause T think the qtmntinn should he voted at anv
“thte: bo{lav e

A -

w1

' ;ﬁ.w Whv rhould nl- béipat b tlle vote tarlnv?
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Mr. M. 8. Aney: 1 feel Lke that, Sir. Ag you know, Sir, 1 did not
rise and 1 wus not very unxious to spesk on this suktject today. sill tho
totion for closure was voted down. Anyhow, these were the only twu
coustitutional points that were raised, but when 1 examined these points
1 found therec was not much force in either of them.

S Jonn Simon the other duy muade u speech und tried to explain
that uie Commission wuas aele Ullly t coliect mmtormution, ror whose
venent?  for the benent ot the sntish Parhwment, wnich appointed
tuc and 1s guing o appoint certaln other Members to have ua port of
round tuble conlerence with the Indian representutives here. 1f that is
gomg o be the position, if thut correctly represents the scope of the
mquiry, and it 1t has got nothing else behind it, 1 beieve the Government
v India today need not wait for any enlightenment from the Report.
it 18 mtended for the information of somebody else, und they may get
this enlightenment in any way they like, but the Honourable Members
on the ‘Ireasury Benches us the Government of India, sitting m the
position of our rulers, glaiming always the right to spea.k in the name
of. the people of lndia at the internuational conferences, ignoring our legiti-
aute claims as Indians, can now certainly hear what we have to BaYy
on the tioor of this Housc and make up their minds on the point. 1f they
do nct want to accept our cuse, let them say s0. But they cannot, snd
ought not, to take shelter behind the Commission, which is not at all
cotlecting informetion for them, but for somebody else. They cannot
tuke ehelter behind the Commission and say that, after they have reported,
it will be the proper time for the people of India to discusg the question
of the ccnstitution in this House. That is what Sir John Simon himself
has esid. I do not know whether he has correctly interpreted the scope.
of the inquiry in which he is engaged. But the correct position is that
there is. ebsolutely no need for the Government to have any additional
information.  They should either say.that we, the aoccredited repre.
sentatives, have stated the. position correctly and faithfully, or plainly
tell us. that we .are. wrong. I want the nen-official Memberg in this
House to look a4 the. whole thing from this point of view; they should
brush aside, for-the.time being, the extraneous. issues that - have. beem
raised, which, have unnecessarily exeited heat and caused a good deal of
rmsunduetsnding algo. 1 hope the. House will take a sober, solemn, and
responsible view oi the whole affair and record its vote in favour of the
motion,

Several Eonourable Members: The qﬂeef.ion may .now. be put.

Mr. T. Gavin-Jones (United Provinces: European): Bir, I will not
uccum more than a few minutes of the time of the House. I wish fo
clear up one or two misconceptions.

Mr. President: Misconceptions ?

Mr, T. Gavin-Jones: The Honourable Member, Mr. Munshi, twitted
this Group and the Government Benches and implied that we were clehght
ed at the turn which the debate had taken. I would like to make it
quite clear that we are not at all delighted ‘aver the differences between
the communities. We are included in those communities, and we differ
from other communities on this constitutional point, and“we are not
delighted ab the differences at all, either between ‘Hindus and Mussalmans,
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[(Mr. T. Gavin-Jones.]
or between ourselves or anybody else, but we are pleased that this comsti-
tutional. matter should be discussed and clearly stated. We have heard
s lot about the Nehru Report, and we are very glad that. the position
is now being made clear. ‘

The Honourable Member, Mr. Munshi says that there is no difference
between Dominion status and Independence. He tries to make out that
my friend Colonel Crawford, when he asked the Honourable Pandit to state
his position clearly, was usking for something that was quite irrelevant
and of no value because Dominion status ond Indépendence are the same
thing. Now, Sir, there is a fundamental difference, and I do not think
Honourable Members on the Swarajist Benches have quite realised that
therc is a fundamental difference. For what purpose was the Civil War
fought in Ireland after the grant of Dominion status? The issue was
between Independence and Dominion status. I would like Honourable
Members on the Swarajist Benches, who flirt so readily with Independ-
ence, to realise that Dominion status involves a responsibility as well as
o privilege. The privilege is to belong to the British Empire—a great
privilege—but it also involves the responsibility of loyalty to the British
Empire, loyalty to the British Crown '

Mr. President: It is a constitutional question for lawyers.

Mr. T. Gavin-Jones: And 1 cannot conceive of any Dominion break-
ing away from the British Kmpire and joining America or any other country,
Now, Sir, my friend, Mr. Juyskar, tried to restrict the issue to, ' Domi-
uion status, us scon as possible, with adequate safeguards for minorities '.
With thut there is not u great deal to quarrel about and really there would
be no necessity for a debate if that was all the issue. DBut it is clear iromn
the speeches thut have been made since he spoke, that the real issue is
inextricably involved with the principles of the Nehru Heport. 1 congra-
6 ra tulate the Honourable Pandit, the Mover of the motion, on his
" ability to sit on the fence, but if he will forgive my saying so,
we should sympathise with him a great deal more and have & great deal
tmore respect for him if he came down definitely on one side of the fence
or the other. Dominion status snd Independence are incompatible. You
cannot, in the same breath, mention both, and. I will suggest to the Honour..
able Pandit that he should either frankly say that the Comgreas is for
Independence or turn out thos& men who are for Independence. That is
an issue which we in this Group want to have very clearly stated without
any mistake at all. In regard to adequate eafeguards for mmorities, this
is a matter on which we feel very deeply with the Muhammadans and
othier minority communities. This is vital to us, ‘but’ the Honourable
Pandit bids us to demand Dominion statug without stating a very import-
ant so-called detail of this kind. In my opinion, and I think in the opinion
of our Group, it is most important. ‘Such matters as these should: be
decided before we demand Dominion status, and I hope therefore that all
the minority communities and those who think as we do on this point will
vote for the Government. ' ' '

Several Honourable Members: Let the question be now pit.
Mr. Preaident: The question is:
!*That the Démand underithe head. ‘Execulive Council’ be reduced to one rupes.”
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The Assembly divided:

Aiyangur, My, C, Duraiswamy.
Auvy, Mr. oM. B,

Ayysugar, mr, &, V. Rangaswami,
Ayyauger, Mr. M. B, besua.
Belvi, Mr, L, V.

" thargava, i'sndit Thakur Das.
Birla, M., Uhanshyam Uas.
Chaman Lall, Diwan,

Chetty, Mr. B. K. shanmukham.
Chunder, Mr. N. G,

Das, Mr, B,

Das, Pandit, Nilakantha.

Dutt, Mr, Amar Nath,

Dutta, Mr. Brish Chandra.

Farookhi, Mr, Abdul Latif Baheb.

Gbazanfar Ali Khan, Raja.

Goswami, Mr. T. C.

Gulab BSingh, Bardar,

Haji, Mr, Sarabbai Nemchand.

Hans Raj, Lala.

Hyder, Dr, L. K.

Limail Khan, Mr. Muhammad,
}nwnr B"l:.rn' lAlnmh: .
yengar, Mr, A. Rangaswami.

Iyengar, Mr. 8, Brinivasa,
ayakar, Mr. M. R.

Jinnah, Mr. M. A,

Jogish, Mr, V. V.

Kidwai, Mr. Rafi Ahmad.

" Kungru, Pandit Hirday Nath
Lghiri Chaudhury, Mr, D,
Lalchand Navalrai, Mr.
Malaviya, Pandit "Madan Mohan.

AYES—63.
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Meita, Mr, Jwuunadas M

Misre, Mr., Dwarks L'rasad,

Mivra, Mr, 8. U

Moonje, Ur, B. B,

Mukuvar Sungh, Mr.

Munshi, Mr, Jehangir K,

Murtuza Saheb bahadur,

id,

N&id?l:y:h. B, P,

Nehru, Pandit Motilal,

Neogy, Mr. K. O,

Pandya, Mr. Vidya Bagar,

LPhookun, Srijut 1. R,

Purshotamdas Thakurdas, Sir.

Rang Behari Lal, Lala,

BRanga Iyer, Mr. C. 8,

Rao, Mr. (. Barvotham,

Roy, Mr, B, C.

Sarda, Rai Sshib Harbilas,

Barfaraz  Hussain Khan, Khan
Bahadur,

Bhafee, Maulvi Mohammad.

Shervani, Mr. T. A, K, -

Bingh, Kumar Rananjaya.

Bingh, Mr. Gaya Pr

Bingh, Mr. Narayan Prasad.

Singh, Mr. Ram Narayan.

Sinha, Kumar Ganganand.

Sinha, Mr, Rajivaranjan Prasad.

Binha, Mr. Biddheswar Prasad.

Mauiw

‘Tok Kyi, U.

Yusuf Imam, Mr.

NOES—&2.

Abdul Aziz, Khan Bahadur Mian.
Abmed, Mr, K.
Alexander, Mr. William.
Allison, Mr. F. W,
Anwar-ul-Azim, Mr,
Ashrafuddin Ahmed, Khan Bahadar
Nawabzada Bsynd
Bajpai, Mr. G. B.
Bower, Mr. E, H. M,
Bray, Sir Denys,
, Mr, T. A.
Chatterjee, the Revd. J, O.
Coatman, Mr, J.
Oocke, Bir Hugh.
grave, Mr. W, A,
Crawford, Colonel J, D.
Crerar, The Honourable Mr. J.
Dalal, Sardar Sir Bomanji.
ﬂ'mnch Mr. J. C.
Gavm-.lonos, Mr. T.
Ghazanfar Ali Khan, Mr,
Gidney, Lieut.-Colonel H, A. J.
Hira Singh, Brar, Sardar Babadur,

Honora
Hussain 8Bh yyod
Jowahir Bingh, Bardar Bahadur
Keane, Mr. M.

The motion was adopted.

Lall, Mr, 8,

Lamb, Mr. W, 8.

Lmdsuy 8Bir Darcy.

Mitrs, The Honourable Sir Bhupendra
Nath,

Mitter, The Honourable Sir Brojendra.

Moore, Mr. Arthur.

Mukharji, Rai Bahadur A. K.

Mukherjee, Mr, B. O,

Rainy, The Honourable Bir George.

Rao, Mr. V. Panduranga.

Rau, Mr. H, Shankar,

Rau, Mr. P. R,

Roy, Mr. K O,

Roy, Rai Bahadur Tarit Bhusan.

Bams, Mr. H, A,

Sassoon, 8ir Victor.

Bohust-er The Honourable Bir (leorge.

Shah Nuwu, Mian Mohammad.

Bhillidy, Mr. J. A,

Blmpmn 8ir James.

Singh, Rai Bahadur 8, N,

Singh, Raja Rugunmdnn Prasad,

Btavsmon
eg'ku, Mr. E F.
ebb, Mr, M.
Yamin Khan, Mr. Muhammad,
Young, Mr, G. M.
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